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LOK SABHA

Friday, August 30, 1963/Bhadra 8,
1885 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mg. SrEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Elec.:icily for Small Scale Industries

*388. Shri Yashpal Simgh: Will the
Minister of Industry be pleased to
state:

(a) the progress made in making
available electricity at cheap rates
for small scale industries in the com-
munity blocks; and

(b) when a final decision is expect-
ed to be taken in the matter?

The Minister of Industry (Shri
Kanungo): (a) and (b). A statement
is laid on the Table of the House.

STATEMENT

(a) and (b). Power subsidy is made
available to all Small industrial units
the maximum connected load of
which does not exceed 20 H.P. Where
the existing tariff is more than 9 nP.
per unit, the excess should be met as
subsidy provided the extent of such
subsidy does not exceed 9 nP. per
unit. The scheme has been introduc-
ed with slight modifications in the
following States:—

1. Madras.
2. Maharashtra,

3. Gujarat.
4. Assam.
1009 (Ai) LSD—I.
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. Uttar Pradesh,

. Rajasthan.

. Tripura,

. Madhya Pradesh.
. Himachal Pradesh.

© ® 9O o

In Kerala the existing tariff is al-
ready lower than 9 nP. per unit. In
Delhi and Pondicherry the existing
tariff is 10 nP. per unit and no sub-
sidy has been considered necessary.

The following States have also
decided to introduce the scheme:—
1. Bihar.
2. Orissa.
3. Nagaland.

In the following States, the scheme
has not yet been implemented:—
1. Andhra Pradesh.
2. West Bengal.
3. Punjab.
4. Manipur.

st e fag o TR ST NRW
¥ co,000 ¥ SUET THIFW THT &
o f& v o9 @ ¥ 77 fewiz A
g

I AR (st W) : Fo Fo
e A @ T e A W@
9 gfe & fagar sam=r e s &
g9t ag T[T | 79 feaar &7 A9 faar
Tz g9 A A g

Shri Yashpal Singh:
the 30,000 applications?

What about

Shri Kamumgo: I am not aware of
it. The Uttar Pradesh Government
adopted the policy and they must be
doing it.
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st ware fag . ¥ T3 9E ARG
& f& 7% fasrel aa1 fFdr @i o femigm
T AT FTIAT FAS AAAT Y 7

oy WERY 2 UG WA AT
& T g FE F A7 T a7
qasaz 1 Azy 47 AfFw a9 J
TER FT TTF TG &7 A2 AT 9 W
oy fF & wiem aI= F1 S9E
TSI FAT T A AT, S qETd
FL @

Y agqrer fag : @9 d1 9gd
& grafram € 1 79 fadt & fF mremem
WERT THHT I fieEr £

WO "Ry : FOT w9E % frar
s

Shri Kanumgo: The question is
about the rates. The rates have been
fixed by the Uttar Pradesh Govern-
ment and those who come  within
that category will pay that rate only.
If the power cannot be supplied to
others, that is a different problem.
There may be shortage of power or
whatever it is. But when power is
supplied it will be supplied at the
concessional rate,

Shri Kapur Singh: May I know
whether Government are aware that
in the Punjab, the rating of eledtric
power is governed by the principle of,
‘making the consumer pay till it
hurts’, and, if so, may I know when,
if ever Government propose to en-
force the Socialist principle of “price
not to exceed the broad-based cost
index” in the Punjab?

Shri Kanungo: We are concerned
here with the supply of power to
small-scale industries of a certain
category. The principle accepted by
Punjab has been that they would....

Mr. Speaker: Punjab has not en-
forced it

. Shri Kanungo: I am sorry; Pun-
jab is one of the States where the
scheme has not been implemented.

AUGUST 30, 1963
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Shri S. M. Banerjee: I want to
know whether the industrialists of
Uttar Pradesh both small and big,
have requested the Central Govern-
ment to see that the electricity rates
which, according to them are higher,
and which affect the growth of indus-
tries, should be taken up with the
Uttar Pradesh Government. ...

Mr. Speaker: This is about the
small-scale industries in the commu-
nity blocks.

Shri S. M. Banerjee: The electricity
rates are higher and so I want to
know this. If you will kindly permit
that question to be answered, I shall
be grateful. ,

Mr. Speaker: Yes.

Shri Kanungo: The Uttar Pradesh
Government has accepted the prin-
ciple and is operating the principle of
9 nP. per unit for small-scale indus-
tries.

Dr. Ranen Senm: Is the Government
aware that in Orissa, West Bengal
and Assam, the electricityv rates for
the small-scale industries in the com-
munity blocks are higher and, if so,
is there any contemplation or plan
on the part of the Government to re-
duce the rates?

Shri Kanungo: This is not the
case of community blocks. This is a
case of industrial estates, and the
Orissa Government hag accepted the
principle; they have decided to accept
the principle but they have not made
it operative. They will be doing it
soon.

ot faqfa fawr - 37 ® Y |
e & fF 3o foem § 9 © I
9T gfae  fawe Y 3 9™ AT @,
B2 B2 I JTE1H AL © AT FT
T ar N fasrelt 78 faeet @ swfed
T TFR 39 B IAW i & fax
foaselt &7 aX wEH 1 FE Faww
Far ?

=it waw ;o fagr mEEdr F
=g fagia =t "5 #T faar & S
IH 97 FHA W qF A€ T T
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=t Erae ;I F RS A o
B2 WiEt § AT AW G FTOFH
FWQ & 39 & fau faw< #7 5979 F9
aF g JEm !

=t ST ;O T SF A1 FAA
a8t feam &0
Shri Jashvant Mehta: May I know
whether the Ministry of Industry has
issued any instructions to the State
Governments to introduce uniform
rates in the community projects for
the small-scale industries?

Shri Kanunge: No, Sir. It refers
only to small-scale industries.
ot fegsax wwre - B AW
& fau fafws osat & S faser &1
T & 39 FrgT fFAy oF @@ faga
F mra v fafsma g & ar
Sa%1 fagi™ wom maw T & far
O T ZET 8§ 7

=i ®mW - T w21 § fF e
& 33ET & oy sl § e g .
T OE

Mr. Speaker: Next Question—Shri
P. C. Borooah.

Shri P, C. Borooah: Question
389.

No.

Mr. Speaker: If 390 can also be
taken along with it conveniently, that
may also be taken along with this.

Shri Kapur Simgh: That is a differ-
ent one,

Mr, Speaker: If it is a different one
heneed not answer it. He may ans-
wer only Question No. 389.

Fertilizer Plants
+
[ Shri P. C. Borooah:
*389. | Shri P. R. Chakraverti:
3 Shri Ram Harkh Yadav:
| Shri Maheswar Naik:

Will the Minister of Steel and
Heavy Industries be pleased to refer
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to the reply given to Starred Ques-
tion No, 650 on the 29th March, 1963
and state:

(a) the names of projects for which
orders are yet to be placed and those
for which orders have been placed
aftcr the 29th March, 1963; and

(b) other steps being taken to acce-
lerate setting up of new fertilizer
plants and expansion of the existing
ones, so as to attain the targets laid
down in the Third Plan as far as pos-
sible?

The Deputy Minister in the Minis-
try of Steej and Heavy Industries
(Shri P. C. Sethi): (a) Orders for
plant and machinery have not so far
been placed for the following fertili-
zer projects:—

(i) Vishakapatnam,

(ii) Kothagudam.

(iii) Hanumangarh,
(iv) Tuticorin,

(v) Mangalore,

(vi) Durgapur,

(vii) Gujarat,

(viii) Madhya Pradesh.

Orders for the supply of plant and
machinery for the Gorakhpur Ferti-
lizer Project were placed in April,
1963.

(b) All possible help is being given
to the private sector licensees to pro-
gress their projects. Steps are aiso
being taken to expedite the public
sector projects for which orders for
plant and machinery have already
been placed and to maximise produc-
tion in the factories aiready in opera-
ticen,

Shri P. C. Borooah: May I know
whether any decision has been taken
on the question of taking cver those
projects in the public sector for which
licences were given in the private
sector but have been unduly delayed;
if so, what are the reasons for the
same?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
We have been taking that step also
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and, as the hon. Member knows, with
regard to Madhya Pradesh the licence
has been cancelled which was grant-
ed to a private party and it is being
done in the public sector. Now we
are also considering other projects
which could be taken over in the pub-
lic sector.

Shri P. C. Borooah: May 1 know
what are the difficulties, if any,
known to the Government for caus-
ing this delay in the installation of
fertiliser plants in the private sec-
tor, and may I also know whether
the Government has offered them

foreign aid and assistance if sought
for?

Shri C. Subramaniam: As it has al-

ready been stated, all possible help
is being

Shri Ranga: The hon. Minister may
speak a little loudly,

Shri C. Subramanmiam: I do not
know why you do not hear me at all.

Mr. Speaker: Voice from the north
should be enough to reach the south.

Shri C. Subramaniam: 1 thought
we were together in the south.

Sir, I was saying that all possible
help is being given to the private sec-
tor to process all the projects. In
spite of that they nave not made much
progress.

W Qo ATo AIEYIT : TFEHAM
U ARG S @R OF FE
ofgg F7 A AT 2 IF OF R
BN FT T FIW AR T7 FTIET
9 % oqifad g1 saa ?

St Wo do FY : gAWIR X T
fog 77 & f rgdw fer m
g afFr sad sl Fr favw sy
e mamIa gz fF o
@ AR F FWT F AR T FIE dFar
gl g oaw g AR faR 9Ed ziaee
FI FT FGTT W qTAN g | IF F AR
H 93y § faua famd w= @1
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Dr. Gaitonde: May I know whether
it is a fact that a fertiliser plant would
be set up in Goa; if so, whether it
will be in the private sector or in the
public sector?

Shri C. Subramaniam: No decision
has been taken, but there is a possi-
bility of a fertiliser factory being set
up in Goa.

st farfa fawr @ wfedmeeT &

FREW F fof W &1 qE w3
F o 39 & fagia @ 99 € °?

Y o Fo FJY : TZ T IIq T
fsiT w7ar & 5 wiemmeee e e
¥ g @ AT g

=iy fasfar ey : @3 fag @@
&1 9a79 o fagia ox fear 9T § 7
Szl GiThe=7e ofear § agf a3 sman
ST € a1 3@E 18 AR fagia & 7

s Ho Wo FBY : TZ ITW AT I
st w7 & fF wfemeax fRw &
a9 7 g ) faee F d ® AR
wfTATEAR FGA ¥ FAAT g a1 A2
T I 9T AT ST gt oA
% Fger foear §

Shri C, Subramaniam: In this mat-

ter the experts have to decide the lo-
cation.

Shri P. R. Chakraverti: May I
know what will be the tarzet of pro-
duction both in the private sector and
in the public sector for these propos-
ed projects, and may I also know
what the capital outlay will be?

Shri C. Subramaniam: Which pro-
posed project?

Shri P. R, Chakraverti: The propos-
ed projects that you have mentioned
now.

Shri C, Subramaniam: Goa? As I
said, no final decision has yet been
taken with regard to Goa.
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Shri P. R. Chakraverti: What will
be the capita] outlay and is there any
foreign collaboration?

Shri C. Subramaniam: A final deci-
sion has not been taken, and those
details are not available now,

Dr. Ramen Sen: Has the proposed
fertiliser plant in Durgapur in the
public sector been abandoned or is it
still contemplated to be set up there?

Shri C. Subramamiam: Durgapur
was not in the public sector. It was,
with minority participation of the
West Bengal Government, anticipated
to be taken up, but they have given
up that project now. Therefore, it
will have to be considered whether
it could be taken up by the Fertili-
zer Corporation.

Shri Mohsin: May I know whether
the fertilizer plant proposed to be
set up at Mangalore will be in the
public sector or in the private sector
and whether there will be any fore-
ign collaboration for that?

Shri C. Subramaniam: It will be in
the private sector with foreign colla-
boration. But, it has not made much
progress.

Shri Tridib Kumar Chaudhuri:
With regard to the Durgapur fertili-
zer project, may I know whether the
West Bengal Government themselves
have proposed to the Government
of India to have the plan executed
through the Fertilizer Corporation of
India and, if so, at what stage the
consideration of that proposal i@

Shri C. Subramanmiam: The West
Bengal Government have written to
us that it should be taken up by the
Fertilizer Corporation of India. The
matter is under consideration now.

Shri D. J. Naik: May 1 know the
location of the fertilizer plant in
Gujarat and also......

Mr, Speaker: We cannot discuss the
location of each plant in each State.
It will take a very long time.

Shri Kapur Simgh: I want to know
whether these plants will be uni-
natrient or omnicompetent, producing
all types of fertilizers whether based

on nitrogen, phosphorus or Potas-
sium.
Shri C. Subramamiam: In certain

plants multi-purpose fertilizers are
being produced—nitrogen as well as
phosphorus.

Shri N, R. Laskar: May I know
whether the Minister will be in a
position to say that all the fertilizer
plants will go into production during
the Third Plan?

Shri C. Subramamiam: Yes, almost
all the public sector projects will go
into production during the Third
Plan. But the Visaknapatnam and
Kothagudam plants may go into pro-
duction some time in the first year of
the Fourth Plan.

Fertilizer Plant at Gorakhpur
+
Shri Suremdra Pal Singh:
Shri Bhagwat Fha Azad:
Shri Subodh Hamsda:
*390. Shri N. R. Laskar:
Shri Sarjoo Pandey:
Shri P. K. Deo:
(_ Shri Bhakt Darshan:

Wil the Minister of Stee] and Heavy
‘Industries be pleased to state:

(a) whether it is a fact that Japan
has made an offer to India to set up a
fertilizer plant at Gorakhpur during
the Third Plan period; and

(b) if so, the outlines of this offer
and the Government of India’s reac-
tions thereto?

The Minister of Steel and Heavy
‘Industries (Shri C, Subramaniam):
(a) and (b). It was agreed between
the Japanese and Indian Governments
that the foreign exchange cost of the
Gorakhpur Fertilizer Project be fin-
anced out of the Yen credits made
available by Japan to India. Accord-
ingly, -the Fertilizer Corporation of

‘India Limited who are in charge of

the Project have recently awarded >a
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contract to a consortium of Japanese
manufacturers for the supply of
plant and equipment. A copy of the
contract is available in the Parliament
Library.

Shri Surendra Pal Singh: May I
know whether it is a fact that the
construction work of this important
fertilizer plant is held up because of
the agitation of the farmers in the
locality whose land has been acquir-
ed for the setting up of this plant
and, if so, whether it has been settled
or is still pending?

Shri C. Subramaniam: There has
been some sort of satyagraha against
the acquisition of land. We have not
yet got possession of the land.

Shri Surendra Pal Simgh: Since it
is going to be the biggest fertilizer
plant, may I know whether it is going
to praduce all types of fertilizers?

Shri C. Subramaniam: It will pro-
duce urea. The difficulty is to get pos-
gession of the land. 1 hope 1 would
get the co-operation of the hon. Mem-
bers also to persuade the peasants to
give up pessession,

Shei Bhagwat Jha Azad: May I
know whether the machinery for the
plant to be obtained from abroad is
arriving according to schedule and, if
se, by what time we are likely to
have production?

Shri C. Subramaniam: The plant .is
expected to go into production  in
1965-66.

Shri Subodh Hansda: The hoa.
Minister has stated that this plant
will be set up with yen credit. May
1 know whether the yen credit is
over and above the credit that is
available during the Third Plan?

Shri C, Subramaniam: It is part_of
the credit available during the Third
Plan.

Shri Bhakt Darshan: As far as 1
know, it was on the express rcquest
@¢ “the Government of Uttar Pradesh
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that this plant was located at Gorakh-
pur. May I know the type of help
and co-operation offered by the State
Government of Uttar Pradesh towards
the setting up of this piant and actu-
ally given by them so far?

Shri C. Subramaniam: They have
taken action to acquire the land
under the Land Acquisition Act. Ncw
they have to get possession and hand
it over to the Fertilizer Corpcration.

Shri R. S. Pandey: Since we have
so many projects in hand “o be com-
pleted, I want to know apart from
Japan which are the countries which
have expressed a desire to come to
India’s aid for building a {fertilizer
plant?

Shri C, Subramaniam: There are
many other countries. For example,
the Dutch have expressed their inten-
tion to come into the piciure. Then
there is America and some otker
countries.

Shri N. R. Laskar: On the comple-
tion of this plant will we reach the
temget fixed for the Thirq Five® Year
Phlan?

Shri C, Subramaniamx I think, 1
have already stated that it will go
into production spme time in 1965-66.

Shri Kapur Singh: May I know
whether Government hawe consjdered
#he desirability of procuring a fertili-
ser. plant from Japan specially gear-
ed for production of urea for our ex-
panding  horticultural cultivation?
Japan specialises in this kind ot
things.

Shri C. Subramaniam: This is from
Japan. The Gorakhpur plant is to be
obtaineq from Japan,

Shri Kapur Singh: But will it be a

plant specially geared for the produc-
tion of urea?

Shri C. Subramaniam: Yes.
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International Fair at Budapest

+
( Shri Subodh Hansda:
*394.{ Shri Warior:
(_Shri Vasudevap Nair:

Will the Minister of International
Trade be pleased to state:

(a) whether India participated in
the International fair at Budapest in
May, 1963;

(b) if so, the main articles exhibit-
ed in the fair;

(¢) the number of people who

visited the Indian pavilion; and

(d) whether the Indian goods were
appreciated by the people?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) A large variety of Indian goods
were displayeq at the Budapest Fair
including traditional items like tea,
coffee, textiles, handicrafts, coir and
jute manufactures and non-tradi-
tional items such as engineering goods
including slotting shaping and drilling
machines, diesel engines, precision in-
struments, telephone equipments etc.

(c) During the Budapest Fair i.e.
17th May, 1963 to 37th May, 1963 over
a mililon people visited the fair.

¢d) Yes, Sir,

Shri Subodh Hansda: In view of
®he answer to part (d) of the ques-
tion, 'may I know whether it has en-
abled us to get some orders for those
articles exhibited in this exhibition?

Shri Manubhai Shah: That is ob-
vious, Several orders are flowing in.
As a matter of fact, orders worth
Rs. 80 lakhs were booked there and
then and more are flowing in.

Shri Subodh Hansda: What was
the amoumt spent on this exhibition?

Shri Manubhai Shah: About Rs.

2,30,0004-.
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St ®E aR qeq o gETT &7
FmE Fgi ) fawr & w oag
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=t 99T g : FF O A QAT
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=t TN AgE qreem : § Jg AT
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ST &9 &1 foerm, o9 &1 gw awns
FA X qgRg § |
f 72t o7 # F & N wfE 27X
wE A | I A T AT a ag
Sl}ﬁ S. C, Samanta: May I know
whether Coir Board was represented
at this Fair and, if so, what wag the

amount that accrued from the exhibi-
tion of coir?

Shri Manubhai Shah: Coir was
very prominently displayed. As a
matter of fact, that is one article
which is displayed in aR our exhibi-
tions as floor covermg. But sepa-
rately the amount of money which
coir fetcheq is not indicated. How-
ever, I can supply that to the hon.
Member.

=t wgaT : § ag AT ATRATE
fir st 5 7@t o< for @ ¥ A< 2,
T 3 AR Igf W AT § T ATV

|

St AT mE © I § FIE R
T & 1 7% Ta g @ fF At A
g 99 Sl &1 fFaT W 9T §9Y
giogFam AR g daw § N
qFET TG ¥ !
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Shri Heda: What are the commo-
dities for which, we think, we will
find a new market by this exhibition?

Shri Manubhai Shah: Manufactured
articles, like, enineering products,
slotting machines, radial drills, some
electrical appliances, batteries, zip
fasteners etc.

Shrimati Savitri Nigam: Ag it is a
sort of an established fact that when-
ever our goods are seen in various
fairs and exhibitions they are appre-
ciated and bring a good return for us,
may I know whether
unit of exhibition is going to be estab-
lished in the East European countries?

Shri Manubhai Shah: A permanent
unit of exhibition is contra-indicated
because we are moving; o, is the
world moving, But this much is cer-
tain that we are now going to open
showrooms in important countries. In
Moscow we are going to have a very
big showroom where all our products
will be exhibited from time to time.
Similarly we will try to open show-
rooms in other countries also.

st Wo Ao famr<t : it s
WY S ¥ T @ fR o oy
WA agar G ST A g &
ST A g fF 9w § ¥ oW
Y T § S g FH 97 gRY & AR
T 7z Ffow 1 9 @ fF S
e qgEn Wiy ants fadey wE
W & AT g w7 -

st AW W FER TG AT
et AT FT GET § AT H AT oA
BT #T | gL TF A 11 421 <A
N TEE &)

Powerlooms in West Bengal
{ Shri P. R. Chakravérti:
7\ Shri Sidheshwar Prasad:

Will the Minister of International
Trade be pleased to state:

(a) whether it iz a fact that 700
powerlooms in West Bengal have

*397.
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been out of commission since March,
last resulting in decreased produc-
tion;

(b) whether Government have ex-
amineq the question of unfair com-
petition between bigger units and the
smaller units that are exempted from
payment of excise duties;

(c) whether Government have
also examineq the position of power-
loom units having more than 50
looms, being treated at par regard-
ing excise duties with composite
mills; and

(d) when the Powerloom Enquiry
Committee Report will be made
available to the public?

The Minister of International
Trade (Shri Manubhai Shah): (a)
Yes, Sir.

(b) and (c). No, Sir. These ques-
tions are expected to be studied by
the Powerloom Enquiry Committee
under the Chairmanship of Shri
Ashoka Mehta and any examination
of these questions by Government
will have to await the recommenda-
tions of the Committee.

(d) The Committee thas already
started its labours and the Report is
expected by the end of December,
1963.

Shri P. R. Chakraverti: May I know
whether the committee has submitted
its interim report?

Shri Manubhaj Shah: No; In joint
consultation with the Government,
that being a very important national
subject, no interim report is to be
submitted.

Shri P. R. Chakraverti: In view of
the accepted policy of the Govern-
ment that smaller units should also
be encouraged to continue their
production, how is it that this dis-
crimination still exists?

Shri Manubhai Shih: There are
several questions. We have circula-
ted the questionnaire of the Ashoka
Mehta Cmmittee to all the hon. Mem-
bers of the House and we will be
grateful for the considered views of
the hon. Membere.
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Shri ‘S. M. Banerjee: May I know
whether it is a fact that the power-
loom workers from West Bengail,
Bombay and other places have sub-
mitted some memoranda to the
Government of India and, if so. what
is their specific demand and to wha*
extent it is likely to be met.

Shri Manubhai Shah: The demand
is: no taxes for anything; all taxes
must be removed. To what extent
the hon. House can afford io exempt
all taxes, that everything must be
supplied without sales tax and all
that, are matters of national impor-
tance and the committee is going into
them.

Dr. Ranen Sen: Has the Govern-
ment of India received any deputation
or memorandum from the trade union
of workers working in the power-
loom industry to the effect that be-
cause of these new duties, a large
number of powerloom factories have
been closed in West Bengal and a
large number of workers have been
thrown out of employment?

Shri Manubhaj Shah: Directly, we
have not received any, but the West
Bengal Government must have re-
ceived it, and they have been re-
ceiving it. The real point is that this
is not a new duty. Those people were
escaping the normal rigours of duty
establisheq by law. They are now
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being found out and naturally the
action is to be taken against them.

st e fag : T TEAEE qy
Wﬁ;ﬁﬁmﬁ'ﬂ%@%?

ot wwrd g oA F o 2
o d1 1 A W T oo 3 Ena'
R S q7 F300, 98 929 F qrw
ST |
Shri R. S. Pandey: Regarding this
excise duty on powerlooms, I wanted
to know whether any representat cn
which was made by powerloom
workers from Maharashtra hag been
received by the Government and, if
so, what is their representation.

Mr. Speaker: This is about
Bengal. Next Question,

Small Scale Industry

}_
*39g J Shrimati Savitri Nigam:
U Shri M. L. Dwivedi:

Will the Minister of Industry be
pleased to state whether it is a fact
that the small scale industry target
for the Third Five Year Plan has rot
beep, progressing according to the
scheduled plap in the varioug indus-
trial estates?

West

The Minister of Industry (Shri
Kanungo): So far approval has been
accorded to 152 Industrial Estate
schemes involving an outlay of neariy
Rs. 10.75 crores against a Plap pro-
vision of Rs. 30.20 crores. Schemes
are submitted by the State Govern-
ments to the Central Govern-
for approval after the site has
been acquired and lay-out plans have
been prepared. The progress of
schemes is, therefore, dependent on
the completion of "all preliminary
work by State Governments. More
recently the progress has been affected
by the shortage of building materials,
particularly of galvanised iron sheets
as well ag asbestos cement sheets, due
to the emergency ang of importeq raw
matrials required by new industries
in the Industrial Estates.
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Shrimati Savitri Nigam: May I know
what steps Government has taken to
see that the progress is not retarded
in this direction and that newly es-
tablished industries get enough build-
ing materials to establish their in-
dustrial units?

Shri Kanungo: We are now concen-
‘trating upon supplying as much raw
material ag possible to the industries
which are already in operation.

Shrimati Savitri Nigam: May I know

whether Government have received
any complint regarding the lack of
trained personnel, and if so, what
steps Government are taking to traim
the personnel?

Shri Kanungo: There is no shortege
of trained personnel.

Dr. Ranen Sen: Is it a fact that the
small-scale industries in West Bengal
have eomplaireq to the Government
of India to the effect that proper
marketing facilties for their output
are not available in the country?

Shri Kamungo: No, that kind of com-
plaint has mot come, and no such
complaint can eome also, because
there & no problemn of markedng -t
all; the problem is one of procuction
and of shortage of raw materials.

=it waw fag : w Ay @™
<& fam g 7 faew 37 a9 &

Tl e ISRIT W FF W8 |
F S g g fF oges fag oam
saam fer 91 wr g 7

st @Ay ;A @ 2 fr osw AR
20 @NT VAT A 3 @ § | aFAE
a2 a
_ o TW AATT qOIT I @A
TIEY ¥ FORA F AT K @A U
T 43 99 T g fF 2w aoew ®
zafag g1 78 FT W & fr o dAfes
Fig gTE FE H ga yEa § WY
T geficae o A A §, 99
e F9 @iy o g fs w
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..Shri S. N. Chaiurvedi: Is it not a fact
that the non-availability of power is
largely responsible for the non-attain-
ment of targets in the small-scale
industry sector and also the non-im-
provement of their productivity?

Shri Kanungo: I do not think so.
That might be so in particular pockets.

Dr. Sarojilni Mahishi: What are the
criteria on which allocation of impor-
#tant raw materials is made to the
different States?

Shri Kanugo: A certain year of
consumption ® taken, and if the
quantity that is avaMable is dess ther
pro rata reductions are made.

Shri Sonavane: May I know whe-
ther this shortage of raw materials is
going to affect the industrial estates
that are going to come up m the
different States under the Thirg Five
Year Plan?

Shri Kanungo: Obvioudly, those
estates which are working now are
suffering from shortages.

s o fag : F@T FE0T a@ER
T &z gl #1 oA afed fog
&4 & fou w31 & Fifs g awr
ST g fF a3 €t fawt A T @
T e e st @ 6 e &
TTEN FT qE agd AT e far
ST g ? o wfed fog @ R
Fiforor &t g & ?
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Shri Mohammad Elias: May I know
whether it is a fact that the small-
scale industries are faced with tre-
mendous difficulties in obtaiming
licences for bringing new machinery
for developing their industries?

Shri Kanungo: It js true that there
are difficulties. But our main priority
in regard to the little foreign excnange
that is available is to provide raw
‘materials.

ot Il W N wzE A S
I QR ET TF E, IAFT IR A
FAT T9T S04 o7 & a1 qE 7 qU Ay
9% ¥, TAF FF a® T A & ;o
T T g 7

Shri Kanungo: I have said already
that we are concentrating our atten-
tion on keeping the establisaments
which are already in operation in a
running condition. About the new
ones depending upon the projects
which they manage and the raw mmate-
rials which they require, we advise
them to go slow.

Shyi Kashi Ram Gupta: Do they
produce fully?

Shri Kanungo: No.

Shrij A. C. Guha: May I know whe-
sher Government have made proper
allocation of foreign exchange fur the
procurement of machinery ang raw
material for the small-scale industries
sector?

Shri Kanungo: There is some pro-
vision, but it is very inadequate.

Shrimati Savitri Nigam: May I
know how far i is correct that admi-
nistrative delays are ome of the
reasons for this slow pregress, and i¢

Oral Answers BHADRA 8, 1885 (SAKA)

Oral Answers 3538

so, what steps Government have taken
to advise the State Governments to
take immediate action to remove this
drawback?

Shri Kanungo: I believe that admi-
nistrative difficulties are not a major
problem. The State Governments are
quite prompt about it. The main
problem is non-availability of foreign
exchamge.

Brake Lining for Motor Vehicles

+

400 Shri P. K. Deo:
. 1 Shri Indrajit Gupta:

Will the Minister of Steel & Heavy
Industries be pleased to state:

(a) whether there is any proposal
to manufacture brake and clutch lin-
ings for motor vehicles in the country
with Czechoslovakian co-operation;

(b) if so, the terms and conditiohs
of the foreign collaboration; and

(c) tke total annual requirement of
#hese linings for the coumtry?

The Deputy Minister in the Minis-
try of Steel & Heavy Indastries (Shri
P. C. Sethi): ¢a) Yes, Sir.

(b) The details of the scheme includ-
ing the terms of collaboration are
still to be finalized.

(¢) The demand for brake linings is
estimated at about 3,500 $onnes, per
annum, by 1965-66.

Shri P. K. Deo: How much foreign
exchange do we spend every year on
the import of these brake linings:

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
My impression is that we are not
importing these items now. We are
self-sufficient.

Shri P. K. Deo: If we are surplus,
what is the point in seeking fareign
collaboratien?

Mr. Speaker: We will be able to

export.
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Shri P. K. Deo: Is that the inten-
tion?

Shri C. Subramaniam: This parti-
project is for the purpose of supplying
the Calcutta Transpom Corporation
which is running very heavy vehicles
and therefore, requires a particular
type of brake linings.

Shri’P. K. Deo: The Minister’s reply
is contradictory. He said that we are
surplus in brake linings.

Shri C. Subramaniam: Not surplus.

Mr. Speaker: He said we are not
mporting. We are self-sufficient.

Dr. Ranen Sen: Are these being
manufactured in automobile works in
India or in some other industries?

Shri C. Subramaniam: In ancillary
industries.

AT JERT | 6T Swar
+
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(F) 9 IO Y Sum erwar
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[(a) Yes, Sir.

(b) The Government have decided
to entrust the establishment of a Fuei
Efficiency Service in the country
under the National Productivity
Council. The Council has agreed to
operate the service.]

Shri S. C. Samanta: What will be
the constitution of this Fuel Efficiency
Organisation?

Shri Kanungo: The Productivity
Council will be in charge of it. They
will engage consultants who will
give advice about economy in exist-
ing plants.

Shri S. C. Samanta: Were other
organisations dealing with fuels and
expert individuals consulted before
the views of the National Pro-
ductivity Council were taken into
consideration?

Shri Kanungo: It was not neces-
sary. The views of the national fuel
organisation or coal organisation were
taken. But it is a clear case of the
technique of effecting economy in
existing equipments, and it requires
specialised knowledge.

Shri B. K. Das: The idea is to save
at least 25 per cent of fuel consump-
tion. Will that be achieved by this
step?

Shri Kanungo: It is not ‘at least’.
The maximum economy that can be
expected is about 25 per cent. Where
there are more efficient establishments,
the economy might be less. The
difficulty is to find proper persons to
man the service.

Shri P. C. Berosah: Are Govern-
ment going to establish a Fuel Effi-
ciency Organisation? If so, what is
the constitution of that organisation?

‘Bhri ‘Karmango: That is the question
1 answered, that it has already been
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established in the sense that the
National Productivity Council is orga-
nising it. It has advertised for staff;
when sta™ 15 zvall bl it will offer
its servic...

Shrimati Savitri Nigam: May I
know whether the consultants to be
appointed by this Council are going
to be foreign ones or Indian ones,
and the terms of reference given to
this committee?

Shri Kanungo: It is not a committee.
The point is it is a service which has
got to be offered, and they have
advertised for competent engineers.
When occasion arises, foreign consul-
tants will be invited.

Shri P. R. Chakraverti: May I know
how far the services of this centre
the Fuel Research Institute, Dhanbad,
have been utilised in this connection?

Shri Kanungo: The results of the
efforts of this Institute will always be
consulted.

Punjab Shawl Industry

+
f Shri Raghunath Singh

*,
403. | Shri Bibhuti Mishra:

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that Punjab
Shawl Industry is facing a serious
crisis due to non-availability of
woollen yarn at reasonable rate; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Minister of International Trade
(Shri Manubhai Shah): (a) Due to
the Emergency the entire woollen in-
dustry was geared for Defence Produc-
tion and whatever stocks of wool tops
were available were utilised for De-
fence requirements. It was not possible
to give any quota of yarn for civilian
production. In view of this, there was
an all round shortage of woollen yarn
and the shawl industry in Punjab
was no exception,

(b) The woollen mills have since
been permitted to utilise a part of
their capacity for meeting civilian
requirements and licences for the
import of raw wool/woo. tops have
been issued to them. The shawl
industry should be able to obtain its
requirements from the Mills in the
normal course.
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Shri R. S. Pandey : May I know the
total indigenous production of wool
yarn in India, and how much we are
importing from other countries?

Mr. Speaker: That 1is a different
question.

Shrimati Savitri Nigam: When the
mills were suppiied a part of their
quota of wool, why is it that the
shawl weavers were not given any-
thing at all?

Shri Manubhai Shah: The hon
Member has slightly misunderstood.
All the quota given was for army
requirements because of the sudden
developments as we know.

Shrimati  Savitri Nigam.. These
peopie also could make for the army.

Shri Manubhai Shah: All people
could get such wool as they could use
for their purposes, but defence re-
quirements are especially for a parti-
cular type of wool, that is only for
blankets, army coats and other things.
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Shri Kapur Singh: May I know
whether the supplies of the fabulous
pashmina wool used for making
shawls in Kashmir and Punjab have
now completely dried up owing to the
Chinese action, and if so, if there is
any hope of their re-availability or
substitution?

Shri Manubhai Shah: That was
exactly the main question. Even in
pashmina wool, a little from Kulu
valley and something from Darjeeling
hills is being distributed. Over and
above that in the present periog we
are irying to give two million pounds
from the imported wool to the de-
centralised sector.

=1 ®gaa : § g7 AT ATEar g
f <t v ¥ 3A & I € o 9y sfaa
W 9T H 9§ S fada I ¥
e fF Wi W wE ¥ AWt Fr
Y 97  #I fFE wa g fadai
FITadE ?

S AAATE WE ;A I g9 A8
gOzd & | arerT ¥ &g @Ry I @
AR S TgT FH Y AT aHaT 93
TW AT 3 | A LT GTT #EeS
fasmm T & 1

ot AR oFr # qW oA g
& <t 9ste TST W 39 AT FH § 9w
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st AN WME : @ 9% w6
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H 5a FTH ATHFA FA 7 (0T @]
f& faaar qger #7178 faar | Afwa
FaFT a=d T g | wgw fafafaa
frmdies & fau sm g1 @
TS g s feemie & fag
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Morris Cars

*407. Shri Sinhasan Singh: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) the selling price of Morris cars
in UK. at present;

(b) the selling price of Hindustan
cars (Ambassader) in India at pre-
sent and their manufacturing cost;
and

(c) whether the Hindustan cars are
prototype of the Morris cars manufac-
tured in UK.?

The Deputy Ministr in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Government
have no information.

(b) The ex-factory retail selling
price of the Hindustan “Ambassador”
car is Rs. 13,732,73. Besides the manu-
facturer’s margin of profit andl dealer’s
commission, the seliing price also
includes the excise duty and surcharge
on the car of Rs, 1491.73. The ex-fac-
tory manufacturing cost of the car
has been estimated to be Rs. 10,314.

(c) Hindustan Ambassador cars
have many features in common with
Morris cars manufactured in UK.

Shri Sinhasan Singh: Have Govern-
ment no information about the selling
price of Morris cars is England?

The Minister of Steel and Heavy In-
dustries (Shri C. Subramaniam): Of
the present seliing price of Morris
cars in UK., we do not have informa-
tion. Last year I find that it was sel-
ling at 816 pounds, Rs. 10,880.

Shri Heda: In view of the fact that
siee]l prices in India are cheaper than
in UK. and the labour cost is also
cheaper in India than in UK., why
should the same type of machine
manufactured in UK. cost Rs. 7,000
whi.e here it costs Rs. 10,000?

Shri C. Subramaniam: The scale of
production is very high and mass scale
production techniques are adopted
there but we are producing a smaller
number here.

Shri Mohammad Elias: What is the
total production of Hindustan cars
(Ambassadors and Land masters) and
what is the total production in the
Morris factory in  England? Here
there are 6000 workers while in Mor-
ris factory also there are only this
number of workers.

Shri C. Subramaniam: During 1961,
the number of Ambassador cars pro-
duced was 11,000 and odd; in 1962.
13,000 and odd and in 1963, upto June
4541, I do not have the figures of
production of Morris cars in England.

Shri S. M. Banerjee: Has Govern-
ment checked the production cost cf
cars here or whatever Birals said
have been accepted, and what steps
have been taken to reduce the price
of cars?

Shri C. Subramaniam: We do check
up production costs through our own
cost accountants and there is no
question of their charging high prices
compared to cost of production. We
have as a matter of fact not given
any increase with regard to cost of
production in the jast four or fiive
years,

Dr. Ranen Sen: Is Government
aware that there is a standing com-
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plaint that Ambassador cars are sold
in black 'market at Rs. 18,000-20,000?

Shri C.
have any

Subramaniam: Do not
complaint  before me.

N o fRg : T B9
arar g fF T faga ¥ fegmam #
A A FA W § AR | g
&qaT HfAU a8 Smar g fF fggeaw #
OF & FAaT g FaEr gF A g
gfz gf, @ a7 TE T AANET FHT
s g e @ 2 ?

Shri C, Subramaniam: There is no
monopoly here. There are three
producers—the Fiat Producers, the
Standard Producers and the Ambas-
sador Producers—and therefore they
compete with each other.

Shri Tyagi: May I know what is
the reason for he short production of
these cars? The hon, Minister has
just now stated that the full capacity
is not being used. What is the reason
and what is the percentage of indi-
genous components in these cars?

Shri C, Subramaniam: The main
reason for the small production is the
non-availability of foreign exchange
to get the foreign components which
are required. As far as the Ambas-
sador is concerned, they have reach-
ed an indigenous content of 7891 per
cent, and it is expected before the
end of this year that they would
reach 90 per cent indigenous content.

Shri Sonavane: May I know what
is the proportion of the profit of the
concern compared to the total cost
price of thig car?

Shri C. Subramaniam: The manu-
facturing cost of the Ambassador car
hag been worked out to be Rs. 10,314,
and at this rate, they are making only
a very small profit per car, say, a few
hundred rupees.

u’tm’&mqm: THAST FX
A ot @ & g @
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F AT q Lo URHS FFME Ul T
[ O1 AT IR HHAT q@4 9%
AT FH O aHAT § |
Shri Brij Raj Singh Kotah: May I
know whether, for these cars manu-
factured in India, the petrol gauges

and speedometers are also made here
or are they imported?

Shri C. Subramaniam: They are
manufactured in India now.
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Shri Tridib Kumar Chaudhuri: May
1 know what would be the total num-
ber of cars to be produced in the
Hindustan Factory—Ambassador and
Hindustan cars—to bring the cost
factor at par with the Morris Factory
in Great Britain? Has any calcula-
tion been made?

Shri C. Subramaniam: I cannot im-
mediately give the answer, but it is
said that to adopt mass production
techniques, the minimum production
will have to be roundabout 100,000
cars,

Mr. Speaker: Shri Sinhasan Singh
might put his second question,

Shri Sinhasan Singh: My question
has been covered.

1004 (Ai) LSD—2.

Steel froduction

+
Shri P. C. Borooah:
(Shri Yashpal Singh:
Shri P. R, Chakraverti:
“hri P. X, Mag;
408. 4 Shri Kapur Singh:
| Shri Kesar Lal:
| Shri Mobammad Elias:
(_ Shri Warior:

Will the Minister of Steel and Heavy
Industries be pleased to refer to the
reply given to Starred Question
No. 856 on the 13th April, 1963 and
state:

(a) whether the steering  group
which has been set up to formulate
the Fourth Five-Year Plan for iron
and steel, has since submitted its re-
commendations relating to the targets
of steel production for the next plan
and the break up between the public
and private sector;

(b) if so, what are its recommenda-
tions;

(c) whether there is any proposal
to set up more Steel Plants in the
public sector; ang

(d) if so, the number thereof?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Yes, Sir.

(b) to (d). The Steering Group has
recommended a production target of
18 million tonnes of mild steel, 3 to
4 million tonnes of pig iron and a
million tonnes of tool, alloy and
special steels. In regard to mild steel,
the production is to be achieved by
the expansion of existing plants and
by setting up two new plants, besides
Bokaro. The private sector share in
the expansion will be 2 million tonnes.
The detailed planning for tool, alloy
and special steels is yet to be done.

Shri P. C. Borooah: May I know
whether the Third Five Year Plan
target of 10 million tons of steel
ingots is not going to be achieved; if
so, what is the likely target that we
are going to reach in the current Plan
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period on which the Steering Group is
working?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
As the hon, Member is aware, we
took credit for production of 1 million
ton ingots in Bokaro. That will not
be materialising and, therefore, there
will be a shortfall to that extent,

Shri Hari Vishnu Kamath: It will

not materialise at all? What is the
position?
Shri C. Subramaniam: It will

not produce. Therefore, Sir, the
assumption js that we will have an
installed capacity of 9 million tons by
the end of the Third Plan period and
for the rest we will have to plan for
installation during the Fourth Plan
period.

Shri P. C, Borooah: May I know
whether a final decision has been
taken to set up coast-based medium
and small size steel plants through-
out the country in order to make up
this production?

Shri C. Subramaniam: Sir, all this
will be in the Fourth Plan and, as
the House is -aware, two areas are
being explored for the purpose of
lecating steel plants during the Fourth
Plan: one is in the Bailadilla in Vizag
area and the other is in Hospet near
Goa area—where exactly it will be
located will be decided after receipt
of the report,

st gmar fag @ 3@ AT A @R
FT a<E ¥ Far ™ A7 fF gAR TR
F fau faa & <ed # I& T 2,
F =VFET A JATT Y AN AfFT IAHT
uwF fagrg Wt i a AR T g
2 @1 T TfTR @ AE A
F fog R T SR 7

= Jo Fo ASY : @ aF A
steRa @ @ g 39 » fay @@
FEr W qae fFr omr @ AR
Fg TEHT IRA BRI |
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Shri P. R. Chakraverti: In view of
the latest decision of the U.S. Cong-
ress and the cancellation of the pro-
posed visit of the study team of the
House Appropriation Committee of
the U.S, does the Government expect
to introduce the Bokaro project with-
in the Third Plan or will it be extend-
ed to the Fourth Plan?

Shri C. Subramaniam: Sir, I hope
to make a statement in regard to
Bokaro sometime during next weel.
I, therefore, crave the patience of the
hon. Members till then,

Shri Mohammad Elias: What is the
target of production during the Fourth
Five Year Plan in regard to piates,
blooming mill and rolling stock?

Shri C. Subramaniam: I have given
only the target production of 18
million tons of mild steel. A survey
has been made with regard to the
various categories which would be ir
demand. It is a big report and I
would not be able te give the details
now,

ot feam wae © & a0 @Al
=g 5 3w & o oY A Y FEr d
T2 Y F9 qF QT I A@Ar o
R T AFT W H AT S F RIS AT
W € ITH F9 qF FIFC TGH FIA
FT TR FET 2 7

=Y Qo So ¥SY : Iz F FAT T
o FW F faq & @t - 9 @
Tofaa fodr sm <3 & 1 3w H oAy W
T oAizg TE FAT F QR FIA AT
TG AT IORA AEF T F A
w® oy o1 2 & 1 AfF 9 S e
T IqTEA qZd1 AT 3T § ST AT §r
o § mfaw @t 91 @ & wEwE
7z foar Sman & f wq4 5 a5ty geET
Fr ¥ IHEI WA F9 95 AT 98
fafaa e & & TET 1 SF Tz ST
78 A wfgem & ok @ gfus =97
It W AT AW A @ F IFET
IS AT F1 AQE T GTA v
ST @I |



3553 Oral Answers BHADRA 8, 1885 (SAKA) Oral Answers 3554

Shri S. M, Banerjee: I would like
to know whether all the steel plants
in the public sector are likely to be
expanded; if so, may I know to what
extent they will be expanded during
the Fourth Plan in order to meet the
growing demand for steel in the
country? Bl il

Shri C, Subramaniam: As the hon.
Member is aware, Bhilai is being ex-
panded from 1 to 1.25 million tons
during the Third Five Year Plan
period. In the Fourth Plan the pre-
sent proposal is to extend it to 3.25
million tons or even a little more,
In Rourkela it has just now been ex-
tended from 1 million to 1.8 million
tons. It is expected to be extended to
25 million tons during the Fourth Plan.
In Durgapur it is now being extend-
ed from 1 million to 16 million tons.
In the Fourth Plan, it is expected to
be extended to 3 million tons.

Shrimati Savitri Nigam: What are
our requirements of pig iron and what
is the shortage? What steps are
Government taking to see that the
short supply of pig iron, which is
creating a lot of difficulties to the
small-scale industries, is removed?

Shri C. Subramaniam: Sir, I made
a detailed statement on this subject
only a few days ago.

Shri Hari Vishnu Kamath: With
a view to stepping up the pro-
duction of steel and achieving the in-
tended target at least in the Fourth
Plan, if not in the Third Plan itself,
has the Government undertaken or
is it going to undertake an intensive
survey for more and richer iron ore
deposits in the country?

Shri C. Subramaniam: Already, our
present availability of iron ore is
quite sufficient. Of course, we would
be making surveys to find out new
sources. But, even otherwise, the al-
ready located sources are sufficient
enough.

Steel Factory in Kerala

+ .
(Shri A, V, Raghavan:
| Shri A. K. Gopalan:
| Shri Morarka:
409 { Shri Ravindra Varma:
* | Shri Imbichibava:
Dr. P. Srinivasan:
Shri M. K, Kumaran:
LShri Maniyangadan:

Will the Minister of Sieel and
Heavy Industries be pleased to state:

(a) whether Government have
examined the possibility of starting a
steel factory in Xerala using the
minera] sands of Chavara as the basic
raw material; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P, C. Sethi): (a) and (b). The
possibility of using the ilmenite sands
of Kerala for production of iron and
steel is being investigated by the
Ministry’s Consulting Engineers. Their
report is awaited,

Shri A, V. Raghavan: How long will
it take for the Government to arrive
at their findings on this question?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
This is a new line of production, not
only in India but in the whole world.
Therefore, unless a complete investi-
gation is made, it will not be possible
to come to a conclusion. I am unable
to indicate any period within which
we will be able to take a decision.

Shri A, V. Raghavan: May I know
whether the investigation has started?

Shri C, Subramaniam: Yes, Sir.

Shri Ravindra Varma: May I know
whether the enquiry will be a depart-
mental enquiry or any foreign experts
from some foreign countries will also
be invited to take part in the enquiry?

Shri C. Subramaniam: As I have al-
ready said, our consulting engineers
are Dastur & Company. They are
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making the investigation. Then, an
expert attached to the Indian Insti-
tute of Technology, Madras is also
carrying on investigations.

Shri Maniyangadan: May I know
whether any assessment has been
made regarding the quantity of ilme-
nite available in this country?

Shri C. Subramaniam: It has been
estimated that in Kerala 200 to 250
million tons of ilmenite are available.

Shri K, C. Pant: May I know the

iron ore content in these mineral
sands?

Shri C. Subramaniam: 24 to 30 per
cent.

Export of Lac

+
(Shri Ravindra Varma:
*410. { Shri Subodh Hansda:
| Shri Morarka:

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that there
is a great lull in export of lac to
foreign countries in recent years;

(b) whether this has affected the
production also; and

(c) if so, the steps Government pro-
pose to take to improve both the
production as well as the export?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
No, Sir.

(c). Does not arise.

Shri Ravindra Varma: Is it a fact
that one of the reasons for the diffi
culties in the promotion of export of
lac is the conflict of interests between
the producers and the exporters and,
if it is so, has the Government given
any consideration to the possibility of
setting up a machinery that will
directly tuy the lac from the wro-
ducers and undertake to export it to
foreign countries?
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Shri Manubhai Shah: The real pro-
blem is the substitutes which are
developing either for shellac or seed-
lac in the United States and other
countries. There is no conflict of in-
terest as such between the growers
and the exporters. Even so, in order
to support the prices, as the hon.
Member rightly indicated, we have
already stepped in and the State
Trading Corporation is wanting to
have a buffer stock,

Dr. Ranen Sen: Is it a fact that the
West Bengal Government has ap-
proached the Central Government
with a request that the Government
of India should subsidise this indus-
try in order that this industry can
produce the essential shelllac and
seedlac that is required for the coun-
try and for export?

Shri Manubhai Shah: In the case of
this industry, the West Bengal Gov-
ernment does not come into the pic-
ture directly, because it is produced
in Madhya Pradesh, Bihar and ~ome
parts of Andhra Pradesh, Actually,
only the processing industry is in
West Bengal. Therefore, there has
been no representation from that
Government as such. But we are
trying to see that larger and larger
uses of shellac are explored so that
we can use it here itself,

WRITTEN ANSWERS TO
QUESTIONS

Production Capacity of Industries

Shri Warior:
Shri Vasudevan Nair:
*391.4 Shri M, N. Swamy:
Shri Harish Chandra Mathur:
tShri Himatsinghka:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that there
is considerable idle production capa-
city in many industries at present;

(b) if so, the reasons therefor; and
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(c) the action taken by Government
to ensure full utilisation of the exist-
ing production capacity?

The Minister of Industry (Shri
Kanungo): (a) to (c), Attention is
invited to the answer given to Starred
Question No. 177 on the 1st March,
1963,

Handloom Imdustry

J shri A. K. Gopalan:
*392. 2\ Shri U, M, Thengondar:
Will the Minister of Imternational
Trade be pleased to state:

(a) the steps taken by Government
10 overcome the crisis in handloom
industry due to the large accumula-
tion f handloom fabrics;

(b) whether as a result of these
steps, the situation has improved; and

(c) if so, to what extent?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (c).
There is no such accumulation of
handloom cloth at present.

Early this year there were reports
that there was some accumulation of
handloom cloth in various States.
With a view to liquidate these stocks,
Government announced an additional
rebate of five naye paise per rupee
on all retail sales for a period of one
month. This enabled the handloom
industry to dispose of the accumulat-
ed stocks and the situation improved
within a short period. A statement
was placed on the Table of the House
in reply to Starred Question No, 552
on the 22nd March, 1963.

Steel Plates from UK,

%393, Shri D. C. Sharma: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether negotiations between
Indian Officials and British Steel In-
dustry Delegation for the purchase of
Steel Plates from UK. have been in-
conclusive because the prices quoted
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by the UK, delegation were much

higher than the prevailing interna-
tional rates;

(b) whether these purchases were
to be made with the help of the loan
provided by U.XK. and the loan being
tied India cannot utilise this money
anywhere else; and

(c) if so, the steps proposed to be
taken in the matter?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) The negotiations with the repre-
sentatives of the British Steel Cor-
poration have been successfully con-
cluded and orders for purchase of
Steel Plates from UXK. have been
placed on 22-8-1963,

(b) These purchases are being
made under a Credit provided by the
Government of the United Kingdom
which is available for purchase only
from UK.

(c) Does not arise.

Glass Factory at Hyderabad

f@s_ Shri Eswara Reddy: Will the
Minister of Industry be pleased to
state:

(a) whether details regarding terms
of collaboration for the setting up of
a glass factory at Hyderabad with
Hungarian collaboration have since
been received and considered by Gov-
ernment; and

(b) if so, whether a licence for the
same has been granted?

The Minister of Industry (Shri
Kanungo): (a) and (b). The Andhra
Pradesh Industrial Development Cor-
poration Ltd., Hyderabad, who have
been granted a licence under the In-
dustries (Development and Regula-
tion) Act, 1951, for the setting up of
a composite glass factory at Hydera-
bad, have not so far submitted the
terms of their foreign collaboration.
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Manufacture of Special Steels and
Alloys

*396, Shri Sham Lal Saraf: Will
the Minister of Steel and Heavy In-
dustries be pleased to state:

(a) the progress achieved so far in
manufacturing ‘Special Steels’ and
Alloys within the country;

(b) whether some foreign collabo-
ration and advice has been sought in
this behalf; and

(c) if so, how many such units
have been set up and have started
manufacturing items of the said type?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (c¢). Government have
licensed a capacity of about 600,000
tons of spring steels by 6 units and
Stainless steels in the Public as well
as Private Sector so far. The pre-
sent production is about 53,000 tons
per annum consisting mainly of 29,000
tons of spring steels by 6 units and
24,000 tons of electrical sheets which
are being produced by Tisco. An
ad-hoc Committee has been set up to
explore ways and means of starting
production of low Alloy Steels in
existing units with minimum further
investment in foreign exchange. The
conversion of Mysore  Iron and Steel
Limited into an alloy steel plant has
also been approved and terms of
technical collaboration settled. The
conversion programme is expected {o
commence by the first quarter of 1964
and ultimate capacity of 77,000 tons
of finished Alloy Steels is likely to be
reached by 1966-67. The contract for
the Alloy Steel Plant at Durgapur in
the Public Sector is likely to be sign-
ed with a Japanese consortium very
shortly, Other units in the Private
Sector are also likely to go into pro-
duction by 1966-67. Government
have so far approved technical colla-
boration in respect of 9 such wunits
licensed for the manufacture of Alloy
Steels and Special Steels besides the
technical collaboration for the central
Alloy Steel Plants of Durgapur. N~
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technical collaboration is envisaged in
respect of 5 units licensed for the
manufacture of Spring Steels and
Alloy Steels Casting as the manu-
facture of these items does not require
the application of skills not available
in the country.
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Wool
404, Shri R. Barua: Will the Minis-

ter of International Trade be pleased

to state:

(a) the annual requirement of wcol
in India; and

(b) the steps taken to step up wool
production, improve shearing, grading
and marketing methods?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
A statement is laid on the Table of
the House. [Placed in Library, See
No. LT-1609/63].

Production of Turbimes and Generators

+405. Shri D. D. Mantri: Will the
Minister of Steel and Heavy Industr-
ies be pleased to state:

(a) whether some more plants are
being set up for the production of
turbines and generators; and
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(b) if so, when they are likely to
be established?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). In addition to the Heavy
Electrical Equipment Factory, Bhopal,
two more Plants, namely, the Heavy
Electrical Equipmenf Plant at
Hardwar and the Heavy Power
Equipment Plant at Ramachandra-
puram near Hyderabad are being set
up for the manufacture of turbines
and generators; the Hyderabad and
the Hardwar plants are expected to
be completed by 1965 and 1966, res-
pectively,

Co-operative Hamdloom Units in
Kerala

( Shri P, Kunhan:
*406.J Shri Warior:
Shri Vasmdevan Nair:
Will the Minister of Imternatienal
Trade be pleased to state:

(a) whether the Kerala Govern-
ment have submitted any proposals
to establish eight handloom units in
the Siate on a co-operative basis, ex-
clusively for producing exportable
varieties of handloom fabrics; and

(b) if so, the attitude of the Cen-
tral Government thereto?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
The Kerala Government sent a pro-
posal for the setting up of ten units
with common weaving sheds for pro-
duction of handloom fabrics for ex-
port, The proposal was accepted in
principle. The detailed proposals
from the Kerala Government are
awaited,

Projects to be set up with Czech Aid
J/ Shri Mohan Swarap:
1 Shri P. C. Borooah:

Will the Minister of Steel and
Heavy Industries be pleased to state:

*411.

(a) whether three new contracts
for the supply and delivery of
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machines equipment and other
material for three projects to be built
with Czech collaboration were signed
in New Delhi towards the end of May
this year;

(b) if so, the terms of the con-
tracts; and
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The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (¢). On the 30th May, 1963
three Contracts were signed with
Messrs. Technoexport, Prague for the

supply of machinery and equipment
and for rendering technical co-opera-

(c) the phases of the projects to be tion in the establishment of three
covered by these contracts? Czech. aided projects as follows:—
Name of Project Value of Phase of
Contract Project
covered
by the
Contract
1 2 3
Rs.
1. 3rd Stage of Foundry Forge Plant, Ranchi in Bijhar
State . . . . . . . . . 32,263,074 3rd Stage.
2. Heavy Machine Tool Plant, Ranchi in Bihar State 30,924,741 1st Stage.
3. High Pressure Boiler Plant, Tiruchirapalli in Madras
State . . - . - . . . - 28,351,250 1st Stage.

The payments for the import of
machinery and equipment will be
covered by the Czech. Credit. Copies
of the Contracts are available in the
Parliament Library.

Exports to Ceylon
( Shri Warior:
*412.) Shri Dinen Bhattacharya:
| Shri Vasudevan Nair:

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that exports
to Ceylon have declined recently;

(b) if so, the reasons therefor; and
(c) the steps taken by Government
to step up our exports to Ceylon?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b} The decline in our exports has
been mainly due to the several import

control measures introduced in recent
years by Ceylon, establishment of
local industries and increases in cer-
tain import duties.

(c) A Trade Agreement and Special
Trade Arrangement providing for
export of certain commodities upto
specified ceilings have been concluded
with Ceylon. Periodical reviews are
held to ensure implementation of the
Trade Arrangement. Government of
India have also agreed to supply capi-
tal goods to Ceylon on deferred pay-
ment basis.

Trade Agreement with Pakistan

( Shri Sham Lal Saraf:
Shri Siddananjappa:
Shri P. R. Chakraverti:
Shri Sideshwar Prasad:
| Shri Ramshekhar Prasad
*413 | Singh:
Shri S, C. Samanta:
Shri B. K. Das:
| Shri M. L. Dwivedi:
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Shri P. C. Borooah:

Dr. Mahadeva Prasad:
Shri Yashpal Singh:
Shri Shree Narayan Das:

Will the Minister of International
Trade be pleased to state:

(a) whether there has been a move
on the part of Pakistan to enter into
a Trade Agreement afresh with this
country; and

(b) when the last trade agreement
with that country is terminating?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
The Indo-Pakistan Trade Agreement
(1960-63) expired on the 20th August,
1963. A Trade Delegation from India
has gone to Karachi on 21st August,
1963 to negotiate a new Trade Agree-
ment with the Government of
Pakistan.

Durgapur Steel Plant

*414, Shri Raghunath Singh: Will
the Minister of Steel and Heavy
Industries be pleased to state whether
it is a fact that an order worth
£17,000,000 for a blast furnace for
Durgapur Plant has been given to a
British firm?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
Order for a Blast Furnace for Durga-
pur Expansion has been placed by
Hindustan Steel Limited on a British
firm. The total value of the order is
Rs. 50.81 million including Rs. 18.21
million in foreign exchange.

Textile Machinery Industry

*415.f Slm. P. C. Borooah: )
7\ Shri P. R. Chakraverti:

Will the Minister of Steel and Heavy
Industries be pleased to refer to the
reply given to Starred Question
No. 847 on the 13th April, 1963, and
state:

(a) whether Government have since
decided to set up an advisory com-
mittee on Textile Machinery Industry;
and

(b) if so, its composition and pre-
cise terms of reference?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Yes, Sir.

(b) The composition and terms of
reference of the proposed Committee
are under consideration.

Indian Companies

1176 - Shri Kolia Venkaiah: Will the
Minister of Imdustry be pleased to
state the amount of paid-up capital
and assets of Indian Companies in
Plantation, Mining, Petroleum and
Manufacturing Industries by the end
of 1948, 1961 and 19627

The Minister of Industry (Shri
Kanungo): Two statements showing
the paid-up capital and assets are
laid on the Table of the House. [Plac-
ed in Library, See No. LT-1610/63.]
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Tea Production

( Shri Rama Chandra
1177.  Mallick;
' Shri Onkar Laj Berwa:

Will the Minister of Intermationmal
Trade be pleased to state the present
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total annua] production of tea in the
country and its annua] requirements?

The Minister of International Trade
(Shri Manubhai Shah): Production of
tea in 1962 was 344.4 m.kg. while esti-
mated internal consumption during
1962-63 was 130 m.kg.

Cement Quota for Orissa

1179. Shri Ramachandra Ulaka: Will
the Minister of Steel and Heavy In-
dustries be pleased to state:

(a) the amount of cement quota re-
quired by the State Government of
Orissa during the period from April,
1963 to date;

(b) the quantity of cement allotted
by Central Government to Orissa dur-
ing the same period; and

(c) the quantity of cement actually
supplied to Orissa during the same
period?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P, C. Sethi): (a) to (c). The
following figures indicate the quanti-
ties of cement demanded, allocated
and supplied to Orissa under State
Quota:

Period Demand Allotment Despatches
In metric Tonnes
* 6
April—September, 1963 - - . 5,36,838 75,835 gg% Ism

August, 1963)

*Includes 25,000 tonnes allocatedas a special case in addition to normal quarterly allo-

cation.

+Does not inzlude despatches made from the Vijayawada factory from 1st August to 15th

Axgust, 1963).
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Industrizl Licenses for Rajasthan

1180 J Shri Dhuleshwar Meena:
*  Shri 2amachandra Ulaka:

Will the Minister of Industry be
pleased to state:

(a) the number of applications for
industria] licences received from
Rajasthan during 1962-63; and

(b) how many of them were grant-
ed and how many were rejected?

The Minister of
Kanungo): (a) 53.

Industry  (Shri

(b) 9 have been granted, and 26
rejected, The remaining applications
are under consideration,

Development of Sericulture in
Rajasthan

1181 f Shri Dhuleshwar Meena:
"\ Shri Ramachandra Ulaka:

Will the Minister of Industry be
pleased to sate:

(a) the amount of grants and loans
given to Rajasthan for development
of sericulture during 1962-63; and

(b) the amount proposed to be
given during 1963-64?

The Minister of Industry (Shri
Kanungo): (a) Centra]l assistance is
given to the State Governments on
the basis of expenditure incurred by
them on approved plan schemes. As
no expenditure had been reported by
the Government of Rajasthan for the
devielopment of sericulture industry
during 1962-63, no financial assistance
wags granted to the State Government
in 1962-63.

(b) The outlay for 1963-64 is
Rs, 10,000,

Khadi ang Village Industries Board,
Rajasthan

J Shri Dhuleshwar Meena:

1182.{ Shri Ramachandra Ulaka:

Will the Minister of Industry be
pleased to state:

(a) the amount of Central grant
given to Khadi and Village Industries
Board in Rajasthap during 1962-63;
and

(b) the total production and dis-
bursement of traditional Khadi during
the same period?

The Minister of Industry (Shri
Kanungo): (a) Rs. 63.93 lakhs,

(b) Value of production: Rs. 32-88
lakhs.

Disbursement: Rs. 21:95 lakhs.

Non-Ferrous Metal

1183 Shri Indrajit Gupta: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that distri-
bution of non-ferrous metal commer=-
cial sheets has been transferred from
his Ministry’s Development Wing to
the Directors of Industries of various
States;

(b) if so, the
change;

(c) whether this change has result-
ed in unfair discrimination against
manufacturers of brass commercial
sheets with an investment of less than
Rs. 10 lakhs; and

reasons for this

(d) if so, whether Government pro-
pose to reconsider their decision so
that small firms are spared the diffi-
culty of getting their ful] quotas of
raw material?

The Minister of Industry (Shri
Kanungo): (a) to (d). With the decla-
ration of emergency, to ensure better
utilisation of the available foreign
exchange for import of non-ferrous
metals the use of imported non-fer-
ous metals for manufacture of uten-
sils was sought to be giscouraged by
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reducing the allocation of non-ferrous
metals to comrmercial sheet rollers. It
was also decided that units manufac-
turing commercia] non-ferrous metal
sheets/circles ang having fixed assets
of less than Rs, 10 lakhs hitherto
being looked after by the Directorate
General of Technica] Development
should be transferred to State Gov-
ernments for the purpose of supply of
raw materials etc.,, out of the State
Quota, Subsequently on receipt of
representations from the units con-
cerned it has been decided to retain
such units on the list of Directorate
General, Technical Developmnt  for
purposes of allocation of non-ferrous
'matals till the 31st March 1964. The
State Governments have been asked
to verify their fixed assets and their
replies are awaited.

Nationalisation of Audit

1184 Shri P. C. Borooah: Will the
Minister of Industry be pleased to
state the Government’s decision on
the INTUC’s demand for naionalisa-
tion of audit voiced at their 14th
Annual Session held at Jaipur in May
this year?

The Minister of Industry . (Shri
Kanungo): It is not clear as to what
is meant by “nationalisation of audit”
referred to in INTUC's resolution. If,
however, the suggestion is that the
auditors of all companies-should be
appointed by the Government, it may
be stated that the question was care-
fully considered both by the Review-
ing Commitee appointed by Govern-
ment and the Institute of Chartered
Accountants a few years ago and
Government adhere to the view that
such a step is neither necessary nor
desirable in the present stage of
industria] and economic development
of the country. Government as well
as the Institute are, however, fully
alive to the need for maintaining the
independence of auditors and  will
take whatever suitable measures may
be necessary to preserve it, It may
be added that Section 233A of the
Companies Act, 1956, already provides
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for the appointment by the Govern-
ment of a Special Auditor to audit the
accounts of a company in certain
circumstances mentioned therein, over
and above the norma] audit by the
statutory auditor.

Export of Marine Products

(Shri Warior:
Shri Dinen Bhattacharya:
Shri Vasudevan Nair:
LShri M. N. Swamy:

Will the Minister of International
Trade be pleased to state:

1185.

(a) whether there was a sharp dec-
line in the export of marine products
last year;

(b) if so, the reasons therefor; and

(c) the steps taken to step up their
export?

The Minister of Internationa] Trade
(Shri Manubhai Shah): (a) No, Sir.

(b) and (c). Do not arise.

India’s Participation in International
Fairg

[ Shri Warior:

1185 Y Shri Vasudevan Nair:

Will the Minister of International
Trade be pleased to state:

(a) the number of international

fairs in which India took part in 1963;
and

(b) the result thereof?
The Minister of International Trade
(Shri Manubhai Shah): (a) Six, so far.

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-1611/63.]1

Lemon Grass Oil

Shri Vasudevan Nair:
1187. < Shri Warior:
L Shri Maniyangadan:

Will the Minister of Imternational
Trade be pleased to state:
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(a) whether the minimum price
fixed for lemon grass oil has come
into force;

(b) if not, when it is likely to
come into force; and

(c) whether there is any proposal
for the State Trading Corporation to
enter the market and purchase lemon
grass oil at the price fixed by Gov-
-ernment?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
The prices of lemon grass oil were
fixed with effect from the 1st April,
1963,

“(c ) The State Trading Corporation
entered the market with effect from
the 10th July, 1963 and have pur-
chased lemon grass oil at the prices
fixed.

Indian Rose Wood

1188. Shri Subodh Hansda: Will the
Minister of International Trade be
pleased to state:

(a) whether Italy is the principal
market for Indian rose wood;

(b) whether importance was given
only to export and not for cultivation
and production;

(¢) whether this has led to depletion
-of this fine wood in the forests; and

(d) if so, the steps being taken to
conserve it?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) No, importance is not given only
1o export of rose wood but also to its
cultivation and production. The ex-
‘ploitation and extraction of rose wood
trees from forests is done on silvicul-
tural consideration i.e., to improve the
‘promising young growth by remoal
of old or defective trees. In the space
so created, new trees come up by seed
and root suckers and thus the pro-
portion of rose wood in the forest is
gradually and continually increased.

(¢) No, it has not led to the deple-
tion of rosewood. Since only mature
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rosewood trees are at present felled,
there is no question of depletion of
this wood in the forests, On the
country, the removal of mature rose
wood trees helps younger growth to
come.

(d) Does not orise in view of answer
to (c¢) above.

Steel Products

1189. Shri Subodh Hansda: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that the
sale price of some of the items of all
the three stee] plants in Public Sector
are less than 25 per cent. of the cost
of production;

(b) if so, the omount of loss suffered
by the Hindustan Steel Limited in
1962-63; and

(c) whether there is any indication
of improvement in the gap of the cost
of production and of sale?

The Minister of Steel and Heavy In-
dustries (Shri C. Subramaniam): (a)
No, Sir,

* (b) Accounts for the year 1962-63
have not yet been finalised.

(c) Compared to 1962-63, the cost
of production in 1963-64 is generally
lower.

Duping of Indian Businessmen by a
Brazilian Firm

1190. Shri Raghunath Singh: Will
the Minister of International Trade be
pleased to state whether it is a fact
that a Brazilian firm had duped Indian
businessmen engaged in the export of
jari handloom goods, bangles, handi-
craft and curios during 1962-63?

The Minister of Internationa] Trade
(Shri Manubhai Shah): In July this
year, our Embassy in Brazil informed
us that a Brazilian firm called Casa
Indiana had ordered goods from In-
dian firms, informing them that import
liccnres were either available or -un-
necessary. As a result goods exported
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by over 30 Inidan firms have been con-
fiscated,

Having been informed by our Em-
bassy, we issued notices warning firms
in India against the Brazilian firm
Casa Indiana. We have also sent
letters to the affected Indian firms ask-
ing them for photostat copies of letters
from Casa Indiana and other docu-
ments. The Brazilian Embassy in New
Delhi is also taking interest in this
case. It is expected that the Brazilian
Government will take legal action
against the firm. As regards Indian
firms, it is expected that they will be
faced with a choice of getting their
goods back after paying postage, de-
murrage. etc., or having the goods auc-
tioned in Brazil and the proceeds
minus postage demurrage, etc, re-
mitted to them.

Foreign Investments in India

1191. Dr. L. M. Singhvi: Will the
Minister of Industry be pleased to
state:

(a) the total quantum of
investments in India to date;

foreign

(b) whether a statement would be
laid on the Table giving details there-
of; and

(c) the measures being taken to
augment the quantum of (foreign
investments in India and to ‘mprove
and rationalise the pattern of {oreign
investments in India?

The Minister of Industry (Shri
Kanumgo): (a) and (b). A statement
showing total foreign investment in
India as at the end of 1960 is laid on
the Table of the House. [Placed in
Library, See No. LT-1612/63]. The
figures for the period after 1960 are
not yet available.

(c) Basically, the policy regarding
foreign investments is to attract pri-
vate foreign capital in those fields in
which the country needs to develop
in pursuance of the Plan targets.
Therefore, while Government have
been generally encouraging the invest-
ment of private capital in the coun-
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try, this has necessarily had to.be on
a selective basis.

Illustrative lists of industries in
which foreign capital would ordinarily
be welcome have been indicated from
time to time. These lists take into
account the gaps in capacity which
exist in relation to Plan targets.

The fields in which foreign capital
is ordinarily not needed have also been
listed. This list includes banking, in-
surance, trading and commercial acti-
vities and plantations. Private capi-
tal, foreign or Indian, as a rule, is net
being allowed in the industries listed
in Schedule ‘A’ of the Industrial Policy
Resolution of 1956. In special cir-
cumstances, hqwever, exceptions are
made where, after careful considera-
tion at the highest level, this is found
to be in the public interest.

Once foreign capital has come in, it
is treated in every respect at par with
Indian capital.

Profits and dividends of foreign
investors are allowed to be remitted
abroad without any restriction. Ap-
proved investments, including any
capital appreciation, are also allowed
to be repatriated together with the
accumulated profits.

There are certain tax concessions on
dividends. In order to ensure that
the benefit of tax concessions is actual-
ly retained by the foreign investor a
series of double taxation agreements
have been concluded with a number
of countries. Fairly liberal tax ex-
emptions have also been given to
foreign technicians.

The Indian Investment Centre dis-
seminates  information on the econo-
mic, financial and industrial policies
of Government, surveys foreign in-
vestment possibilities, advises poten-
tial foreign investors on investment
opportunities in India and assists
Indian  entrepreneurs in securing
foreign investment and foreign techni-
cal collaboration in joint venture en-
terprises on terms and conditions
mutually advantageous.



3577 Written Answers BHADRA 8, 1885 (SAKA) Written Answers 357 8-

Techno-Economic Survey

1182 J Shrimati Savitri Nigam.
"'1Shri M. L. Dwivedi:

Will the Minister of Industry be
pleased to refer to the reply given to
Unstarred Question No. 2380 on the
26th April, 1963 and state:

(a) the special recommendations
and conclusions drawn from the sur-
veys of National Council of Applied
Economic Research in Uttar Pradesh
and the action taken thereon; and

(b) whether the surveys in Anda-
man and Nicobar Islands have been
completed?

The Minister of Industry (Shri
Kanungo): (a) The Report on the
Techno-Economic Survey of Uttar
Pradesh has not yet been finalised.

(b) No, Sir.

Cement Production

1193. Shrimati Savitri Nigam. Will
the Minister of Steel and Heavy In-
dustries be pleased to state: the in-
crease of target of cement production,
which was revised after the emer-
gency was declared?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): The target of ce-
ment production (132 million tonnes)
fixed for the Third Plan period, has
not been revised so far.

Industrial Survey of Rajasthan

1194. Dr. L. M. Singhvi; Will the
Minister of Industry be pleased to
state:

(a) whether any district-wise indus-
trial survey of Rajasthan is being
carried out;

(b) if so, which districts have ai-
ready been covered and with what
result; and

(c) when the entire survey is ex-
pected to be completed?

The Minister of Industry (Shri
Kanungo): (a) Yes, Sir.

(b) The following seven districts
have so far been covered and the re-
ports issued:—

(1) Sikar.

(2) Bharatpur.
(3) Alwar.
(4) Pali.

(5) Bhilwara:
(6) Udaipur.
(7) Nagaur.

These reports broadly contain re-
commendations for expansion in the
existing industries and suggestions for
setting up new industries, based on
the availability of various resources
and the study of demand as indicated
by trade pattern in and around the
area. Implementation of the recom-
mendations made in these reports is
the responsibility of the State Gov-
ernment.

(c) The Central Small Industries
Organisation undertakes district-wise
surveys as and when specific requests
from State Governments are received.

Carpet Factory in Rajasthan

1105 {Dr. L. M. Singhvi:.
e 1 Shri Karni Singhji:
Will the Minister of International
Trade be pleased to state:

(a) the quantity of raw carpet wool
exported to foreign countries annual-
ly from Rajasthan area;

(b) whether Government have re-
ceived any request for allowing the
setting up of a carpet factory in
Rajasthan; and

(¢) if so. Government’s reaction
thereto?

The Minister of International Trade
(Shri Manubhai Shah): (a) Separate
statistics of export of raw wool from:
Rajasthan area are not available.

(b) Yes, Sir.
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(c) The matter is under considera-
-tion.
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Bye-Elections in Kerala

-1197. Shri Koya: Will the Minister
©of Law be pleased to state:

(a) whether Government have re-
ceived any complaint about the inter-
ference of the Home Minister of
XKerala in the bye-elections held in
that State;

(b) whether the attention of Gov-
ernment has been drawn to a state-
ment issued by the Praja Socialist
Party candidate in Trivandrum stating
that official vehicles were used both
by Congress and Communist candi-
dates during the bye-elections; and

(c) if so, whether any enquiry. has
“been conducted about the allegations?
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The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
(a) Shri A. K. Gopalan, M.P., .ent
complaints to the Prime Minister al-
leging that the Home Minister of
Kerala had made free and fair elec-
tion impossible in the recently held
bye-election in Vazhoor assembly con-
stituency, and made house to  house
visits for canvassing votes and asked
supporters of independent candidate,
Shri Sukumar Nair, to withdraw their
support to him. It was also alleged
that the Ministry had been using
police verification against the Com-
munist Party and its supporters, by
denying them jobs and other Govern-
ment aid.

(b) No such statement has come to
the notice of the Government or the
Election Commission.

(c) The complaints referred to ot
part (a) above were enquired into
through the Chief Secretary, Kerala.
It is reported that while the Home
Minister had, no doubt, taken active
part in the campaign for the Congress
candidate, he had scrupulously avoid-
ed using his official position for the
purpose. Not even the Government
car which is supplied to the Ministers
in the State was used by him in any
part of the constituency. Neither
Government machinery nor the official
position of a Minister was used for the
support of any candidate. The elec-
tion was conducted in a free and fair
manner.

Tea Export

1198 [ Shrimati Jyotsna Chanda:
" Shri Rama Chandra Mallick:

Will the Minister of International
Trade be pleased to state:

(a) the quantity of tea exported an-
nually during the last threac years;

(b) the principal countries whiph
are importing tea and the quantity
imported by ‘each of them; and

(c) the amount of foreign exchange
earned by exporting tea during the
last three years?
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The Minister of Imternational Trade
(Shri Manubhai Shah): (a) to (c). A
statement is laid on the Table of the
House. [Placed in Library, See No.
LT-1613|63].

Export of Paper

S Shri Sham Lal Saraf:
. Shri Siddananjappa:

‘Will the Minister of International
Trade be pleased to state:

1199.

(a) whether some varieties of paper,
now manufactured in India, are being
exported to countries in Western Asia
and Africa; -

(b) whether the quality of this
paper has been found superior when
compared with that of most of the
exporting countries of the world;

(c) whether our prices for the said
paper have been found to be competi-
tive; and

(d) if not, the steps being taken to
make our prices acceptable to world
markets?

The M.nister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.
The cigarette and tissue papers are
being exported and their exports to
West Asian and African countries
during 1962-63 were of the order of
Rs. 35 lakhs.

(b) The quality of the above pro-
ducts is comparable with that of paper
exported by other countries.

(¢) No, Sir. Indian prices are
higher as compared to prices offered
by other competing countries.

(d) To make the products competi-
tive in foreign markets, facilities by
way of drawback of duties and im-
port licences for raw materials are
granted to exporters.

Grant of Licences

1200. Shri S. M. Banerjee: Will the
Minister of Industry be pleased to
state:

1004 (Ai) LSD—3,

(a) the capacities (industrial) licen-
sed for big business houses of (i)
Birlas (2) Tatas (3) Mafat Lal (4)
Walchand (5) Siri Ram (6) Dalmia
Jain (7) Bangur (8) Lalbhai (9)
Kasturbhai in 1960, 1961 and 1962; and

(b) the basis on which these licences
were granted?

The Minister of Industry (Shri
Kanungo): (a) A statement contain-
ing the relevant information is attach-
ed. Information in respect of the
Sahu-Jain Group of Companies for the
year 1962 will be laid on the Table
of the House. [Placed in Library.
See No. LT-1614]63].

(b) Licences under the Industries
(Development and Regulation) Act,
1951 are granted in accordance with
the procedure laid down in the Regis-
tration and Licensing of Industrial
Undertakings Rules, 1932, after taking
into account the targets of production
as laid down in the Five Year Plans,
foreign exchange implications, avail-
ability of raw materials, power, and
transport, prospects of foreign colla-
boration arrangements if any, and
other relevant factors.
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(@) we & & aar |
Fertiligers

1202. Shri Ramachandra Ulaka: Will
the Minister of Steel and Heavy In-
dustries be pleased to state:

(a) whether any stocks of fertili-
zerg have accumulated at present at
the Nangal and Rourkela plants; and

(b) it so, the steps taken or being
taken to clear up these stocks?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). The stocks of Calcium
Ammonium Nitrate at the Nangal
and Rourkela Fertilizer Factories
were as under:—

Factory Stocks Orders in
hand for
despatches

Tonnes Tonnes

Nangal

—_— 16,837 43,323

22-8-63 3

Rourkela

63,200 44,000
23-8-63

Tre stocks at Nangal are not ex-
cessive and are fully covered by or-
ders for despatches. In Rourkela
also the stocks are mostly covered by
orders for despatches. There have
been movement difficulties due to
inadequate supply of railway wagons
and to the absence of a separate sid-
ing for the fertilizer factory. A
direct siding link has now been estab-
lished and will start functioning
shortly. The question of allotment of
adequate number of wagons has also
been taken up with the Railways.

Manufacture of Special Steel

1203. Shri Himatsingka: Will the
Minister of Steel and Heavy Industries
be pleased to state:
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(a) the progress made in regard
to manufacture of special steel at
Bhadravati; and

(b) the investment made so far?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): (a)
Government have approved the
scheme of the Mysore Iron and Steel
Limited Bhadravati for the conversion
of their works for the production of
717,000 tonnes per annum of alloy and
special steels. The terms of techni-
cal collabaration agreement with Mes-
sers Bohler Brothers of Austria have
been approved and a credit from
Austria is being hegotiated. The
Foreign Exchange cost of the plant
and equipment is estimated to be
Rs. 64 crores and is proposed to be
arranged under the West German
Credit. Confirmation from the Waest
German authorities for the inclusion
of this project under the West Ger-
man Credit is awaited.

(b) No investment has so far been
made specifically on the conversicn
scheme. The expenditure on mild
steel expansion has been about Rs. 450
lakhs upto June, 1963. The facilities
already provided for mild steel ex-
pansion together with the extra invest-
ment referred to above will be utilis-
ed for the manufacture of special
steels.

Cotton from U.S.A.

1204. Shri Himatsingka: Will  the
Minister of Internatiopal Trade be
pleased to state:

(a) the quantity of cotton to be
imported into ~India under P.L. 480
during 1963-64 and 1964-65; and

(b) the value of the same?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
Approximately 1,90,000 bales valued
at Rs. 11:38 crores of cotton are ex-
pected to be imported during  1963-
64 (September 1963 to August 1964)
against the allocation so ar made
under P.L. 480. The quantity and
value of cotton to be imported during
1964-65 will depend on the allocations
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which the U.S. Authorities may make
under P.L. 480 for that year.

Quality Control and Pre-shipment
Inspection
1265. Shri Himatsingka: Will the
Minister of International Trade be
pleased to state:

(a) whether any representation has
been received regarding withdrawal of
preshipment inspection, quality con-
trol and fixation of prices in respect
of export of cardamom and jute goods
to Persian Gulf countries and Saudi
Arabia; and

(b) the price fixed for cardamom in
respect of exports to Persian Gulf
countries and Saudi Arabia as well as
10 other countries?

The Minister of International Trade
(Shri Manubhai Shah): (a) There was
such a representation only in respect
of cardamom. As jute goods are mnot
subject to compulsory preshipment
inspection, quality control and fixation
of prices, the question of any repre-
sentation does not arise.

(b) A statement is laid on the Table
of the House. [Placed in Library,
See No. LT-1615/63.]

Rubber Tyre Prices

1206, Shri Himatsingka: Will the
Minister of Industry be pleased to
state:

(a) whether rubber tyre manufac-
turers have represented to Govern-
ment for an upward revision in p ‘ces
of their products; and

(b) if so, the reasons therefor?

The Minister of Industry (Shri
Kanungo): (a) Yes, Sir.

(b) The increase is sought on the
ground of additional burden of cus-
toms/excise duties, freight and trans-
port charges, Central sales tax, Emer-
gency risk insurance, bank interest to
cover additional excise financing and
revised A.LLD. procedure.

Railway Freight Concession on Cotton
Yarn

1207. Shri Himatsingka: Wil] the
Minister of International Trade be
pleased to state:

(a) whether any representation has
been received by Government to ex-
tend the 25 per cent. concession on
railway freight allowed on cotton
textiles meant for export to cotton
yarn also; and

(b) if so, the details thereof?

The Minister of International
Trade (Shri Manubhai Shah): (a)
The Cotton Textiles Export Promo-
tion Council, Bombay, having received
several representations from the
trade in this regard, has recently
taken up the matter direct with the
Ministry  of Railways  (Railway
Board). '

(b) It has been represented to the
Council that the concession of 25 per
cent in railway freight rates recently
allowed by the Railways for transport
of Cotton Textiles meant for export
should also be allowed in the case of
of Cotton yarn as there is no justi-
fication for this discreminatory dis-
tinction between cotton piecegoods
and cotton yarn. Further in view of
the highly competitive market condi-
tions obtaining in foreign countries
and the high manufacturing cost of
cotton yarn in India, it has been
pleaded that the railway freight con-
cession should also be extended to
cotton yarn.

Foreign Exchange for Machinery

1208. Shri Harish Chandra Mathur:
Will the Minister of Industry be
pleased to state the amount of foreign
exchange made available to large
scale industry and small scale indus-
try separately during 1961-62, 1962-63
and 1963-64 for import of machinery
and raw material?

The Minister of Industry (Shri
Kanungo): The value of foreign
exchange approvals in principle for
the the import of capital equipment



3587 Written Answers

by the private sector since 1st Apri!
1961 amounts to Rs. 400 crores. Sepa-
rate figures for large and small-scale
industries are not readily available.
In many instances, the approvals are
subject to the negotiation of loans
with financial agencies in India or
abroad.

9. Information regarding foreign
exchange made available to large-
scale and small-scale industries sepa-
rately for import of raw materials is
not readily available.

Coffee Production

1209 Shri A. K. Gopalan: Will the
Minister of International Trade be
pleased to state:

(a) whether it is a fact that the
production of coffee has declined in
recent years;

(b) if so, to what extent and the
reasons therefor; and

(¢) the steps taken by Government
to step up the production?

The Minister of International
Trade (Shri Manubhai Shah): (a)
and (b). Compared to the record pro-
duction of 68,020 tonnes of coffee
during the crop year 1960-61, produc-
tion during the years 1961-62 and
1962-63 (according to the latest avail-
able estimates) was less by about
22,200 tonnes and 14,000 tonnes res-
pectively. Production during the year
1960-61 was abnormally high and
cannot be considered as a representive
year for purposes of comparison. In
the subsequent two years, unfavour-
able climatic conditions, viz., unprece-
dented rains in 1961-62 and drought
conditions in the following year had
an adverse effect on production.

(¢) The following steps have been
taken by the Coffee Board ‘o0 step up
the production of coffee:

(i) Distribution of improved strains
of coffee which are hoth high
yielding and disease resistant;

(ii) Tendering of advice tegarding
the control of coffee pests and

AUGUST 30, 1963

Written Answers 3588

diseases through a system of
Liaison Officers;

(iii) Demonstration regarding in-
tensive methods of coffee culti-
vation; and

(iv) Grant of loans to coffee estates
for intensive and extensive
cultivation.

Besides, attempts are being made by
the Government of Andhra Pradesh
and the Andamans Adminisiration to
bring new areas under coffee.

Import of Wood

1210, Dr. L. M. Singhvi: Will the
Minister of International Trade be
pleased to state:

(a) whether it is a fact that consi-
derable quantity of wood is being im-
ported into the country every year;

(b) if so, the foreign exchange
spent on this item during the last five
years;

(c) whether the needs for such im-
port have been increasing; and

(d) if so, the remedial measures
proposed, if any?

The Minister of International
Trade (Shri Manubhai Shah): (a)
and (b). The value of imports of
wood and timber Jduring the last 5
years is given below:—

Year Rs. in lakhs
1958-59 29815
1959-60 583-09
1960-61 410-45
1961-62 229-51
1962-63 25170

(c) The foreign exchange allocation
for imports of wood and timber has
been reduced during ‘the recent years.

(d) Does not arise.

Excise Duty on Powerlooms

e -
| Shri U. M. Trivedi:
12111 ghri Bade:

Will the Minister of International
Trade be pleased to state:
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(a) whether Government have re-
ceived preliminary report of the Asoka
Mehta Committee on Powerloom In-
dustry; and

(b) whether Government have re-
ceived representations for removal of
excise duty on powerlooms?

The Minister of International
Trade (Shri Manubhai Shah): (a)
No, Sir.

(b) Yes, Sir.
All India Printers’ Conferemce

( Shri Yashpal Singh:
1212. { Shri Buta Singh:
Shri Narasimha Reddy:

“Will the Minister of International
Trade be pleased to state:

(a) whether the Eleventh All India
Printers’ Conference has urged Gov-
ernment to allot adequate foreign ex-
change for import of printing and
allied machinery until such time the
indigenous industry to manufacture
printing machinery is developed; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of International
Trade (Shri Manubhai Shah): (a)
Yes, Sir.

(b) The general cut of 50 per cent
applied in the last import licensing
period to Established Importers
licences for printing machinery has
been restored in the current import
licensing period and the quota for
this item has been allowed at 123 per
cent. In additilon, a provision has
been made for cash licensing of print-
ing machinery to newspaper establish-
ments and quality printers. Provision
also exists for grant of licences for
this item to other Actual Users, in-
cluding Small Scale Industries, Gov-
ernment Departments, etc, for im-
ports from rupee payment countries.
Imports of printing machinery have
thus been provided to the extent
possible,

e
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Steel and Iron Industries

1214, Shri Sivamurthi Swamy: Will
the Minister of Steel and Heavy In-
dustries be pleased to state:

(a) whether any survey party has
been appointed to study the favour-
able places to start steel and iron in-
dustries on large scale;

(b) if so, the findings of that party
in respect of Sondur area in Bellary
district, Mysore State; and

(c) in how many places the steel
industry is being located?



3591 Written Answers

The Minister of Steel and Heavy
Industries (Skri C. Subramaniam):
(a) The Hindustan Stee! Limited and
Messers M. N. Dastur and Co. (Pvt.)
Limited are conducting feasibility
studies for iron and steel plants in
the Bailadilla-Vishakhapatnam and
the Goa-Hospet areas respectively.

(b) Their reports are awaited.

(¢) It is expected that two new steel
plants will be set up in the Bailadilla-
Vishakhapatnam  and Goa-Hospet
region in the Fourth Plan period.
Decision in this regard is expected to
be taken in early 1964, when the fina!
recommendations of the Steering
Group which has been set up to help
the Government to formulate the
Fourth Five Year Plan for iron and
steel, are expected to be received.

Newsprint Factory

1215 [ Shri Hem Raj:
"\ Shri Daljit Singh:

Will the Minister of Industry be
pleased to refer to the reply given to
Unstarred Question No. 1081 on the
22nd March, 1963 and state:

(a) whether the Canadian collabo-
rators of the Indian Company have
finished their survey of Punjab and
Himachal Pradesh for the assessment
of the raw material for the setting up
of the newsprint .factory ‘n Punjab;
and

(b) if so, the result thereof?

The Minister of Indastry (Shri
Kanungo): (a) Not yet, Sir.

(b) Does not arise.

qrem wow W

2% st WiwTo™ AT
w7 Wi s #dy 11 A9 A
g 4 fF

(%) #ar a7 a= § fr Fadet & wree
g T Fraga 7w R

AUGUST 30, 1963

Written Answers 3592

(=) afe &, &1 9853 *X 2ees
¥ o9 % faat s #1 fafa faar
;AR

(7) =& foamt faga) qar g

?

qAUET AT wAr (st w-
W M) : (F) W T o i
9889 TUT 9883 F FAW: Fo Y,&4E
AT ®o 3,303 FEAT 1 9ERI X I
IF FAEo 3 Fffagam | N
TaT 99t & {5 faRet & wreew e
F agT & & owiw &

(') 9882 @ur qee3 ¥ gz
B WEMT W FAW: 9098 e a4r
qo e ww &7 fqaty fear mm

() 9883 ¥ T To 3,350
¥ g F faxeit qum FArd . fe
9853 ¥ TR ©: WEHT § IIRAT 0w
& frafa & 1% fa3e) q@r =@ w4
L

Technical Director in Heavy
Electricals

v Shri Morarka:
"\ Shri Ravindra Varma:

Will the Minister of Steel ana
Heavy Industries be pleased to state:

(a) whether the post of Technical
Director in Heavy Electricals is lying
vacant for about a year; and

(b) the reasons therefor?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Yes, Sir.

(b) For selection of a suitable
officer. An officer has since been
selected and the post is likely o be
filled shortly.

Heavy [Electricals, Bhopal

{ Shri Morarka:
1218. 3 Shri Ravindra Varma:

Will the Minister of Steel and
Heavy Industries be pleased to state:
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(a) whether the oxygen plant of
the Heavy Electricals, Bhopal is not
working to full capacity;

(b) if so, the reasong therefor; and

(c) the steps, if any, taken to work
it to full capacity?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(@) to (c). The capacity of the
Oxygen Plant in the Heavy Electri-
cals Factory, Bhopal was designed to
cater to the need of Blocks I (hydrau-
lic turbines), II (generators -nd
motors) and IV (Controlgear and
switchgear) of the factory. As the
construction of Blocks I ang II has
not yet been completed, it has not
been possible to utilise the capacity
of the Oxygen Plant fully; with their
completion, the capacity of the Oxy-
gen Plant wil] be utilised fully.

Cement Quota for Orissa

{ Shri Ramachandra Ulaka:
\ Shri Dhuleshwar Meena:

‘Will the Minister of Steel and Heavy
Industry be pleased to state:

(a) whether it is a fact that cement
quota to Orissa for 1963-64 has been
cut down; and

1219.

(b) if so, the quantity reduced and
the reasons therefor?

The Peputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) and (b). In
order to meet large requirements of
cement arising from the national
emergency Government have had to
mpose a cut on the normaj] quarterly
allocations of cement to States and
Central Authorities, Against the nor-
mal quarterly allotment of 29,100 ton-
nes of cement under the State Quota
the following allotment was made to
Orissa Government:
Period Quantity
April—June, 1963 24,735 Metric tonnes
July—September, 1963 26,100 Metric tonneg
Besides, 10,000 and 15,000 tonnes of
cement were released to the State

Government as a special case in addi-
tion to the above quantities during
the two quarters respectively.

Glass Factory in Orissa

1220 / Shti Ramachandra Ulaksa:
"\ Shri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to state: °

(a) whether any Glass Factory with
foreign collaboration is proposed to be
set up in Orissa during the Third Plan
pericd; and

(b) if so, the details thereof?

The Minister of Industry (Shri
Kanungo): (a) and (b). Government
had received an application from a
Calcutta party to set up a factory for
the manufacture of electric incandes-
cent lamps, fluorescent tubes and
lamps and glass materials. A letter
of intent has been issued to the party
for the manufacture of G.L.S. lamps
only and their particulars of foreign
collaboration are awaited. The appli-
cation for fluorescent tubes and lamps
has been rejected, as these are on the
banned list. As regards glass
materials, complete details have not
been furnished ang the matter is still
under examination.

Managing Agencies

1221 J Shri Ramachandra Ulaka:
"\ Shri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to state in how many cases
permission was granted and in how
many cases refuseq for extending
managing agencies under the Com-
panies Act during 1962-63?

The Minister of Industry (Shri
Kanungo): During the year ending
31st March, 1963, extension of the
tenure of the existing managing
agents was approved in 13 cases and
rejected in 6 cases
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Drug Prices

1222. Shri Ram Harkh Yadav: Will
the Minister of Industry be pleased to
state:

(a) whether it is a fact that Gov-
ernment have decided to fix the prices
of certain drugs; and

(b) if so, the reasons for adopting
such a measure‘and the reaction of
the druggists thereto?

The Minister of Industry (Shri
Kanungo): (a) The question of fixa-
tion of prices of certain essential and
basic drugs is under consideration of
Government.

(b) The main reason for considering
such a measure is to ensure that
these drugs are made available to the
consumers at reasonable prices. The
druggists may be expected to coope-
rate in implementing this measure.

Export of Kuth

1223, Shri Hem Raj: Will the
Minister of International Trade be
pleased to state:

(a) the progress made for the ex-
port of Kuth of the Lahaul and Spiti
District of Punjab to Malaya and
other South East Asian countries; and

(b) whether any kuth has been ex-
ported so far and if so, the quantity
thereof and its value?

The Minister of International Trade
(Shri Manubhai Shah): (a) A proposal
to canalise export of Kuth to Malaya,
under a barter arrangement through
the State Trading Corporation, is now
at the stage of negotiation with the
importers and the Government of
Punjab,

(b) Yes, Sir. Export during 1962-
63 was 10,351 Kgs, valued at
Rs. 38,017:00.

HM.T. Waiches

Shri P. C. Borooah:
1224, < Shri Dhuleshwar Meena:
[ Sbri Ramachandra Ulaka:

Will the Minister of Stee] and Heavy
Industries be pleased to state:
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(a) the number of H.M.T. watches
found to be defective “during the
period of guarantee and complaints
for which have been lodged with that
Undertaking during 1962-63 (month-
wise);

(b) the number of such watches
go for exchanged with new ones; and

(c) the nature of defects these
watches have been found to possess
and the action taken to remove such
defects from future products and
whether the assistance of some Swiss
company has been sought for the pur-
pose?

The Minister of Steel and Heavy In-
dustries (Shri C, Subramaniam): (a)
to (¢). The information is being col-
lected and will be laid on the Table
of the House in due course,
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Export of Sewing Machines

1226, Shri Vishram Prasad: Will the
Minister of Intermational Trade be
pleased to state:

(a) whether an order for supply
of 72,000 sewing machines has been
received from West Germany;

(b) if so, the terms thereof; and

(c) the period during which the
supply will be made?

The Minister of International Trade
(Shri Manubhaj Shah): (a) to (c).
A leading Indian firm has already
entered into a contract with a West
German firm for export from India of
eewing machines to West Germany at
the rate of 1500 machines per month
or 18,000 machines annually during
1963-64; 2,000 machines per month or
24,000 machines annually during 1964-
65; and 2,500 machines per month or
30,000 machines annually during
1965-66. Thus the total supply dur-
ing the 3 year contract would be
72,000 sewing machines.

Cement Factory in UP.

1227, Dr. Mahadeva Prasad: Will
the Minister of Steel and Heavy In-
dustries be pleased to state:

(a) whether it is a fact that Gov-
ernment have sanctioned a licence for
the setting up of a new cement factory
at Chopan in Uttar Pradesh; and

(b) it so, the detdils thereof?

The Deputy Minister im the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) and (b). A
letter of intent has been issued to the
Director, U.P, Government Cement
Factory, Churk, approving the U.P.
Government’s scheme to set up a new
cement factory of annual eapacity of
400,000 tonnes near Chopan in Uttar
Pradesh. A formal permission will
be issued after arrangements are
made for the plant and equipment
required for the proposed factory.
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Khadi Production in Andhra Pradesh

1230. Shri E. Madhusudan Rae: Will
the Minister of Imdustry be pleased to
state:

(a) whether it is a fact that there
has been some decline in the produc-
tion of Khadi products in Andhra
Pradesh as compared to other States;
.and

(b) if so, the reasons therefor and
the steps taken to increase the pro-
duction of Khadi and Gramodyog pro-
ducts in the State?

The Minister of Imdustry (Shri
‘Kanungo): (a) No; Sir,

(b) Does not arise.

Village Industries in Andhra Pradesh

1231. Shri E. Madhusudan Rao: Will
the Minister of Industry be pleased to
state the total grants given to Andhra
Pradesh for the development of vil-
lage industries in the State during
1963-642

The Minister of Industry (Shri
Kanungo): From April, 1963 to 15th
August, 1963, Rs. 17-28 lakhs (Rs. 13-62
lakhs as grants and Rs. 3:66 lakhs as
loans) were disbursed for the deve-
lopment of Khadi and Village Indus-
tries in Andhra Pradesh.
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Small Industries Service Imstitute,
Silchar

1236, Shri N. R, Laskar: Will the
Minister of Industry be pleased to
refer to the reply given to Unstarred
Question No. 1313 on the 29th March,
1963 and state:

(a) whether the housing difficulties
to accommodate the proposed Small
Industries Service Institute at Silchar
has since been overcome; and

(b) if so, the msasures taken for
early establishment of the Institute at
Silchar?

The Minister of Industry (Shri
Kanungo): (a) and (b). Inspite of
best efforts it was not possible to get
either land for construction of a
building or a hired building at Sil-
char. The power supply at Silchar
was also found to be D.C. against
A.C. required for the Centre, It
was, therefore, decided to shift the
Centre to Tezpur but due to the Na-
tional Emergency it was decided not
to set up the Extension Centre at
Tezpur. It has now been decided in
consultation with the State Govern-
ment, to transfer the machinery and
equipment intended for Tezpur to the
State Government for setting up an
Extension Centre at Dheakajali In-
dustrial Estate where good use of
machinery and equipment would be
made for common services to the units
there.

Price of Cotton

1237. Shri D. S. Patil: Will the
Minister of Intermational Trade be
pleased to state:

(a) the date when the minimum
price of cotton to be fixed for this sea-
son will be announced; and

(b) the steps being taken by the
Textile Commisssioner for setting up
of survey and buying centres in the
-oxd Arewrrd ayj; jo jpouaq ayp Joy
seare [einI Surmols 103;00 JO WEsy
ducers?

The Minister of International Trade
(Shri Manubhai Shah): (a) The anno-
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uncement has been made already on
the 20th April, 1963,

(b) Zonal Committee are being
appointed in all cotton growing cen-
tres sufficiently in advance of the
movement of crop.

12 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

CONDITION OF BUDDHISTS IN SOUTH
VIET NAM

Shri Raghunath Singh (Varanasi):
I call the attention of the Prime Minis.
ter to the following matter of urgent
public importance and I request that
he may make a statement thereon:

The condition of Buddhists in
South Viet Nam,

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Sir, on the 8th May, 1963,
which was Buddha Punrnima Day,
an incident involving a gathering con-
sisting mainly of Buddhists took
place in Hue, a town in South Viet
Nam, in which some people were
killed. Since then the Buddhists who
constitute nearly 80 per cent of the
population of South Viet Nam have
been agitating strongly for the remo-
val of certain measures which they
consider to be discriminatory. The
demands that they placed before the
South Viet Namiese authorities were
as under:—

(i) The internatioal Buddhist
Flag should be allowed to be
flown in the same manner as
in the past;

(ii) There should be no discrimi-
nation in religious matters and
the Ordnance which gives a
privilegeq position to the
Christians and the Chinese
religious bodies should be re-
scinded;

(iii) There should be freedom of
worship and the Buddhists
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should not be hindered in any
way from freely exercising
their religion;

(iv) Compensation should be paid
to the relatives of those who
lost their lives in the incident
of the 8th of May; and

(v) There should be no reprisals
against the Buddhist leaders
involved in the incident.

Discussions then took place between
the Buddhist leaders and the South
Viet-Namese authorities and agree-
ment was reached restoring some of
the privileges asked for by the Bud-
dhists. According to the Buddhists,
however, this agreement was not
implemented by the various agencies
of the Government. This led to fur-
ther demonstrations,

A Buddhist monk publicly burnt
himself on 11th June in Saigon.
Since then four Buddhist monks and
a nun also burnt themselves.
There were demonstrations by
other groups, inclding students, and
the authorities are alleged to have used
violence against them. Finally, the
South Viet-Namese Government pro-
claimed martial law on the 21st of
August. Reports indicate that the
Army and Police personnel entered
the Pagodas and arrested a large
number of priests and laymen. Many
people are believed to have been
killed and injured during these raids.
Some high-ranking persons, including
the Foreign Minister, have also re-
signed their offices and posts. Various
Buddhist countries have expressed
their distress at these tragic happen-
ings in South Viet-Nam. The Prime
Minister wrote a letter to the Presi-
dent of the Republic of South Viet-
Nam at the time reports were received
of the understanding reached between
the Government and the Buddhist
leaders in Viet-Nam and he express-
ed the hope that necessary follow-up
action would be taken in a generous
and liberal manner to remove any
misundeértandings or fears that the
Viet-Namese Buddhists may have: The
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permanent representative of India at
the United Nations was also asked to
mention the matter to the Secretary-
General of the UN. In view of the
frustration of the agreement reached
between the Government and the Bud-
dhists and in view of the latest deve-
lopments including imposition of
martial law, representatives of vari-
ous countries, like, Ceylon, India and
others, have been considering in New
York the steps that should be taken
to persuade the South Viet-Nam Gov-
ernment to obtain a satisfactory
settlement of the Buddhists’ grievan-
ces. Some of the suggestions made in
this behalf are:—

(i) to convene a Special Session
of the General Assembly of the
UN.

(ii) to form a Sub-Committee of
the Asian-African members of the
UN to approach the Secretary-
General to convey their concern to
him and to request him to use his
good offices for arriving at a satis-
factory settlement, and

(iii) to convene a non-official
meeting of the Budddhist members
of the UN to consider the matter
and suggest solutions.

These talks are still continuing.

The Government of India are deeply
concerned at the reports of ill-treat-
ment of the Buddhist leaders and
others in South-Viet-Nam. This is
principally a human rights problem
and the Government of India are con-
sulting other like-minded governments
with a view to suggesting appropriate
steps that should be taken so that the
situation in Viet-Nam is improved and
the fears and grievances of the Bud-
dhist in that country are removed.

I might add that the Government
of India are reluctant to say or do any-
thing in regard to the internal affairs
of an independent country. That is
why we have avoided taking any
action, but there is no doubt that the
happenings in South Viet-Nam have
greatly influenced large numbers of
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peoples, specially in the Buddhist
countries. Great concern has been
shown in India, not only amongst the
Buddhists in India but amongst others
too and, therefore, the action we have
taken—not the action—but the talks
that we had have been with a view to
finding some way to help in finding a
solution of this problem without any
interference on our side. I hope such
a way will be found. The present
situation is unfortunate and there is
no doubt that Buddhists all over the
world are greatly agitated over it.

The other day, the Foreign Minister
of South Viet-Nam resigned his office.
He asked for permission to come to
India and visit the various places of
Buddhist pilgrimage here. He was on
his way to the airport, but was stopped
on the way and not allowed to go
there. It is surprising, in view of the
fact that he got the permission. Later,
however—a day or two later—he got
that permission and in fact he arrived
here in Delhi with his family last
evening. His visit is, of course, not
exactly a political visit. He has come
here for a pilgrimage purpose as a
Buddhist and we shall give him such
facilities for that purpose as may be
necessary. Meanwhile, as I have said,
we are in contact with he Ceylon
Government and other Govern-
ments represented at the UN in Ais-
cussing what steps we can take in
this matter to help the Government
and the people concerned to arrive at
a suitable settlement.

Shri Hari Vishau Kamath (Hoshan-
gabad) rose—

Mr. Speaker: Shri Raghunath Singh.
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Shri Tridib Kumar Chaudhuri
(Berhampur): Sir, I first want to
bring to your notice that I was never
informed....

Mr. Speaker: That information
reached late. I am sorry. But we
might proceed with it.

Shri Tridib Kumar Chaudhuri; Sir,
this matter—we understand it appear-
ed in the newspapers—is also being
tackled by the United States Gov-
ernment ,and the United States
Ambassador in Saigon, Mr. Henry
Cabbot Lodge, has met the Viet-Nam
authorities several times and......

Mr. Speaker: He may go to tne
question and not make a long state-
ment.

Shri Tridib Kumar Chaudhuri: I
want to know whether there has been
any exchange of views between the
United States Government and .ur
Government with regard to the situa-
tion and what are the views of the
United States Government in this re-
gard?

Shri Jawaharlal Nehru: So far as
1 am aware, there has been no ex-
change of views directly with the Gov-
ernment. But there have been ialks
with the representatives of the United
States Government and the United
Nations, as there have been talks with
the other representatives too. 1 can-
not definitely say what views they
hold as to what should be done. All
that I can say is they are concerned
abot it and want to find some way
out.

Shri Nath Pai: (Rajapur): While
welcoming the interest that the Gov-
ernment of India have shown on this
question of persecution of people on
the basis of religion, and the instruc-
tions, that they have issued to our
representative at the UN, may I know
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whether the Government of India, in
consonance with this policy, is con-
sidering the question of abandoning its
silence towards the persecution of
Buddhists in Tibet and will issue fresh
instructions to support when that issue
comes before the UN?

Mr. Speaker: That is a different
thing altogether.

Shri Nath Pai: The question is one
of religious persecution.

Mr. Speaker: Now, we are con-
sidering only the situation in Viet
Nam.

Shri Nath Pai; 1 am sorry you do
not allow it. It is very legitimate. In
a neighbouring country of yours, there
is religious persecution. I think that
Government which have been rightly
taking up this issue with the United
Nations....

Mr. Speaker:
case altogether.

That is a different

Shri Nath Pai: After all, a policy
cannot be put into compartments. I
am sorry to interrupt, you, Mr.
Speaker, and I never do that. But
could we cut the policy into such
slices, and say that there will be >nly
one policy towards distant Viet Nam
and another towards Tibet?

Mr. Speaker: We are not discussing
policies now....

Shri Nath Pai; If the hon. Prime
Minister has something to say will
you restrain him, Sir?

Mr. Speaker: We are discussing the
happenings in Viet Nam now. The
hon. Member should realise that.

Shri Nath Pai: I do. But may I
know if the hon. Prime Minister has
to say something on this? If he does
no{ want, then I have no avail; but
we are equally concerned. I am
agreeing with him. I am not .em-
barrassing him regarding Viet Nam.
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Mr. Speaker: 1 am also agreeing
with him, and I am requesting the
hon. Member to sit down.

Shri Nath Pai; If the hon. Prime
Minister wants to say something, why
should you restrain him?

Mr. Speaker: Order, order. shri
Hem Barua.

Shri Hem Barua (Gauhati): May I
draw the attention of the hon. Prime
Mirister to the latest news report that
Ceylon is convening a conference of
Asian nations to discuss this problem,
where Communist China is proposed
to be represented, and if so, may I
know" whether it is a fact that the
Government propose to tell Ceylon
that our Government would not parti-
cipate in the conference because of
the representation allowed to Com-
munist China that has massacred the
Buddhists in Tibet?

Shri Jawaharlal Nehru: The first
point is that I do not know, and I have
had no information that such confer-
ence has been decided upon....

Shri Hem Barua: The names of the
countries are also out.

Shri Jawaharlal Nehru: As far as
I know, the idea was that Thailand
should convene such a conference, no
doubt, perhaps, at the initiative of
the Céylon Government; the idea ts
that Thailand might convene it; I have
not had any information about it, nor
do I know who is going to be invited.

As regards the hon. Members’s pro-
posal that we should make it clear
that we shall not attend if....

Shri Hem Barua: Communist

China is invited.

Shri Jawaharlal Nehru:....China
is invited, I doubt if that will be
desirable for us. We may have our
conflict, as we have, with China, and
we may disapprove strongly of what
it has done. But the present purpose
of this conference would be a different
purpose. And if those sponsors of
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the conference decide to invite some
countries, it is very difficult for us to
vefuse, because thereby...,

Shri Hem Barua: Will it not be a
contradictory approach?

Mr. Speaker: Order, order.

Shri Jawaharlal Nehru:
contradictory.

Shri Ranga (Chittoor): They have
invaded our country and yet we go to
a conference with that country at ano-
ther table.

Shri Jawaharlal Nehru: That is for
the other countries to decide. It is
for the sponsors of that conference to
decide whom they will invite,

It is not

An Hon. Member; Do you not have
a conscience?

Shri Jawaharlal Nehru: It is not a
question of consent. We have told
them previously that if it is decided
upon, and if such a conference is held,
any such conference of Budhist coun-
tries, we shall attend, and we shall
send representatives of Buddhists....

Shri Ramga: Is China a Buddhist
country?

Shri Jawaharlal Neéhru: I do not
know.

Shri Ranga: It is a communist coun-
try.

Shri Jawaharlal Nehru: That fact
was not mentioned to me about who
is going to be invited, and who are
going to be the sponsors. As I said,
Thailand was at one time supposed to-
be the sponsor of such a conference.
I do not know if it has been decided,
For us to give any previous indication
of what we shall do depends upon how
circumstances are and what takes
place. But, for me to say that we
shall not attend, if something happens,
is one thing, if it is something con-
cerning us; but it is really obviously
a matter concerning something else.
And for us not to participate in such
a conference of Buddhists would, I
think, be rather harmful to that cause
and not do us any good.
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Shri Ranga: Will the Dalai Lama
also be invited?

Shri Nath Pai: Will you allow me,
Mr. Speaker, to put one question? The
one question which I had asked was
-disallowed by you in your discretion.
So, 1 shall now ask another question
that can possibly be answered.

Mr, Speaker: The same question
was put by another Member of his
own party.

Shri Nath Pai: I never try to side-
track your rulings. That has never
been my practice. I am coming to an
-entirely different question. Normally,
I have a right to ask a question....

Mr. Speaker: These are hypothetical
-questions. What will be the policy if
China is invited, whether we will
attend or not?—that was the question
put by Shri Hem Barua,

Shri Nath Pai: In exercise of my
right, I asked one question. That was
disallowed. Now I am pleading with
you to let me put my second question.

Mr. Speaker: If the one that he has
put is disallowed, the Member forfeits
the right to put another.

Shri S. M. Banerjee (Kanpur): Has
the attention of the hon, Prime Minis-
ter been drawn to a news yesterday
in one of the leading Hindi papers of
UP that when the Afro-Asian coun-
tries wanted to discuss this matter in-
formally, the Indian representative
said that he had no instructions from
his country—that is, from our coun-
try? I want to know when these in-
structions had been issued, what are
the specific instructions and whether
we toe the line with has been adopted
by the Afro-Asian countries in this
matter?

Shri Jawaharla] Nehru: These ac-
counts that have been appearing in
‘Newspapers—one, I believe, emanated
from the ambassador from Colombo—
were completely incorrect. We were
surprised to see them. Instructions
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"have been sent almost from day to

day or every other day to our repre-
sentatives in New York, in the UN,
about this matter. We have informed
them about our deep concern about
this; we have asked them to consult
other representatives, of Buddhist and
other Asian and African countries and

others there, and to act in concert with
them.

Shri Daji (Indore): In view of the
known fact that the South Viet Nam
Government is on very good relations
with the USA and is dependent upon
it, why is it that the Government has
not thought it advisable to contact
the Government of USA so that the
matter may be expeditiously settled?

Shri Jawaharlal Nehru: I have al-
ready said that our representatives
are in touch with their representatives
in the UN. It is rather a difficuit
matter for governments to deal with.
It is an internal matter of a country.
It may be that the United States has
more intimate relations with South
Viet Nam and I am sure they are tak-
ing such steps as they think necessary,
They have sent a Special Ambassador
for this purpose there. We have not
directly contacted the Government of
the Uniteq States because we h¥d no
formal proposal to make, except to
show our concern. Any step that has
to be taken has to be more in co-ordi-
nation with the Buddhist countries as
well as other countries, and with them
we are keeping in contact.

Shri Hari Vishnu Kamath: If I heard
the Prime Minister aright, he said that
he wrote to the President of the Re-
public of South Viet Nam some days
ago. Has there been a fruitful or use-
ful or helpful response from the Presi-
dent of the Republic of South Viet
Nam? And how do the Government
propose to meet the charge of petrified
silence with regard to the persecution
of Buddhists in Tibet, while voicing
such concern with regard to them in
South Viet Nam whether in the UN
or elsewhere?



3613 Calling Attention to
Matter of Public Importance

Mr. Speaker: That would be a differ-
ent thing. That charge can be met
on some other occasion. The first part
may be answered,

Shri Jawaharlal Nehru: We got a
reply from the President of South
Viet Nam, in answer to my letter to
him. That letter, as we have stated,
was sent when there was a report of
an understanding. He referred to that
understanding and he hoped that
everything would be all right, that all
these matters would be satisfactorily
settled. . . |

Shri Hari Vishnu Kamath:; Have
there been further exchanges since
then?

Shri Jawaharlal Nehru: As a matter
of fact, they have not been settled
satisfactorily. The objection of the
Buddhists there is that although an
agreement was arrived at, it was not
implemented by the Government.

Mr, Speaker: Papers to be laid on
the Table.

Shri Hem Barua: On a point of
order, I want a clarification from
‘you.

Mr. Speaker: Both simultaneously?

Shri Hem Barua: I am not really
clear in my mind about one thing. We
tabled a call attention motion some
seven days ago—Shri Tridib Chau-
dhuri, myself, Shri Nath Pai, possibly
Shri Kamath and there were other
friends also. You, in your wisdom,
disallowed that. Now, today a call
attention notice in the name of Shri
Raghunath Singh, the Secretary of the
Congress Parliamentary Party, has
been admitted, after this matter was
raised in the Congress Parliamentary
Party meeting. Since you have allow-
ed it, it should have been in the name
of Shri Tridib Kumar Chaudhuri, be-
cause he was the first, and we were
with him, I cannot compromise these
two positions. How has it happened
like that?

Mr, Speaker: He cannot compromise
these two things because he does not
know the facts. I will request him to
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look into the timings when these noti-
ces were received, and he will find
that Shri Raghunath Singh’s was the
first to be received. If that be the
fact, he has no charge to make. Then,
he must satisfy himself.

Shri Raghunath Singh: May I say a
word?

Mr. Speaker: Order, order, I have
asked him to look into the timings.

12.21 hrs.
PAPERS LAID ON THE TABLE

STATEMENT SHOWING AcTION TaAKEN
eY GOVERNMENT ON ASSURANCES

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I beg to lay on the Table the
following statements showing the
action taken by the Government on
various assurances, promises and
undertakings given by Ministers
during the various sessions shown
against each:—

(i) Supplementary Statement
No. IITI—Fourth Session, 1963
Third Lok Sabha).[Placedin
Library, See No. LT-1601/63].

(ii) Supplementary Statement
No. VII—Third Session, 1962~
63 (Third Lok Sabha). [Pla-
ced in Library, see No. LT-.
1602/63]

(iii) Supplementary Statement
No. IX—Second Session, 1962
(Third Lok Sabha). [Placed
in Library, see No. LT-1603/
631

(iv) Supplementary Statement
No.XII—First Session 1962.
(Third Lok Sabha). [Placed
in Library, See No. LT-1604/
63]

(v) Supplementary Statement
No. XI—Fifteenth Session,
1961 (Second Lok Sabha).
[Placed in Library, see No.
LT-1605/63.]
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[Shri Satya Narayan Sinha]
(vi) Supplementary Statement
No. XVIII—Eleventh Session,

1960 (Second Lok Sabha).
[Placed in Library, sce No.
LT-1606/63]

Shri S. M. Banerjee (Kanpur): You
remember, Sir, I said in this House a
week back, when the hon. Minister
announced the business for the next
week, that an assurance was given in
this House about the auditors’ report
on the Ruby and New Asiatic Insu-
rance companies.

I would like to mention that on 6th
May, 1963, the hon. Deputy Minister
of Finance, Shri B. R. Bhagat, laid
two papers on the Table, namely, the
Solicitor-General’'s Report on the New
Asiatic and Ruby Insurance Compa-
nies, and the Report of the Govern-
ment Directors of the New Asiatic
Insurance Co. On this Shri Daji
raised a question at that, since the dis-
cussion on Dalmia Jain was ing on,
that we were interested in the audi-
tors’ report also being laid on the
Table of the House. I do not want to
read the whole thing,

Mr. Speaker: Is there an assurance?

Shri S. M. Banerjee: I am coming to
that in a moment.

Mr. Speaker: Why should he not
come to that straight? I do not want
his views. Where is the assurance of
the Government?

Shri S. M. Banerjee: I had said:

“My point is that when this do-
cument has already been circula-
ted to all the hon. Members, what
is there secret in it? It has been
laid on the Table here and it is a
public document. Therefore, the
full document should be placed so
that we may utilise this opportu-
nity and demand an inquiry
against the Birla concerns also.
I think, the House will not be de-
mied that.”
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Then you said:

“The Government may consider
over it and then they can say
about it”

Then the Prime Minister replied:

“We shall certainly give consi-
deration to anything suggested by
this House, but it is obvious that
it is physically not possible to place
this tomorrow on the Table.”

Later, Shri Daji said:

“l agree with the hon. Prime
Minister that it cannot be done
immediately. But one copy can
be placed in the Library and
nominally it may be placed on
the Table tomorrow.

And it continues:

“Mr, Speaker: Let Government
consider it.

Shri Daji:Shall we get a copy
of the documents placed just
now, say by tomorrow morning?

Shri B. R, Bhagat: Normally we
have to give 21 copies. Now to
cyclostyle 140 pages of one and
126 pages of another is not possi--
ble. It is difficult.”

My submission is only this, that they
only objected to place the document
on the ground that 140' pages could
not be cyclostyleq in -cuch a short
time. This may not be an assurance,
this is a promise,

You again said:

“Can some copies of the docu-
ments placed on the Table just
now be made available?”

I want your protection. Govern=-
ment do not want any discussion on
that.

Mr. Speaker: Though I asked him
twice, he has been only going into
long elaborate and laboured argu-
ments, and has not pointed out that
there was any assurance on the part
of Government. He might move in &
different manner, not in this way.
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NOTIFICATION UNDER RUBBER ACT.

The Minister of International Trade
(Shri Manubhai Shah): I beg to lay
on the Table a copy of the Rubber
(Third Amendment) Rules, 1963 pub-
lished in Notification No. G.SR 1298
dated the 10th August, 1963, under
sub-section (3) of section 25 of the
Rubber Act, 1947,  [Placed in Library
see No. LT-1581/63]

REPORT OF THE STUDY TEAM ON PAN-
CHAYATI RAJ FINANCES

The Deputy Minister in the Minis-
tl‘y of C ";fy Devel t and
Cooperation (Shri B. S. Murthy): I beg
to lay on the Table a copy of Report
of the Study Team on Panchayati Raj
Finances, 1963 (Part I). [Placed in
Library, see No. LT-1607/63]

TWENTY-FOURTH REPORT OF Law CoMm-
MISSION

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Mishra):
Sir, I beg to lay on the Table a copy
of Twenty-fourth Report of the Law
Commission on the Commissions of In-
quiry Act, 1952, [Placed in Library,
see No. LT-1608/63]

12.25 hrs.

STATEMENT RE. RESIGNATIONS
FROM AND CHANGES IN THE
COUNCIL OF MINISTERS

The Prime Minister and Minister of
External Affairs and Mirnister of
Atomic Energy (Shri Jawaharlal
Nehru): Mr. Speaker, I am grateful
for your permission to make a state-
ment in regard to some resignations in
the Government and some changes
that are taking place in the Govern-
ment. The facts leading to these re-
signations are somewhat unusual and
it is difficult, perhaps not possible to
find a precedent for this kind of pro-
cedure. Anyhow, six of our Cabinet
Ministers have resigned: Shrj Morarji
Desai, Minister of Finance, Shri Jagji-
van Ram, Minister of Communications,
Shri Lal Bahadur Shastri Minister
of Home Affairs, Shri S. K. Patil Mini-
ster of Food and Agriculture, Shri
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of Ministers

Gopala Reddi, Minister for Informa-
tion and Broadcasting and Dr Shri-
mali, Minister of Education. I for-
warded their resignations to the Presi-
dent and he has been pleased to ac-
cept them. He has also been pleased
to accept my recommendation to him
in regarq to come of new DMinisters
taking the place of some of those who
have resigned; not all. That is for
Home Affairs Shri Gulzariial Nanda;
for Finance, Shri T, T. Krishnama-
charj and for Food and Agriculture,
Shri Swaran Singh. The actual
change over will presumably take
place in two or three days time; it
has not actually taken place now. The
President has said: ‘whem convenient’
we shall arrange this accordingly.

As 1 have stated, rather unusual
circumstances led to the resignation
of some of our senior-most and most
respected Members of this House and
of the Government. I am not going
to enter into the reasons why this
happened. Some of them appeared in
the public Press. It is with regret
that I recommended, to the President
that these resignations be accepted.
In our Government it will make a big
difference to do without senior and
experienced members whose advice
counteq for so much. I wculd only
add—I would repeat—this has nothing
to do with any qutstions of policy that
usually lead to resignations. The
reasons were entirely different. How-
ever, ] am glad that although they
have resigned from these offices, they
will continue as Members of this House
and we shall continue to have the ad-
vantage of their advice and co-opera-
tion.

There are some vacancies caused
by resignations which have not yet
been filled for the moment. For the
present some temporary arrangements
will be made for Ministers who al-
ready hold charge of other portfolios
to be in charge of these portfolios
where vacancies have been caused.
In the course of some little time more
permanent arrangements will be made
in regard to them. There is no ques-
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[Shri Jawaharlal Nehru]

tion of my introducing the new
Ministers to vou, Sir, or to the House
as they had been Ministers and they
are well known to all of us.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, on a point of order. I in-
vite your attention to articie 75 of
the Constitution, clauses & and 3. The

. Prime Minister has been pleased to
say that some unusual coircumstances
conspired to bring about this....(In-
terruptions.) These are words not used
by him but words were used to this
effect—resignation of half a dozen
senior and respected Cabinet Ministers.
We are sorry that circumstances have
conspired to bring about this unfor-
tunate development in the Cabinet,
and I hope—and the House will
hope—that those who will take their
place will be equally competent.

Mr. Speaker: What is the point of
order?

Shri Hari Vishnu Xamath: The
point of order is this. Article 75(2)
says as follows:

“The Ministers shall hold office
during the pleasure of the Presi-
dent.”

Then, article 75(3) says:

“The Council of Ministers shall
be collectively responsible to the
House of the People”.

You will recollect that the House dis-
cussed a motion of no-confidence
moved by my hon. colleague,
Acharya Kripalani, and the House re-
jected that motion. Thereby it was
decided by the House that the Council
of Ministers enjoys the confidence of
this House. Now, by a major reshu-
ffle involving six Cabinet Ministers,
a situation has been brought about
which is tantamount to this: that it
can be regarded that the Council of
Ministers has lost the confidence of
the House, Therefore, it was most
proper and meet, in the spirit of the
Constitution, for the Prime Minister to
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tender the resignation of the Cabinet
as a whole and then re-constitute the
Cabinet; the Council of Ministers
should have tendered the resignation—
the Prime Minister himself and other
members of the Council—to the Presi-
dent, and the President certainly
might then have called upon the party
again to re-elect 3 leader and then he
should have formed the new Cabinet.
That is the first point.

The second point is this. According
to article 75(2), the Ministers shall
hold office during the pleasure of the
President;  unfortunately for the
Prime Minister, it is not during the
pleasure of the Prime Minister, They
will hold office during the pleasure of
the President. Before the resignations
were accepted by the President—
perhaps yesterday evening or some-
time yesterday, I do not know exact-
ly when the major newspapers of the
country, informed us and people in
towns, bazars and the market-place
knew through those papers, that the
Prime Minister had received the resi-
gnations of these senior Ministers and
that he had recommended to the AICC
and the Working Committee, recom-
mended to the party, that their resig-
nationg must be accepted. That means
to say he on his part had accepted
the resignations of the Ministers. It
is wholly irregular and wholly un-
constitutional. He should have, in the
fitness of things, and if he has got a
wholesome respect, allegiance, for the
Constitution—I believe he has—-for-
warded the resignations to the Presi-
dent in the first place, and made any
statement, whatever statement he
wanted to make, in regard to them
afterwards. But first he should have
ascertained the opinion, the pleasure
of the President with regard to those
resignations and then only, under the
Constitution, he was competent to
make any further statement about the
resignations submitted by the senior
Cabinet Ministers. Therefore his
earlier statement which was maqe
with regard to the resignations Is
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wholly out of order and unconstitu-
tionaj, ang to rectify that, the only
way open to him now is to tender
the resignation of the Cabinet as a
whole, and then the Cabinet could be
reconstituted at an early date,

Mr. Speaker: The first point is that
the acceptance of the resignation of
six senior Cabinet Ministers has taken
place, and the hon. Member argued
that it is tantamount to the expression
of no-confidence in the Council of
Ministers. I can not follow that,

Shri Hari Vishnu Kamath: By
themselves. (Interruption).

Mr. Speaker: If they resign, then is
it a vote of confidence or want of
confidence?

Shri Nath Pai (Rajapur): They
have lost confidence in themselves.

Shri Hari Vihnu Kamath: They
regard themselves as having lost the
confidence of the House.

Mr. Speaker: If that is the view,
of course now I appreciate the argu-
ment that they have lost confidence
in themselves, but I am not con-
cerned with that.

Shri Hari Vishau Kamath:
dence of the House.

Mr. Speaker: No, no. It should not
be further argued. There is no ex-
pression by the House by which we
can say that they have lost the con-
fidence. Rather, that motion of no-
confidence was rejected only a few
days back, and the Council of Minis-
ters had that confidence. Nothing
more has happened after that.

Confi-

The second point that the hon.
Member has argued is this, namely,
the manner in which it has been done
and that the Prime Minister had no
authority to do it, and it was for the
President. Of course, that is what the
Prime Minister has said: that he re-
commended it to the President and
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of Ministers
the President has been pleased to
accept the resignations.

Then, article 75(1) says as fol-
lows:

“The Prime Minister shall be
appointed by the President and
the other Ministers shall be
appointed by the President on
the advice of the Prime Minister.”

What advice he gives, the acceptance
of the resignation, etc., is of course
between the President and the Prime
Minister himself. And if the Presi-
dent thinks that everything hag been
in order, then I do not think that we
have got any data here to say that
the Constitutional provisions have not
been complied with or something
irregular has happened, and the hon.
Member has not been able to point
out anything which might be irre-
gular or against the Constitution. So
far as these provisions are concerned,
there is nothing irregular. (Interrup-
tion) .

Shri Hari Vishnu Kamath: On a
point of clarification. Sir, I entirely
agree with the ruling which you have
just now given—that he had recom-
mended them to the President. But
may I point out, in all humility, that
well before, a couple of days before,
the Prime Minister is reported to
have recommended the resignations
for the acceptance of the President,
all the newspapers of Delhi were
thick with reports that the resig-
nations had been accepted and also
that the Minister of Works, Housing
and Rehabilitation was busy finding
out new accommodation for the Min-
isters who were going out. That
should not have been allowed to
happen.

Mr. Speaker: That is quite a dif-
ferent thing—whether the newspapers
which carried the news ought to have
done like that or not. If he raises it
in a different motion, I will consider
whether there is anything worth-
while on which we can take action—
that they gave the news that the Prime
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[Mr. Speaker]
Minister had accepted the
tions.

resigna-

Shri Hari Vishnu Kamath: It was
unauthorised,

Mr. Speaker: 1 cannot argue about
the reports in the newspapers that
the Prime Minister had accepted the
resignations. When the Prime Minis-
ter states that he had made that re-
commendation to the President and
the President has accepted it, how
should I act on the report of the
newspapers?

Shri Hari Vishnu Kamath: Please
verify.

Mr. Speaker: Order, order. Shri
Ranga.

Shri Ranga (Chittoor): May I seek
a clarification? The hon. Prime Min-
ister said that so far as the policies of
the Government are concerned they
remain the same and that only this
adjustment is being made. But the
House would remember that a few
days earlier, our Communist friends
expressed their want of confidence in
two out of these six Ministers who
have now resigned and whose re-
signations the Prime Minister has
accepted. Does that mean that the
Prime Minister has accepted, to that
limited extent, the want of confidence
expressed by the Communists? That
is the first thing.

Another thing is this: I would like
to know whether the six Ministers
have lost their confidence in the
Prime Minister or vice versa. Other-
wise, why has this tamasha been en-
acted?

Shri Jawaharlal Nehru: I am
rather surprised at some of the points
raised by hon. Members opposite. The
fact that there was a no-confidence
motion against the Government, that
it was fully discussed ang then re-
jected, shoulg make them realise that
so far as this House ig concerned it
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had confidence and has confidence in
the Government.

Shri Hari Vishnu Kamath: Why
should they go then? (Interruption).

Mr. Speaker: Order, order.

Shri Jawabarlal Nehru: So far
as some hon. Members belonging to
the Communist party are concerned,
they mentioned two of our Ministers
and I was deeply pained at that. I
thought it was rather improper. We
were discussing policies of the Gov-
ernment and not individuals, ang so
far ag the policies of those two hon.
Members were concerned—the two
Ministers—they were the policies of
the Government, and therefore any
action taken by me in recommending
to the President has not oaly noth-
ing to do with the no-confidence
motion, but in fact, I was rather
strengthened by the fact that the
House has cleared this faci that the
Government and all its members have
the confidence of the House. It had
nothing to do with policy. The step
takenm, as I said earlier, is rather un-
usual—the circumstances leading up
to it. The hon. Member said “very”.
The Congress is used to taking un-
usual and very unusual steps.

Shri Ranga: Dictatorial and tota-
litarian.

Shri Jawaharlal Nehru: That may
be the hon. Member’s opinion be-
cause he thinks top much of himself
in dictatorial lines.

Some Hon. Members rose—

Mr. Speaker: What is it that Shri
Banerjee wants to say?

Shri S. M. Banerjee: Sir, I only
want to know, since the Prime Min-
ister has already announced that these
resignations have been accepted,
as the session is on, whether the
second list will also be announced
here.

Mr. Speaker: How does he pre-
sume that?
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Shri Nath Pai: Sir, I should like
to crave your indulgence on two small
points. The Prime Minister while
replying to an earlier question was
pleased to state that the House had
rejected the motion of no-confidence
in the Council of Ministers led by
him and then he immediately said
that for other reasons he had to take
the step which he has taken. Are we,
Sir, to infer that there is a party
caucus which the Prime Minister,
democrat as he is, thinks is above the
judgment of the House? Because, you
yourself said that the House expres-
sed confidence and then you talked
mysteriously of some steps of which
we are not aware. Does it mean that
there is a wisdom higher which you
recognise than the wisdom of the
House? If not, why do you claim that
the House defeated the motion?

My second point is this, Regarding
the reconstruction of the Ministry I
should like to seek some factual in-
formation. What will be the scope of
the Ministry of Finance; since your
new nominee to that post is currently
holding the Ministry of Economic and
Defence Co-ordination, whether you
are contemplating their amalgamation,
and whether the same applies to the
Ministry of Community Development
vis-a-vis the Ministry of Food also
The House should be told something
about what you are planning now and
then and we should not be left to the
position that you tel] it to the Work-
ing Committee and then the Press
informs us.

Shri Jawaharlal Nehru: As regards
the first matter raised by the hon.
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Member, he talked about a party
caucus etc. Obviously, Parliament is
supreme. But the hon. Member him-
self is a member of a party, group,
and no doubt he consults them
occasionally.

Shri Nath Pai: Always.

Shri Jawaharlal Nehru: That is the
normal way of functioning of
parties. Undoubtedly, I represent a
party. I represent also, I hope, some-
thing wider and bigger than the party,
(An hon. Member: Question). But I
do represent a party, a very old party
which hag played a very important
part and which is represented in this
House by a very large number of
Members.

Shri Hari Vishna Kamath: Too old
a party.

Shri Jawaharlal Nehru: And, we
do consult each other and we will
continue to consult each other as to
what steps we should take in the
normal course, in consultation with
the President. Ultimately, it is for
this House to decide whether I have
done rightly or wrongly. We cannot
convert this House or make it func-
tion as a party caucus as the hon.Mem-
ber says it almost comes to that—-that
we bring such matters here which are
normally considered by groups and
parties themselves and as a result of
that something is placed before the
House for their approval.

Shri Hem Barua (Gauhati): That is
the impression that we get.

Shri Nath Pai: You got an impres-
sive vote of confidence which you
claim was thundered in support by
your party. Within seven days you
bring in a wholesale reshuffle and that
raises the question of what worth was
this vote which you won.

Shri Jawaharlal Nehru: The hom.
Member will remember that long
Ybefore this vote of no confidence came
before this FMouse, a resolution was
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passed by the All-India Congress
Committee which gave the impetus to
other things that followed. If this
motion of no-confidence had not taken
place then, probably, this action would
have taken place earlier. Because of
the motion of no-confidence it was
postponed for further consideration
immediately after that. The thing
originated long before..

As for the second question—the
hon. Member asked about the Finance
Ministry and some other Ministries—
those matters will be considered, in
what manner they should continue,
whether they should be amalgamated
with others and al] that. In the course
of the next few days, as I mentioned,
I propose to do that. For the moment
I hope to make some temporary
arrangements, and I will come and
inform this House what other
arrangements are made later.

1247 hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of sub-rule (6) of rule 162
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (No.
4) Bill, 1963 which was passed by
the Lok Sabha at its sitting held .
on the 20th August, 1963, and
transmitted to the Rajya Sabha
for its recommendations and to
state that this House has no recom-
mendations to make to the Lok
Sabha in regard to the said Bill.”

1248 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affalrg (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
snnounce that Gowernment Business
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in this House during the week com-
mencing 2nd September, 1963, will
consist of:—

(1) Discussion on the Tenth and
Eleventh Reports of the Com-
missioner for Schednled Castes
and Scheduled Tribes for the
years 1960-61 and 1961-62 on
a motion to be moved by the
Deputy Minister of Home
Affairs.

(2) Further consideration and
passing of the Public Pre-
mises (Eviction of Unautho-
rised Occupants) Amendment
Bill, 1963.

(3) Consideration and passing of
the following Bills, as passed
by Rajya Sabha:—

The Industrial Employment
(Standing Orders) Amend-
ment Bill, 1963,

The East Punjab Ayurvedic and
Unani Practitioners (Delhi
Amendment) Bill, 196%.

(4) Consideration of a motion for
reference of the Drugs and
Cosmetics (Amendment) Bill,
1963 to a Joint Committee.

(5) Consideration and passing of
the Dakshina Bharat Hindi
Prachar Sabha Bill, 1963, as
passed by Rajya Sabha.

(6) Discussion on the Annual
Reports of the Indian Council
for Cultural Relations for the
years 1959-60, 1960-61 and
1961-62 on a motion to be
moved by H. H Maharaja
Pratap Keshari Deo on Wed-
nesday, the 4th September, at
3 PM.

(7) Discussion on the Annual
Report of the Life Insurance
Corporation of India for the
year ended 31st December,
1961, on a motion to be maoved
by Dr. L. M. Singhvi on
Thursday, the 5th September.

¢8) Discussion on abnorma] rise
in priceg of food-grains and

Lok Sabha

the food policy of the Gov-
ernment of India on motions
to be moved by Sarvashri S.
M. Banerjee and Yashpal
Singh on Thursday, the 5th
September.

Discussion on the distribution
of national income to be rais-
ed by Dr. Ram Manohar Lohia
on Friday, the 6th September
after disposal of questions.

9

~

12.50 hrs
RE: TIMINGS OF LOK SABHA

Mr. Speaker: Dr. Lohia has writ-
ten to me that he wants to raise some
point regarding the sitting of the
House and its timing, He may do so
now.
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FT A AT BT A T F AL
T AL & | & A AN T B A
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Nt fF g S A F AIET TR &
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g 5 0T A =g "l § g $T
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¥ idR W AN @AW E >
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o wq erew & a7 ww T AT At @Y,
I foq arelY aa #7 F€ IW TS
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R aw f@rE )

TEqW WA WIW I JAA1d
A AT W@ OZ FTHT @1zE A IH
T

N gezAraw fag - AfET 59 0
FA TwA TG TAT| AAA T2 TF
ATz ATAT TIETE FT T @, 8¥9-¥=
H Tl |q12 W16 a9 U (F4T, FH AR
dt a9t ow frar oF aw 3% AR S
T Rz aw we fwar e §
9% F AT ¥ 9z A ATGGHL F qTAA
fafqrg ceaed #3E § I3 9@
Iw g%, g #§ q@ wifeqt & qeew 91
Az fFamua gy
TF § § vaww ? fr feimm wiw
fz wirwT, mald afr e g v sw &
I FEE F T § Y A A
T TR
Rule 12 of the Rules of Procedure of
the Lok Sabha states:

“Sittings of the House shall,
subject to the directions of the
Speaker, ordinarily commence at
11.00 hours.”

ot aF 7 feofr @ i qewy
¥ ot aF et 31 95 g e AR
g% | A 9 wET 9 a9ed § 6
g fod i A gl & "
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WY G AR wR & aw@ aw=@
FrlY, @ 9§ F qarfaw g ¥ v
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13 hrs.
BUSINESS OF THE HOUSE

Shri Hari Vishnu Kamath (Hos-
hangabad): Sir, I wish to invite your
attention to the Lok Sabha Bulletin
which was issued on the 1st August,
just a week or ten days before the
sessilon opened. You will realise that
the House will soon move inexorably
into the fourth week of this week’s
session. Next week will be the fourth
week. This is the third week and
today is almost the mid-point of the
session. The list of business accord-
ing to this statement of the 1st August
shows about 35 Bills—that statement
too is not to be taken as exhaustive;
that means, some other Bills may be
introduced later on and taken up in
addition to these Bills—and, in addi-
tion, other Government business, that
is, non-legislative business, Now
with the business that has been set
forth today for next week, there is
just one week left. The last week
will be taken up, I believe, with the
discussion of the international situa-
tion and planning. That will take all
the five days, that is, three days for
planning and two days for the other
one.

Now, I revert to the topic which I
used to raise in other sessions, that is,
the defective planning of business.
You are not at Fault; do not be im-
patient; he ig getting impatient. Every
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session there is a Bulletin listing a
large number of Bills, 30, 35, 40, 45
Bills. This time for this short session
of six weeks 35 Bills plus other Bills
were put down. I am sure, again a
large number of them will be post-
poned for the next session. I submit
that you will be so good as to—I may
not say, hold the whiphand—take
matters in your own hand and have
very frequent and cordial consulta-
tion with the Government in this
matter, This sort of business should
stop. We have got tired of repeating
this every session that it is bad plan-
ning.

May I request you also to consider
what the first Speaker of the Lok
Sabha said about eight or nine years
ago that if Parliament has got to
transact business efficiently, has got
to be the mirror of national opinion
and an effective instrument of the
people’s will, it should sit for not less
than 73 or 8 months in the year;
otherwise, there are sometimes hap-
hazard, slipshod discussions and the
legislative business is hustled. This
should never happen in the supreme
Parliament of the nation. You should
consider whether Parliament which
ought to be an effective instrument of
the people’s will should or should not
sit for not less than eight months in
the year.

Shri Daji (Indore): Sir, before you
pass on to the next item on the
agenda, I have to make some submis-
sion about this business for the next
week, with your permission. The
business has been read out but unfor-
nately again we have been placed in
the position when we have to gather
more from newspaper reports than
from announcements in the House. I
will not dilate upon it at length. I
am referring to the proposed commit-
tee on public sector undertakings. In
the last session we were informed
that an informal meeting of the
leaders of different parties and groups
will be held to smooth out the impe-
diment regarding the relation or re-
presentation of Lok Sabha and Rajya
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Sabha, Nothing was done last session
and this session also up till now
nothing has been done. Now reports
are going round that some settlement
has been arrived at in the Congress
Party or between the Government and
the Lok Sabha and Rajya Sabha. We
do not know about it. In the mean
while more than one full year has
run out. No committee for pub‘ic
sector undertakings has been formed
yet. I would request you and through
you the Government that least this
session should be the last limit.
Before the end of the session let us
discuss it and let us have a committee
on public undertaikngs.

Shri S. M. Banerjee (Kanpur):: I
am only going to refer to two points.
Firstly, I am thankful to the hon.
Minister for agreeing to have a dis-
cussion on prices. But we are also
equally interested in having a discus-
sion on the sugar problem which the
country js facing. Secondly, there was
a controversy about the distribution
of national income, whether the mini-
mum income is three anmas or fifteen
annas.

Shri Ranga (Chittoor): That is al-
ready here.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
That I Rave announced.

Shri K. N. Pande (Hata): I had
given notice of a motion for discus-
sion of the sugar situation. That was
my motion which was supported by
Shri Banerjee also. I am very much
thankful that he raised this question
on the last two occasions. Last time
the hon. Minister promised that he
wil] talk to the hon. Food Minister in
order to settle with him as to when
the discussion should take place. May
I know whether he has talked to the
hon. Food Minister and whether any
time is going to be given for the dis-
cussion of that motion?

Shri Satya Narayan Sinha: About
the motion regarding sugar, my hon.
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friend, Shri Banerjee, and other hon.
friends were insisting upon it. I would
have rather most likely placed it
next week but for this little upsetting.
As you know, the hon. Minister of
Food and Agriculture has resigned
and we are going to make some
arrangements. We hope to make some
arrangement and would perhaps like
to put it up before the House next
week, if possible.

Mr. Speaker: The other things that
have been said might also be consi-
dered. Some are for me and some for
the hon. Minister.

Shri Satya Narayan Sinha: For
Shri Kamath’s information I might
say that out of 14 Bills, nine have
already been disposed of by this
House and five Bills remain. We have
given notice of some Bills buf that is
for the benefit of hon. Members
because thereby they get time to pre-
pare. 1 have already promised to the
House that no Bill except emergent
Bills—some exceptions are always
there—will be taken up by the House
unless those Bills are introduced in
this House by the middle of the ses-
sion. That should be quite enough.
Why should they bother about other
Bills that are there? If they get
ready, it is for their benefit; it is more
for their advantage.

Shri Hari Vishnu Kamath: Does he
agree that Parliament should sit jong-
er, for eight months in a year?

Mr. Speaker: That is not for me,

13.07 hrs.

PUBLIC PREMISES (EVICTION OF
UNAUTHORISED OCCUPANTS)
AMENDMENT BILL—Contd.

Mr. Speaker: The House will now
take up further consideration of ‘the
following motion moved by Shri Mehr
Chand Khanna on the 29th August,
1963, namely: —
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“That the Bill further to amend
the Public Premises (Eviction of
Unauthorised  Occupantsy  Act,
1958, be taken into consideration.”

Also, further consideration of amend-
ment moved for reference of the Bill
to Select Committee. Shri Shiv
Charan Gupta was in possession of
the floor; he may continue his speech.

Shri S. M. Banerjee (Kanpur): May
I submit in this connection that fime
be extended?

Mr. Speaker: Let us proceed. We
wil] see what happens. We have al-
ready spent one hour today.

Shri Shiv Charan Gupta (Delhi
Sadar): Sir, it has been said that
assurances given by Shri Gadgil have
not been honoured My hon. friend,
Shri Kamath, complained that this
Government is not looking after the
interests of the poor although it is
wedded to democracy and socialist
order. If you look back upon the
history of Delhj for the last 16 or 17
years, that is, after independence and
the partition that followed it, it will
be observed that about 50,000 to 60,000
units comprising houses, shop®, plots
costing about Rs. 20 crores were con-
structed in Delhi and allotted to dis-
placed persons.

As far as the assurances of Shri
Gadgil are concerned, it will be
observed that not only the date of
15th August 1950 was honoured but
this date was extended to 30th June
1952 and all those displaced persons
who squatted before the 30th June
1952 were given alternative accom-
modation. Later on, the date in cases
of unauthorised occupants of allottable
property was extended to 31st Decem-
ber 1960. In fact, Delhi which assum-
ed importance after independence as
the capital of the free republic had to
face the problem of rehabilitating
lakhs of people who came to Delhi
after partition either as displaced
persons or later on from Punjab, UP
and Rajasthan and that problem con-
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tinues to grow in Delhi. In fact, all
the displaced persons except a few had
been rehabilitated according to the
policy enunciated and announced by
the Goveranment from time to time.

Later on, some time in 1958, this
question about the jhuggi-jhonpri-
wallas or the shanty dwellers came to
be discussed and it was decideq that
these people should be provided
accommodation. A scheme of about
Rs. 10 crores was formulated at that
time and it was decided that all those
people who were squatting before
June-July 1960 whose number was
about 43,857 which increased from
25,000 in 1959 were to be provided
with alternative accommodation. In
fact, the scheme of jhuggi-jhonpri
dwellers is since then being imple-
mented by the Government. Later on
when some time back it was com-
plained that some people have been
left out in the census, the Government
calne forward to scrutinise their cases
and the number has now increased
to 50,000.

Now, Sir, if we look to all this
history, it will be seen that not only
the Gadgil assurance was honoured
but the Government was continuously

. looking after the interests of all those
people who were coming to Delhi and
not finding shelter. here and there. In
this regard I have to mention one
thing and that is for the consideration
of the hon. Minister who has been
holding the charge of displaced per-
sons right from the beginning, first as
the adviser and later on as the Min-
ister and that is that the progress of
housing jhuggi-jhonpri dwellers is not
satisfactory. During the period June,
1961 and July, 1963—the scheme was
approved in 1959 and the Government
came forward to sanction about Rs. 10
crores but so far only about 7182
families have been rehabilitated, If
we move with this speed, it will be
observed that the scheme would take
a longer time and I would urge upon
the Government to see that in the
interest of the poor people this
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scheme is implemented without fur-
ther delay. This matter deserves ut-
most consideration.

Now, as far as squatting is concern-
ed, there are three types of squatters.
I would urge upon the Minister of
Works, Housing and Rehabilitation,
although he is not directly concerned
with so many other things but because
he is piloting this things but because
responsibility of the Government,
whether it is under the Ministry of
Works, Housing and Rehabilitation or
any other Ministry, to tackle this
problem in toto, not in part, and come
forward to satisfy that certain amend-
ments to the provisions of the main
Act do not adversely affect the poor
people. As I said, there are three
types of squatters. One is: pucca
built houses which was referred to by
my hon. friend Shri Balmiki. I think
the problem is confined to only about
356 families in about 5 or 6 pockets
out of 50,000 displaced persons who
came to Delhi. In those cases where,
according to the Master Plan, the land
is earmarked for residential purposes,
the steps should be taken to regularise
their colonies as has been done in the
case of Moti Nagar, Rohtak Road and
Ahata Kidara and where the land is not
earmarked for residential purposes, a
scheme should be worked out to re-
habilitate them permanently. It is
not a question of 100 or 200 families.
These families remain in suspense for
months and years and remain ‘t the
mercy of the administration and it is
not good. In the same category, you
will be surprised to know that there
are hundreds of houses in Delhi which
are existing for 40 or 50 years which
have no legal title to the land. They
used to get the leave renewed every
wvear, but for some time their lease
has not been renewed and that matter
is hanging for a long time, with the
result those people are in suspence
and everyday some sort of notice goes
to them.

The other category 1is: jhuggi-
jhonpri dwellers. These are kacha
houses. Some of them are on DDA
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land and some of them are on LDO
land and other Government land. In
some cases, damages are being charg-
€d and in some cases damages are not
being charged. Damages are being
charged in the case of those persons
who have been squatting for the last
10 or 15 years and in the case of those
persons who came later and who have
been squatting for 6 or 7 years, the
damages are not being charged. I
submit this is what is being suggested
in the Bill. I will read it out:

“10C(2) Any amount due to the
Central Government from any
person whether by way of arrears
of rent or damages or costs shall,
after the death of the person, be
payable by his heirs or legal re-
presentatives, but their liability
shall be limited to the extent of
the assets of the deceased in their
Thands.

10D. If any person refuses or
fails to pay the arrears of rent
‘payable under sub-section (1) of
section 7 or the damages payable
under sub-section (2) of that sec-
tion or costs awarded to the Cen-
tral Government under sub-sec-
tion (4A) of section 9 or any por-
tion of such rent, damages or
costs, within the time, if any, spe-
cified therefor in the order relat-
‘ing thereto, the estate officer may
issue a certificate for the amount
due to the Collector who shall
proceed to recover the same as an
arrears of lang revenue.”
There are thousands of cases of these
‘hut dwellers which are being assessed
for damages for pre-1950 period and
post—1950 perior at different scales
and arrears amount to thousands of
rupees. I submit this to the consi-
deration of the Government. They
are poor persons with an income of
Rs. 60 or Rs. 70 a month. How can
you expect them to pay these arrears
which were not collected by the Gov-
ernment? The responsibility is of the
Government again. I want to em-
phasize this. Do you mean to say
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they should be made to pay those ar-
rears in ten years or fifteen years or
twenty years? What is going to be
their plight? I stand for regular re-
covery of arrears of damages or rent
or whatever it is, But if due to the
negligence of the Government ar-
rears amount to thousands of rupees
and the poor pepole are compelled to
pay those arrears, I fail to understand
how can the poor persons pay.There-
fore, particularly these cases of da-
mages which have been referred here
should be considered by the Govern-
ment. I am sure the House will agree
that this is going to affect the shanti
dwellers or jhugi-jhoopriwalas and
this is going to ruin their families.

The other point which I wanted to
make is about this question of assess-
ment damages. In these cases also
a change is being sought to be made
in this Bill by giving more powers to
the estate officers. Now, in this case
and also in the case of scrutiny cf the
eligibility of the squatters who are
entitled to alternative accommoda-
tion, I would urge upon the Govern-
ment to consider whether it is not pos-
sible to evolve a separate machinery
other than what is in-charge of the
execution of the scheme to determine
the eligibility and also to determine -
whether the damages are being charge
correctly and according to the policy
of the Government. Unless that is
done, these arbitrary powers with the
estate officers are going to ruin these
people because it is in the knowledge
of everybody in Delhi that whenever
these assessments are made, these
assessments are not made on correct
basis. It is not the estate officer who
goes into the field and makes an as-
sessment. It is a junior man who
goes there and unless he satisfied by
different methods he is not going to
consider their cases on merits. There-
fore, this anamoly which has been
created in Delhi and is also affecting
proper assessment and finalisation of
these cases must be given due consi-
deration by the Government. Other-
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wise, these people will be ruined
again.

Thirdly, I want to point out this.
Some people met me only this morn-
ing and they informed me that the
1and which has been developed by the
Delhi Development Authority or by
the Land Development Officer is also
being affected by this provision al-
though these lands have been transfer-
red to them under certain agreements.
If there is any infringement of any
term of the agreement, action should
be taken. I am for it. But to give
summary powers and not to give them
the facilities to represent their case
properly and seek remedies is not
proper. I think it is going to give
arbitrary powers to the Government
and the interests of these people are
going to suffer because on minor
grounds they are going to be penalised.
I, what the Minister said in his open-
ing remarks that this Bill relates to
the Government land which is under
occupation of squatters or unauthorised
occupants, is correct and to that ex-
tent the purview of the Bill is limi-
ted, it is all right. But if it extends
to these categories also, then I would
urge upon he Government to consi-
der this matter and give some thought
to it and allow the Members of this
House to give a thought to it and
consider this matter in all jts aspects
and remedies for it, because if it is
not done, this is going to create a very
peculiar situation in Delhi and so
many people will be put to a very
great harassment. With these words,
I conclude.

Mr. Speaker: Shri Amar Singh
Saigal; Shri D. C. Sharma; Shri Panna
Lal Barupal; Shri M. L. Dwivedi;
Shri Ram Sewak Yadav. They have
given their names. They are not
present. They will forfeit their right
to speak. Shrimati Savitri Nigam. I
am coming to the Members who are
present.

1004 (Ai)LSD—S5.
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sfe digr awE gfewor sowmr
aifzg | A TS g
fagreer wifzg | ST ufaR sy
FH 7@ genss fear S s sa9
frel & faersw fear sg 37 ¥
R

AT g AT Ty afeEl F
AR F VI | A TH T AR
Fa & foT s9@ @ ST ¥ Y
T & W FTR foFwa A R 1 A
Ffar @ F fag AT wwT T
NfFrmEAETd gy aTfes
FAMI IR I | 7= H T
F7 9% AG T | THHT T T AT
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fo ST Tt wrpiwe A 9T 1 mER
A ITHY B B FW, T A1 FY AT
FAT W g A, F faw Iy §
a1 | IfFw o g 3 S T g
G Wi F A AEEA A 7FE 2 f7w
g 9 q@ER S AT e
I wEE w1 J foar av 1 gwfog &
Tt WEIGT FT A FW AE GiEAT
ar=d g AT g @ fFoaw e
HITST T FY AT HT FTARIA
Y 7O 2T N AT QR FIA FY T2
wor FfRe 1| R FoE AR 5 T
o g s ¥ T w9,
TR 99 SR F1 @ gEfiae fear
ST ifzn fow faw a7 @ gem
a1 @ § @ifF 3 9 aud fr I fag
F A AT ST <R § AR ) 5 @
¥ @ AW E HF | W qEr T e
T @Y § AT IF WEEL§ I F faww
T AR I ggeie wifs w460 | @l
grava+ ¢ i 5w @vn & fag 77 a9
FAY IC IR W 9§ FW ¥ AqY
wafage fFar SO AR 9w g9
far SQ AR S99 g W SR
fora forar @ 1 R QT R T A
7 FE FTET @ AL P
& I A T X7 I AFEL A 90 F
Wi AR FEAITF q@ /X wworFat
I ) qF T JY 5w gw oy
4

qra § & az o wg0 v o i
%1 gfawe foar SmaT & ST qa9 WY
T =T £ 1 AT gEE & fR oS
s & &faae T 7 fr sy 5w
9.3 Afeq fear ST T1f20 9K § &%
N I gratfaa < & fag ifaw #Y
st Tifge Wk ST wwE feam #§
e Y I AR W qrfaE gearn
R § 570 gfgeda & gra sAa
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Unauthorised Occupants)
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2IQT qgaTET Sy Aiee ) A8 wEY
g 5 &7 &9 7 o a0 ¥ g
A ¥ A q47 fog § Afe 6
LEELEGECERGE SR i)
SRT AT & §9F § | T3 e Er
arfey fF I gfawvm & #97 & wW
wfes & 1

s 0% & g faaas &1 QU@ awdT
A § AR @ AR & woAr ar
g fr % ot ey § S S
T o g 0 F a5 o anad g
fF Jgias it AgSt I F1 T
2 21X Wzidw S A SO F AT
1 graeg & faaar o o @
Afea, T FfeTE AT @ AR ¥
st @O raETEr axat 9 |

5t o HYo FSHT: IYTEAE TGILT,
% w fagas =1 faow s & fa
T g AR T9F T FT | Ay
T A S A ) 9 F qne
@1 ¢ | A feFd qor T § st
@y gu & gz awwar § i w fagas
1 r fooae &9 F eEw fean
qF "R 72 faeee w9 W AW
F 0F g9 F ¥ & T aw e
m oF T

JUEAE WRIRT, WO 45 §WiEE
W FT AqAT daq AT Er 91 fF &
FTET T &4 37 @R 37 FfeArgat
F M fadqT | AR 9 FAF GEATHT
¥ FETTG HIQ §, AR T R wgEt
N doad g A1 gE Al i
¥ deqd @i, ¢ 9 faeot ¥ g 4T
Faed T f; F flr wAR
f& A& & quear g f d oY
F g Wt 3% GEIGEH g7 g |
AT ITH IRIA I TFETEA FT 1T
faar @ o fF 9§ mefw amgw &
fear qr, I A1 AT IR FIN {IOEHT
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[ g0 Yo awol)

qEaT 91 | } 39 O GOFT AW
UTHT FAT AT § | q 98¥s
# oz A eu gRd s SEw
fafeer & fer @1 o) qewrfaEl &
T 97 g9 SO €98T ¥ W soet
A F Azf 9 A & T F Hverw
F, 91 T & FACTET, I AR ¥
TEEET § 9 qEArl W g9 ¥
a1 g&f ST ¥ WA IR A AT
qa S i ® 1 F e # AR
foelt & qreT Y A S el
I 9 I Q| Y FT 747 41 oS
S g Y et gy ) W A el
& S 9% TN F Rfrw FW | AT
o |

#ar A S ¥ 98 w1
arar § fF oo s T # wifuw
g ] T 7 FEmET S SE] W™
AfFT 793 g WA Iomer wifex
7g w2 #7596 § ? i qwRE
Fa1 8 ? mifEx e qedm & A
YT I QF FAST WY a9 47 | Iq FAr
F AT AN G ? TF AT qrET wHE
@t forad fo Joda fodr  fafaeex
=Y Qo &Fo IM I T | IT FAA F
g it gAAT wuey, @i
qfeq g I ATE, NI A A
T FYT T | S woT e § 39
fawfed #1 o4 f5 359« #1 e
FJOF ¥ FOTAT @ ? AR QI 77 A9-
T gow f@feeds o dwe Tl
forma ST TE A AT & | F 59 X
Frg A W N A AN
frag i WA aw &
=T AL T AT HTHIGT HEAT 04T
g -

“That the amount of ex-gratia

payment is paid without further
delay; that the value of the land
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Unauthorised Occupants)
Amendment Bill

on no profit no loss basis is fixed
satisfactorily, wherever necessary;
that the procedure prescribed in
the assurance should be strictly
followed in regard to the con-
structions which have not yet been
demolished; that wherever land in
the locality from which construc-
tions have been removed is still
available, offer of allotment be
made on no profit no loss basis to
those persons who formerly had
their structures there; and that in
the allotment committee now
functioning for this purpose, re-
presentatives of the displaced
persons should also be associated”.

w7 77 S fawEwm o @ 9
1 arFs § 39 ) 7w frar v ?
7y tEE W & asfe @@
a7 =TT QERE F AW & wwg § ;v
aTHE I IO TS fRAT W AR
ITHT &Y AR T HA Fr3e foar ww ?
wf. T & 5 o & figar w7 ar @
AT 7R 77 gewrdt wrg WY 5 dome
araTe ¥ 92 fre 2w 7 iR waw
A & R A e s W
T AT A HeAl HEFA § T A
|l 73 THIEH 90 W !

& s g fF @zt 8 wguew
1 fo% foan, A o= 5@ W=
F A BRA TS TATH I aF A
S | F FEd R oA I R ¥
AW FY FTH AEE & AE 7 I T A
¥ g 5 F qar F7 I ST
fF 9 TTHRX I T F OF TRIGAT
fasmr & fa¥ =rzaY & oK SES a3
IAFRT gEA ST SHA AR FY AT
A I I IR AW | AfF
T AR ¥ 39 799 & AT] qM S
F for qgamr st g fF AR
s wxew dfsq srgR T WnNT
T AT A W, 3 M AAE
e ¥ W fR ¥ g w15
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eRE F N g0 TEET F A T@v
o | SR JaemEn ar fF e
R EF o gad o g T Y s
T FRO 47 | S Jamr v 5
fr st favamr 9 femmar mar 9t 1
qu T fear ook S e
ITHI ATAeAfeq TH 4T #R o
sz faeet if 3 o a7 a8 & 0
SR IAF FHEC FT FZ FWO 4T |
& ST =g g fF oanfax oz sde-
efemammg? @l #
T T g —

“The main features of the Bill
are—(a) a person who, having
been evicted from a public pre-
mises, reoccupies it without
authority will be committing an
offence; (b) no court or other
authority shall have power to
grant any injunction in respect of

any action taken. or proposed to
be taken by or under the Act”.

oF TF A a7 =
FA IR FNBRIQTES
3 Qfgfed OFe ¥ faars F9gd
97 &% AR S9TE AW X | FE
o+ faaTe 999 T 9%, 97 F2T
T sy & ? & faodt A1 & g agy
&g WT§ | ot Tgrst & F&ar gy v ?
geTdtal & e feew § aw ¥
T G|T W ST 7 g fr w) SN
T GO AR FIT ST FY FEEAT |
99 agi = gharr §9q a9 AW a9
@ I agr ¥ fawew ¥ fag crr
JAET AT | FIET FT WG STHT
e w0 e gE e
T UET F g AET v | uw §
et AgRT § geAr g fF oW
I FAER F fadrs $1E g w7
TEET  ge@eMT wgal § AR
SO Y AT & a1 #\T | AT
angfag & ? AT B dfaae gra
TS A AWF AEFR Nq § AR

BHADRA 8, 1885 (SAKA) Premises (Eviction

k 3634
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I TFIR @AM & a7 o) o
X qg X ¥ faers &= & amr
Tt & AR fowwr 5 oafes 3
dfqgm & faar gar &, w9 ™ wH-
for far & g Sw It FE WY
st S @ s @ oo &g ?
T 42 £F BN FT FIAW A FT AT
AU

7z 79 WRY & f5 gEfa a
afer & qor 9gar g f5 o 0
W T FW § 7 T 3 gAY A0 ASY
2 f < faeely w3 ¥ srww oF o
F e AR gER wogk 1§
1 f gt & ol Y s o & S
IT% @3 # fag wvw @ § 1 FAvag
T A 7EY & 5 Toe F 0w 39
I T A TF qg7 & AT AqLA-
FE gHT &1 HR A7 9T AW OF
HAISAT FE § I 4T A, IF TR
99 93 G 9 ¥ qTAY HTAT aY
AR WU HAT Y 21 97 fF wmfE
3 a:f a9 F T ? 99 gL qEE
B A AT IR FM fF &f I9HT BT
¥ qEW F Ffw A S 7 g
ST ATl B F. T AR £F 000
TEE T | W RO q37
s anfaet fomm ¥ oo wrEor §
.1 f w59 &7 qErg 3 FH F1 F
¥ 3 frwra gt & | & fedlE
FHE A = qEEw AT F wegEE
T @ ORI IR A F -
e FATT T 4, FAT TE T IqH6T
wT § 7 99 7 §9 fawfar #F ) 5w
FaemaT 1T 9t fE g T ¥ e
T ¥ ag @ fom 5 g ok
ATHFX SO FT WSQ T 1 T 99 W5
faoelt, FaaT, WA, FINGI, AR
TEAIEIE & | T a7 & 7 79 w3
q | fe 3w == fmgm &1 i
T F AW qF AL ¥ T TG
far
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[ =o Yo zanf]

IS T HERA, TH F AN qTE A
fawfadt & | uw fawfar fr =d &
far & A gl fawifar o o &
fRg I Mg fimmmF g@r
TN AW T AR A WE A
fewifar &t w9 frar 0 weEsn
TG fur FI FOREE F fo W
£AT 47 9 FEIL FT g, AT FAFA
&' Y, ST+ g8 Fgr @ fF 97 g9
fosees fgae gefer & &
A 98 O WE 99E | I
foEt M aFERIAT A g @ v
9z agdr & 5 An sEewn e
TEE ¥ AT 9 7w g Srear
2 fF A JaEE aSR I R AT F 7
gz A E 9 & far A =9
agt 3 1 78 T o § foms fgmaw &
Y G T R A 1 Ffow
FCEIE 19 5 @ § ot graw
9T g § AR U9 BRI TR
gC Ao Faa § i g il O9-
T AT AT Y FH TF AR
HEE 2 | HIT IR T3 2T | |
99 R IS (F7 O AW IF qIE
& F AT § WK . e’ R o
o9 &% T 9 2 fe SO ¥ o
ﬁ,a‘éﬁﬁ Yoo——-y\oomﬁ'ﬂﬁﬂ'
¥ g9 <% § W IR0 FG AW
fF qm o i & freelt SR AT & ge a<
AT § TN IABi AT co A A
A T, AT EX A w T A A g ?

# Wy wEEa y deAr Azar g %
F ooy aTd § a4z T @ 1% 7 W
St Fr o @A T el el W
WL A T AAGEH §
sy aqm e fm qewtEt & o
s ® SEW B wfaw 7, I
ICE ¥ W §
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TNETR I gafeEe q
W w7 § 5 ew Esa qw it ¥
W g & & 9w fF 5 aT
TF FHET HAMH § F¥ gg oAvO &
TR A HIF AT FI AT FL A AT
fodiE 3 | oot WA &7 A a6
F AT A A & fegr mar §
H AT & SRIT HIY ST X 3G {5 @AWY
e a3 ¥ 777 w3 gu & aY aroNE g
fF a=s 9z 747 faool @ T@3S ®
mTEm g ? At ¥ AN 9 W
aygu g ? F oean g fF wrE o R
g d@ qgl 9 AT § WR A
e #Y wgrae &, @ anzE §
a7 HR &1 &, T TH A FRY AT
aTer & S 1 w1 omar & 5 @z ¥ e
Frafmrag s @A F
ZAR faereit J2 A/ &Y T AWH AL
q@ SF | S Sl AT e fer St €
aifF zaR faeel AWl A gEE@
HETT @Y AN WTF AfHA GgE ALy
A T WA | A2 TATH A g @& |
T ¥ Qg W @n @ w21 oomar § 6
Y T A F AN T FY TEE Y
wifgw FI |

@ 29 ¥ ¢ R AT A
faameaTg wwa ¥ 92 gT @i &Y &8-
1O § FEETIAMARIAY TG JG0

FH A FI AT AT T F T
TATAE | WA WAl T AT AT

FHr AOT W gud Fraz @ aze ¥
93 T I A A T
gt ¥ X &1 wEd g T
F=a1 %1 aewi ¥ faem 7] foem a1
sreq & T & Afew § FF0 AT §
fir fore THATE 0 ¥ § T2t W
e wT 29 f faareetg R/ #
A0 T o ¥ 3 W A W



3657 Public

¥ F 93 g0 & A1 A9 7Y wg) feafq #v
AT A AEAT | ATHAF AP qel &
e 75 saear T FT & |
9= [ F foF w7 oY forar o9 v
T A A0 9w F g &
e oo $uMETd & | 99 @t
FQ T TEA FY AT SAIEAT TR
R F R A R 77 egpleed A
T F FAFAT, FAIL AME TA A
G Y TE) faeredt | Forwa F 3@ AT
18 FWR § 3@ Ao, I 7w ST
T A Az ¥ q fod § 9
¥ firagr 91 ©r & | w6 5w 3fw 91
feaiiferm < fear omy & 6 = dcrpit
AR R T 4 1 A & a5 @y
FaaEr 9gar § 5 wMeRTe
TEAFT  FARISS HTIE - 7 T
T W SRR § awfraa aafeq &1
SR 9g9 T | X I HT HIRGRAT &
FE! IR 9GT I A T3 AARITTE
Y IR T IT A T ¥ g fmw
ST |

AN [EF FAE T § IV GFEL I
IO FT g ! &R AN # eifed
afer o 2fad fF oF AmET Aeig
o8 f o 350 § geET W@ g Sw Y
A g T T GER Fzav &
qu W F L T fFmar @ 1@ w R
¥ fewar o gt 1 39 FT oD g
ARATTE . FT QLT 7 FAA
STEER § s EA A a1 QL '
T & ) = A § s fifed
So TYAT WEHT qIY Tl A & fa
98 T fewmn &9 m ?

fasren & @vzar g f5 @z faw
fadiae A § 9@ | W FA AR
Iz guA & o 57 ¥ 3 78 g =f .7,
Y g =1fed, ot fadwe w9, 4w,
gz, N9 A & o) q8 AT
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foé 3 @t &, w@ifE 2w ART R0
frrar ar aragt a3 &rgr €1

# wht wEeT T a2 FAT A=A E
fF 7 & cFEeiE faw & TR F
T 93T § [T AT AR T grRr-2ar
421 ) 7 fir 3@ ¥ swET A o @ &,
@ T AEAE A, arfew @riE, A
TS FY T8 & Fa1 A7 5 fadiwe FaEr
a TE, AT s di Feee & A=y
R g et fadiae F0ET § 78 o a%ar
g fF var wgT aeel B FTwSE
¥ ¥ 7T 39 aR A d\er w1 2, W
73 fad faeiae RS & g, a1 «er
WIET T g, H9d AWRer gafAe
FT A A/ q4qT g9 f6 I 7 4T

w7 Ffomar W gEAES § 1

# fade wom arar § &5 o9z
qgq T WA § | w9 43 & oA
fahrar & ATH QAW FT IATST ST FFAT
2, v fav & AW 9T g QY
gwar ¢ | & guaan g 5 oar a6 @
gear @ fF S3aade SR et & am
T F9Y gY w0 @ 99 far 9w,
&g A1 ¥ 39 AR 3973 faar 0,
st s @& T e fee Fx A §
WHF IR AT @ I 1 F
T FY FqET 41T § o faer
T F g g wreHt 4y §, A @
TR FQ &, o & fo 7w 78 &,
fira & e A & o foam & fod
@ ;T A ey war & 5 3 g2 9F
< AT &L | Uy FE ¥ g ATy
are #Y o ger T e A R
Y g S et J Y TG g, qo
oot &9 e\ &, AfeT 37 A q w7
wr & fF ol W SIEd, g e Rar
¥ ey, & fag cae 7@
ST | Fgl A FA G JEA 7
¥z Far 1 @  f sl & s gar
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qrgd, T ¥ wq & fq wwTy amng
ST | T F AOET S ARET 6
frxran g e fF 59 ¥ faw afews
&Y SIAM AT J I BN A ALY DA |

Tafag & et 781Ea A1 F AT T0RAT
g f5 & oY Frer W € W 9 A
fFr #1 a<® & wa , av war g v
FAF FR A 6§, T @R &6
fgfafaifee fordes W M a3% 3§,
I HT qg G | gH I & fF S & amw
var fawr &, S gewnl wreEt & fod
o fom it F faw Qmn FET R
afad & 9 ¥ aw=aTeq s&n {5 91
T A =81 a0 § qF AR SA &Y
= fad #1 fadez #3) § Foq 908
IR AR gET Aifed, F;ifs mfE]
#T fadae 4 § za [ @
B =T 3g § 38 N 7€ Srvi—aw
wrs faq ¥ g7 O fo 3 g §

O AN uisHe &, ST F A A
¥ 7Y ®g gwar, Fifs qrET A F
agt @8 @ 1 & wgan agar § T
R Y qHsATE &, 7 g #T gAsH
2, FTA AT F FASAT g, | Il A
i gz @ & ¥ st & Aifuz
farad ? wafad fs 3 e § fe
R AR 7L g, T T FT A
FEET ST FTEM | R T ey
w1 AFE THd g0 ¥ froar s
a7 39 F1 fAFTAT 9, W] 39 FY FEgd
¥ ST F g A T HGFR T AT,
AN T giwa g fF S AR, A
T2 T grerd g g =g

# gaq ¥ gdver w7 6 q7 ot
dfeq A, afeF TF @ T T3 9
fir oY swr Frrdr IR, § o 9T F
ArT G g, afew F Fegeam & amwr-
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fw W, st v 2w 1 oEfw & T)
qe-fae &% gt 7@ @, 3 AW g,
oY fr ga<l ¥ wFW T & AR X
S grew qara g, fawdi @ <t sy
fafreg  ag &, afew fom & o=
st &1 fafesw &1 8

T W=t F ary § A qitd s
fs smfam = fadge A&
AT SF |

Shri Sinhasan Singh (Gorakhpur):
Before you proceed further, I would
like to raise a point of order.

From the Financial Memorandum it
appears that if the Bill is passed,
money will be drawn from the Con-
solidated Fund of India, and in view
of that article 117 of the Constitutiom
debars consideration of this Bill.

Article 117(3) says:

“A Bill which, if enacted and
brought into operation, would
involve expenditure from the
Consolidated Fund of India shalk
not be passed by either House of
Parliament unless the President
has recommended to that House
the consideration of the Bill”.

I do not know if the recommendatiom
of the President has been received. It
is nowhere specified in the Bill,

Shri Hari Vishnu Kamath (Hos-
hangabad): It is given in the Bulle—
tin. :

Shri Sinhasan Singh: If'it is there,
I have no objection.

Mr. Deputy-Speaker: The Presi-
dent’s recommendation hags been re-
ceived and has been duly published.
All the requirements of the Constitu-
tion have been complied with. There
is no point of order.
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It has been published in the Parlia-
mentary Bulletin dated August 13th
as under:

“The President, having been
informed of the subject matter of
the proposed Public Premises
(Eviction of Unauthorised Occu-
pants) Amendment Bill, 1963,
recommends to the House under
article 117(3) of the Constitution
of India the consideration of the
Bill”.

= RN TR AW (FFAL)
I WG, QT 9 939 T4 fae
w1 A fadas am gEn AR oiw Ay
FIRH WA oF GOEA AT AT
ATEEIFAT &Y TE § | 98 THE FE@T &
f& g@R 3 1 ggAT FIW s,
g @7 faeR #X A8 BIET—S9 F
Y qf o g6, WA AR Y
g 3F 0 & TE o= a1 | faeg AF
wwar § fo fog gwe ¥ g8 faer smar
W@ og, g W ogad mweuE ¥
QI T TG oaT W|r 9 =9 A

st aferm ag g e 5 9§
TAE FCHIT AN AWGT o7 T Tq
Ll

qrEqe ¥ ag o B W @UEr @
@l ®, 59 1 99 F10 4% § fF
FER & R-fmtn @it | w9 e
#, 1 fF ew &7 TowETr &, 98 Aifa
AT TR &Y, TT T GECHT AT
78 ¥aT & | § qg G W arwr g f
Fa AT S =1 54 & fod faede
¥ 3z @Y o) offew et &, fow &
fod aTd GXETX F JAT FY HrEAvTHar
o | ¥fF ¥g faa 98 waw § 399-
A WER-9E T qFAT § WK ag
AEA-ggt W T weT o @
I qgT q TEH-TGT F T wfaw
FT IF W TG AEH-T5T W TF FA1eT
A Fgr AT g g A,
Nirmasaf@d ¥ SHar & R
RimFA, AN WL @ &1
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AT §ET, AT aASl, ¥ gz @
T 9T SFTH STAT | T2 AT HA 1Y
T TG | T2 AT A AR FEE
T F AH A W T T S I
T T R 1 5 AT ag et e
Tt WY a1 7EY & 98 #E T Fr A
Wt TG} | aread ¥ 7 qwen L9 v
¥ ad § | & fragT v 5 72 anar
Y AT | T &Y qHAT 2, T HTC
gl TE-fmin A @1 =y ok
AT FEY T F A 5w aweEr w1
T IR T@ A gT I

AT et 5 FT G & 5 aeHT
%30 T8 &t E, Feg T 2 #7 For
;! AR FE e
qoEE g, I F R @ @z afe
AINE ] | ST AR A1 s AT &
fF s S3w w91 2 @, s i
aret 1 2 31, I F w1 § g 57
AT AT AT FTaZAT FIR AN
TEFIE AR A1 aT T T ar
WS T AR SmEer ¥ oww
SAAT AT /T E AR TS qwroawEr
T ¥, afew oF At arer
e fod Fem Wfed, sad Fm
AT T @I R | WA qF W qay
WERT g G T@T 9% § 5 I
e gy =9 & @ o fraet a9t
g | o ATOR aret A @, 9
a9 wFE § 48 g, Sewr gwdr,
gt wrEl @ e, qeem
& Aol # FwEn @ feadr &
g g

Tg @M A A g fsoqm
ST AT Y qEw F QA foeet
W AR St et Ay T 2,
g 3V g% dF &9 THEET FT TSI
W AT | AT W e ¥ gaR
AAAIT §I6T ST e ¥ A1 &, Iy
T IHLTE F AW I9 © § q48¥ &,
fom sw A QmT anfed | T OF FrOw
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[3ft waft <o e
A wwar ¢ 5 e & ol
fraR ¥ W@ R ¥ NFWE IAH
gl WE Ty afF
gegfagar ®@T & 1 T WA
A S ¥ g W A Al @R
€ qSF & AEAT G R AT FIE
g% o W fad afs 7 ot @
Tl & aR ¥ o I
R o gh 5 aa & awen
a7 & A IaF TR H G G AT
gifasr X &% W TT a1 §F |
Fa9 W I W O FR AR &
*TH g a9 qHAT 8 |

@ % foar  f e FE A
2 g |ofeie #E w1 FEer [
3 975 UL T AT R | T 1
W A ¢ @ @ e 78 & ag
oy A8 T AT g | uheiE #E &
seafcaz g @ #E, fraFror ¥
LTI ARG | A qEAE R A3
az & fF 77 el # AF0A qrgar
&\ w7 IEE A FHE § Fg AR
tar el ® &, ¥ OF W Al R
gwEn & a1 959 ¥ safwat B e
) wr gwf © swen g A
fowwa 7 e &1 8 9 der Al
g 2 & quwwan g fF T @ aml
mwaEm R EIF
AT X AT 9T G # AT FW
ik W o ewErd @St @ st
¢ ST W F AR AE RN Ew
F<F, €O 2 fFAr AT 1w gar
&t framomar § @A A SR
AT AT &, T2 99 & FHA , W G
w2 | W wAfaEd Al @
Ay ¥ A R@r R fE oA ER §
fr aw 98t ¥ B T AT 5@ A
EE e & fog AT § A SR ST
# o =@ WY AT fag i ] A g A
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e fr s @aRAT R F I
T ORI AT & AR 93 AW
S ARET § & 9K 919 I a9
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BHADRA 8, 1885 (SAKA) Premises (Eviction 3666

Unauthorised Occupants)
Amendment Bill
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“for the words ‘forty-five days’,
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Premises (Eviction 3668
Unauthorised Occupants)
Amendment Bill

o) A Asgm g g R
far ¥ sit ferdefurg &, 9w ferdexfo
FrgRfear sme

N Fgr WY —

‘Any magistrate convicting a
person under sub-section (1) may
make an order for evicting that
person summarily and he shall be
liable to such eviction without
prejudice to any action that may
be taken against him under this
Act”,
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2 fr 9z St e wfamr F1 wR
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¥ g9 7 @ awar g, S99 § IT W
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NN 39 AES FY EA FOT | WK EATS
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{ awar | W ¥ foF IR W § a@w
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BHADRA 8, 1885 (SAKA) Premises (Eviction

3670
Unauthorised Occupants)
Amendment Bill
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Premises (Eviction 3672
Unauthorised Occupants)
Amendment Bill
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¢ f& gafaga o S awe & 7 faw
@ ¥ g9y & 1 A 9HH arEr g3
X & gt & framR, I AT Sy
9 HrewT fAST g X AT FI I AraT
%) ZUFY g H FE AT AT AT G 0
7 Gt 1% aTa 7 & forw 7 A ®
wfd S frar o @ | Tar w9 -
& awar § 5 @ W & 9@ w7
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BHADRA 8, 1885 (SAKA) Premises (Eviction 3674

Unauthorised Occupants)
Amendment Bill
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Premises (Eviction 3676
Unauthorised Occupants)
Amendment Bill

TG T FIH | WK I a7 aF T
IS ST & | OF AT #Y w6 F 9
AT I A R, AfF 9w 70 R
e qre T §f 9 & /) 99 v
Ffears @ ot @ 0 @ F wAw
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£, 9 3% TE T A7 FFY | 7T N ;9
I AR FY TSN ST A5 F gE A
qar 7E Az fav &9 g fF 9w ow
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I ARfEY 9T oF 9«1 & | AW
93 ARHY TR T | T I T &4
F QY Tgq I A aFAT g

T Wkl & @ & wgw v o @t
o7 AT § AT AT T &Y AT F FHwmr
Wt g #2 A o faeT g f
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Dr. M. S. Aney (Nagpur): Mr. De-

92 &t 7. AYaq & 41 79 | AT A §
o o ager F<q @ AT g @@ 9w A
TF-g) wgar 3 fear 9mar & A% a3

puty-Speaker, Sir, this is a Bil] on
which one finds in difficult to make up
one’s mind. Members have been
presented with what may be called a
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“conflict of duties”. Those who have
brought the Bill have given very
good reasons as to why a Bill of this
king is needed. We have been all
along saying that the present situa-
tion in this city as well as in other
big cities is undesirable and that the
slums must be destroyed. We have
also been saying that new township
should be planned. These things
have been demanded by the people.

The ideal which we have placed
before us requires that our towns
should be replanned properly and
scientifically. It is said that such
plans are already ready. The Master
Plan for Delhi is ready. That plan
has been prepared because of the
constant demand not only from the
Members of this House but from the
people of the country as a whole. The
people have been saying that there
are many slum areas, all these ugly
slums must go away and the towns
must be properly planned so that their
further growth may be convenient
and of a nature which would help in
their prosperity. They say the plans
are ready.

The hon. Minister who has been in
charge of this affairs has had a very
creditable record. For the last 15
years he has been dealing with pro-
blems of this kind, and one cannot
say that there has been any neglect
on his part or want of sympathy on
his part in dealing with these prob-
lems promptly. Yet we fing that he
is coming before this House with a
Bil] certain portions of which strike
us ag somewhat extraordinary, be-
cause here he is making a provision
that almost all the remedies which
are open to the people as citizens of
thig country for redress of their grie-
vances are to be denied. Three
or four remedies like a man’s right to
go to a court and get proper justice
done etc., are to be taken away or
curtaileq as far as this Bill is con-
cerned. That is considered to be one
of the essential provisions contained
in this Bill.

BHADRA 8, 1885 (SAKA) Premises (Eviction of 3678

Unauthorised Occupants)
Amendment Bill

Sir, Members of this House, when
they approach this Bill, find them-
selves divided into two groups. There
is one kind of people who are tull
of sympathy for the suffering and the
distressed irrespective of any other
consideration. There is the other kind
who do not think so much of the
suffering etc., but who only think of
the Master Plan, improvement of
the city and so on. The Bill which
is before ug is really the Public
Premises Eviction of Unauthorised
Occupants (Amendment) Bill. It is
true that those who are ip difficulty
and distress must have priority, must
have prior claim for receiving atten-
tion from al] reasonable persons, not
only Members of Parliament but also
others in the country, but, nonethe-
less, there is the question of equity
which you have to do to all the people
in the country. The law of equity
lays down one broad principle and it
is this. Those who want equity must
do equity. That is the genera] rule.
This Bill is for the eviction of the
unauthorised occupants, who are just
trespassers. Government want to
arm themselves with more powers to
deal with these unauthorised occu-
pants. If we are satisfied that the
occupation is unauthorised, then
there should be no feeling of sym-
pathy for them in case Goverrment
deal with them in an arbitrary man-
ner, because they have no right to
live there, no justification to live
there and their request to live there
is wholly unreasonable. But, then,
there is one difficulty here. How can
we prove that those persons who are
occupying those places are really un-
authorised occupants now? One thing
is quite clear. If they are in fact un-
authorised occupants, then, in my
opinion  they have no right to request
for any kind of equity at all. In such
cases, Government should be enabled
to take recourse to law and the pro-
visions of the law should in that case
be adequate and rigorous. There
should be no question of sentiment or
showing sympathy in dealing with
such unauthorised occupants, because
they have no right to get equity. The
question of equity arises when at-
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tempts are being made to show that
those whom Government consider as
unmauthorised occupants cannot now
properly and truly be 'called un-
authorised occupants. This system or
institution of unauthorised occupants
has grown up under circumstances in
which it would be difficult to call
them really unauthorised occupants.
That is how the case has been present-
here by some friends here. In case
some of these people are occupying
premises unauthorised py law, we can
find out who the original owner was
and how those premises have come
under the occupation of those un-
athorised occupants who are now oc-
cupying them. Some proof of that
kind can be given. I hope the hon.
Minister will consider this suggestion.’

Another point which I want to
bring to the notice of the House is
this. In fact, it was referred to by
many hon. Members here. Those
people who were in occupation of
those premises have made further ad-
ditions or construction. Nobody stop-
ed tiem. They were allowed to build
big buildings without let or hind-
rance. That- amounts to connivance
on the part of the authorities, whose
duty it was to stop them. That by
itself has given those people some
kind of favourable position to demand
that they should not be rudely and
arbitrarily dealt with,

In law there is a principle called
the principle of estoppel. If you al-
low or permit or give opportunity to
occupy Government premises to
some people, if you allow them to live
there for some time and even make
some additic -« or alterations that by
itself gives them some right to occupy
such premises and after a period of
time, you are not allowed by the
court of law to question the action
of those unauthorised persons in
occupying those premises. In my
opinion, in a case of this kind, if in
the presence of or within the know-
ledge of, the lawful authority illegal

AUGUST 30, 1963

Premises (Eviction of 3680
Unauthorised Occupants)
Amendment Bill

occupation and other connected things
were done and no protest was made
and no attempt was made to stop
them from doing it can the authori-
ties now come forward and say that
they are unauthoriseq occupants to-
day and, therefore, they deserve no
mercy or equity? I hope my hon.
friend, Shri Mehr Chand Khanna,
would explain the position in his re-
ply and say how it can be donec.

The suggestion which my hon.
friend, Shri Banerjee, has made that
the matter may be referred to a Se-
lect Committee of some Members of
this House with the request that it
may present its report soon is a good
one. In that case, it is quite possible
that the measure could not be passed
in this session and will have to be
postponed. Then, it can be taken up
in the next session. It does not mat.
ter. What is the object of this Billf
The object is to carry out the pro-
gramme of the Master Plan. That has
to be done. But, at the same time,
Government should not be exposed to
the charge that it is rude in dealing
with people and it acts in an arbitrary
manner and creates difficulties, parti-
cularly when we are in a state of
emergency,

Under these circumstances, a via
media has to be found out. If some
such mechanism is created where the
Members of the House can meet to-
gether, consider the problem in all
its various aspects and come to some
understanding as regards the position
of these illegal or unauthorised occu-
pants, then the conclusions drawn or
arrived at by that committee can be
incorporated in the Bill and the Bill
can be passed into an Act in the next
session, which will mean only a de-
lay of few months.

Goverment should not forget that
a member representing this Govern-
ment, Shri Gadgil was here in this
House, when these questions were
raised and he gave a long list of
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concessions as a minister which are
now being treated as assurances given
by the Government. It must be found
out whether the present Bill is in
conformity with those assurances and
whether at least an attempt has been
made to try to implement some of
the assurances which were given on
the floor of the House years ago.
These are matters for consideration. I
know very well that the hon. Minis-
ter is very considerate in dealing with
the problem; we know only too well
the extraordinary patience that he has
displayed in dealing with the question
of displaced persons from Pakistan.
At the same time, I am sure he will
appreciate the sweet reasonableness
of the demand that some opportunity
should be given to the members of
this House to understand the pro-
blem properly and to come to some
kind of wunderstanding and d:vice
principles on the basis of which the
Bill can be improveg upon so ag to
make it acceptable to all and bene-
ficial to all. With these few remarks,
I support the motion given notice of
by Shri Banerjee, if he has moved it.

1 Yo Ao Wew (wewwm)
TAAT WERA, A FST § qaAfAw
Sifde (s oiw smodroese
UEIEH) TR, qeys W iz F
& 3wl faw dw & 1 o 3w
e 3 O e A & feaogm d
Wwﬁﬁ?ﬂﬁ%ﬁqug#ﬁﬂ
feras a2 aw & e woqw
)

TR 9 g At A 4y A
& TR a1 Nfw 9w 7@ g =g
a1 SfFT 39 %3 1 ok S @O
T 76 T F fow e 7y dew
frrr grew d e AT T g &
= el fam &1 fadw #vam g
T & 1 &1 9 g ag v fo
1 5 72 = axs ¥ e womw Awy
o) 9g wafer fa9, 9 @y aEi
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R faa w0 & fov aifeg 32 &
& gt T g f fege
N i d@faeE 5w wr & oAk =W
gfaam & 7 § 9w F fowmw
ag q& GFz ¥ fear mar § =K ag
wifsr fawr Wt 5w & faaw amr
T

T [ A 9 I g T A=A
faw Sg ¥ #Em AN saer gEr
AETF § | A Y AEH FOAT
gAY § 97 Wfady ¥ oF afad
e FT M 2 1 39 & w7 fow 7
=Tfey, ag siaw #Y o il oma-
AT § A Tg TF A Araer
fow o1 f5 aqfom a9 @& saAlg
SEear § gFT & 91fgT 1S9 S\ ey
# fow 1 fF wfam & qonfes ara
FEFS I @ &, AN * @A I
a9 =9 gaedr faaw sewE €

gfaam 1 g w97 gvam w R
f& 5@ 3 &7 WA arer e sgr
TE g ST &7 ¢ | e At W g
ST FX 9 HWUAT FTAEK F TFAT
21 T WX FE TAF AT Fgl a8
q o7 #C foeelt & | a7 & #R 98
9T 70T Tre ag awEar g fF aer
faeelt & <@ FX T FTH 9T FT qFAT 3
A ot SHfaFeA FT @47 8. .

Mr. Deputy-Speaker: The lhon
Member will continue his speech
when official business is taken up the
next day. Now we wil] take up non-
official business.

14.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

TWENTY-FORTH REPORT
Shri Hem Raj (Kangra): Sir, I beg
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[Shri Hem Raj]
to move:

“That this House agrees with
the Twenty-fourth Report of the
Committee on Private Members’
Bills and Resolutiong presented to

the House on the 28th August,
1963.”

. Mr. Deputy-Speaker: The question
is,

“That this House agrees with
the Twenty-fourth Report of the
Committee on Private Members’
Bills and Resolutions presented to

the House on the 28th August,
1963.”

The motion was adopted.

14.31 hrs.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of article 368)—contd.
by Shri Hari Vishnu Kamath.

Mr. Deputy-Speaker: The House
will now proceed with the further
consideration of the following motion
moved by Shri Hari Vishnu Kamath
on the 16th August, 1963:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

Fifty-five minutes are left. Shri
R. S. Pandey was on his legs. Is he
here?—No. Does anybody else want
to speak? I will give five minutes
each. The Minister will have to be
given some time and Shri Kamath will
have to be given some time for reply.

Shri B. K. Das.

Shri B. K. Das (Contai): Mr.
Deputy-Speaker, Sir, Mr. Kamath was
one of the Constitution-makers and
so he has rightly put the spirit of the
Constitution in the Statement of Ob-
jects and Reasons. He says, “While
the Constitution must not be regard-
ed as a rigid
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yet its amendment should not be re-
sorted to lightly”. But he himself
wants, by his proposed amendment, to
make it very rigid.

Shri Hari Vishnu Kamath (Hos-
hangabad): Not at all.

Shri B. K. Das: In ordinary Bills,
if the quorum is present in the House
and a majority of that quorum—it
may be, say, twenty-six—passes a Bill,
that is enough. But in the case of an
amendment of the Constitution a
majority of two-thirds of the Members
present and voting is necessary and
further a majority of the total mem-
bership is necessary for passing such
an amendment.

I think the Constitution-makers
were fully aware that in order that
there may not be any rigidity and in
order that the amendment is not
passed very light-heartedly there
should be some provision, and they
very rightly laid down this provision.
And if we look to the House today,
when Mr. Kamath wants his amend-
ment to be passed, we do not find this
two-thirds majority of the total mem-
bership, of the House present here,
nor is there a three-fourths majority
voting in favour of his amendment.
So it is impossible even for him to
have the consent of the House to
pass this Bill. I think Mr. Kamath
has given us enough opportunity, and
reasons also, for opposing his Bill. So
I think that he should not press for
the amendment that he has brought,
and the provision, as it is, is ~nough
for wisely considering any amend-
ment of the Constitution that may be
coming before us. With these few
words, I oppose the Bill.

st goa feg (1) - SUTEIE
wREd, 99 g 98 ¥ ¢ g
Fiedegam #fFe, ofax @R aEad
2@@%3‘%@!‘&%7*@%@
1 afasar ¥ Fa< AgA oA § )
gn @ fr 9@ giw a1 arf
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FE@ W a9 # & fF qenfey
qED AT AT F FRECGIA & AT
foe 3 | g ag J|dt § fF Fiedegmm
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FT a4 AT AMIET F a0 9 FiEA-
g § gAET FT A § | A g€
g7 § | 77 sear-ge agy faAt aF A
@ 9 | gH Ao [T F Gfawa &
sfqd aHEIT AT 95 SR R at
gl #, Tu A, #1E §FT W
T, @ FE AT IS TWI ¥ I
F faat | 7 3 &, o 1 Fiediegmm
gafeea &, afesa 4 39 & 9f7 9Err
¥\ w gu & f APy ol & faems
FE A g5, 99 ¥ TR AR fgm F
fam® *1¥ U g faad @, @
I qR TG H §EET X
fear | U & THT ALY, HeAg TET HA A
a e

7g a1a ud @ oo A R
feru, S T § AR St 3R 47§ fee
Ag FIan, @ F90C @ F R A @
& T I F@TS, § W G A
Fear § | 9g a1 4T Y Feaw F avEy
& wfew @1 o e 9@ #1 g 3w
fear ma, arfs ag 93 &1 fifee R,
afeT IeeT AT § WK FUw 9,
@ e, wgt § o 4¢ weam,
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¥ g T

AT 3 &1 ST FIAT E, AT agd
g7 fefaftaa #1990 @AY RIT | WX
T fefafiem 7z smady, &1 3 Jgf
o FAT & | FHTU A ATATEA
ZATT I Wfa9E & | OF 93 91 ag
FgT 1A & fF 27 Tt FEHR a1 AT
AR FH AL GEE AYE BN AT W
Hfqma & garfa® W AG FQ@
Sgi AT F1 w@enm wmn,
FEfE #1 BN F1 wEer Wi, R
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ey arfos e #7 S ®T AN
T T AT, I AH §T IW AEW BT
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T FA ¥ fau dofdr F a9
wfaar ¥ doeT $T 39 § | a8 ANe-
¥ 4@ g1 =l o, T | -
T[T @

T A g wEeT W g sfeg
Fr gw 39 9w # g s & fag 9
A, A FH YA T Y AR
+rr @ §, f5 o fF Sar & gEer
97 FT iag a1 § f5 g afeanie
¥ 95 FT W Ay AT W, AfwT gw ar
A FET @Y & a1 e 99 &,
T Sl AF AT FAIE W, AT THEE
T FAFAT W FHT O § 1 S
TAE g &1 E @ IR g @ Al
F@ 5| WX EH AU 39 F T THETR
&, @ 9 3aE g & v §, 7w Sa
U X | Gt ol ¥ ag q w=er
frar g & fs a1 ST 1 @ &l
T T, TR Yo WY Y AR WH
R ATE X B & AT qH, F
43 F 9« dqT8 "fag™ § gWee FT
Ll

iﬂﬁﬁfﬁ-ﬁﬁw <, ﬁiﬁﬁ‘“{[
Fmd, ¥ S fowt ggw & g @,
o faqg & SaFT aE T E | I
AT S ag-wewe fear &, s fag
e T &1 # I qeEw
w @Y B oA §wdT Far g &
AT A 70" F3a1 § fF ag sy
Al & a9 © HOY  dfqaw w@
faafeq 7 3 1

Mr. Deputy-Speaker: The Law

Minister.

Shri Hari Vishnu Kamath: Mr.

Hem Raj stood up.

Mr. Deputy-Speaker: How much

time does the hon. Minister require?

The Minister of Law (Curi A. K.
Sen): Not very long; not more than
twenty minutes.

Mr. Deputy-Speaker: Then I will
give an opportunity to one more Mem-
ber, Mr. Hem Raj.

&t g = (F0TRT) ¢ SuTeRE
wgre, s fawr A aee, ot wr,
q 3w far §, Suw Qg 7 ¥ fag
¥ @31 g g 99 ag TR
el ¥ R 4, a1 99 & faww
# wow far s e §
W@ g | FEEgTE W ¥ e
¥ IuHT I fFar 9 ) A A aee
T & W fF o I wwi ¥ 0 g
o smar i o g SRR A Y
W qE g TS 9w fFar om,
AR ag7 R & a1 3w fear o,
IEH! A a2 fear s | s ag
awide faar smar  fF fama g
ofae ; v oad fed) g 7 ad=
gl & gwdr | g fag ot X
oF SE o frare Gw 1 & 1 =
Fgr £ f& ar 9 &, ag X F awmE
F foar s | & Fgar =mwar §
T59T 9 S T AT §, 4% 4% swHT
S[AT T SIERT @AT 8, A FT AT A
AT AT & | S g 991 &1 9T 8
q 3u% fow a2 s #Y @ o
& 1 7g st fawmr 9gia &Y ag #15 w=ey
frama 73 o

e Wt faum swmar @, SEw
T F21 & 5 v o= dweae w2 §
X JIRAT @2 g AT FTAW FAT
R & | g T aferie ¥ ouw
e o e ar fr fegeam ¥
ITRIT @& AN W|EAT ge, g
AW § S gEIST F1A AT, 98 §Iv-
fofees de ¥1 @7 | @ W WY
wTow W ¥ fAu mgr @R am
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AT Y AT IS A R o7 e
F a9 =M A e defEr |
am ¥ fAg, A axedl #1 g FA
F fog it 779 ST & foR ey i
AT § | WK A S F faa
qmT At g aFar § f& @A iy
FHT o Ry oref FY T g oA o

TR gEare fag St 7 Fay &
fox fear & | & @ween § 5 Fa)
¥ 42 3 fag 1% agi W 7w g
g IOAT qUET AT 3@ F | IW qG@ FY
T Fg FL 9§ AWWET FET I
FeTT FI T & | WA WIH A g
SEA THAAT AT ZEL FY F9T T AT
A .. ...

Shri Yashpal Singh: I attend every

minute of it. I am the first to enter
the Hall and the last to leave it.

ot snaers §, st Rt ag & o
T A fa o, I fregw W A
garam | & auwan g o, 14.44 hrs.

S g T : A=Y S agiAw g
TR I FW ¥ fog wmw § ag

Shri Yashpal Singh: We have al-
ready given every inch of our landed
property.
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2G7 fF & faerd dafxer Fv o Ty
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o, fraar i & omar & 1 sE
T A aga @ fewed A omr W
§ | wfae § wwwar § fF siedegue
AT 4 A TS AR A T FEAF
F1 41, 98 AL AR TG FTH |
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Shri A. K. Sen: Mr. Deputy-
-Speaker, Sir. I have failed to realise,
with due respect to Shri Kamath,
what the purpose of this amendment
is excepting to make difficult any
changes in the Constitution which in
the process of its working may be
found necessary. He has not pointed
out a single amendment—we have up
till now got 16 amendments—-which
according to him was unnecessary or
was forced upon with the heavy
majority that the Government Party
has had since the beginning c¢f the
Constitution.

The theoretica] discussion of the
relative virtues of a rigid as opposed
to a flexable Constitution need not be
gone into for the purpose of this
debate because at the time when the
Constituent Assembly was discussing
this relevant article there were
several alternative drafts. At one
point of time it was urged that the
process of amending it might be made
more rigid and difficult by making a
reference to the States obligatory in
all cases. It was then that certain
amendments were moved which took
the shape of the present article 368.
Shri Kamath knows the history of it
very well because he took quite an
active part in the acceptance of this
article in its present form.

1 cannot resist the temptation of
reading out the argument which then
fell from the mouth of Shri Kamath
in support of a more flexible consti-
tution and the necessity of amending
the Constitution as and when occasion
or necessity may arise. He said, if I
may read his speech—this is from
Volume IX, Part IIT of the Consti-
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tuent Assembly Debates, page 1650—

“I was glad to find an amend-
ment in the name of Pandit
Jawaharlal Nehru, number 3268”.

That is the amendment which brought
in the present article 368.

Shri Hari Vishnu Kamath: But that
was not moved by Pandit Jawahar-
lal Nehru,

Shri A. K. Sen: It was not moved;
but that was the amendment which
was ultimately accepted. It was mov-
ed by somebody else. But Shri
Kamath with his sharp memory re-
members that that amendment was
exactly article 368 amending the in-
terim resolution which was brought
from the Constitution Sub-Commit-
tee of which Pandit Jawaharlal Nehru
was the Chairman. He says:—

“I am sorry that it has not
been moved. I hoped that it
would be moved.”

Since it was not moved by Pandit
Jawaharlal Nehru, Shri Kamath was
very sorry and he urged that it
should be moved. It was moved sub-
sequently. Thep he says:

“If that had been moved, much
of the objections to the rigidity of
the Constitution might have been
out of place. But that amcnd-
ment, which to my mind was an
important one, considering the
translation through which we are
passing today, to which my hon-
ourable Friends, Dr. Deshmukh
and Mr. Brajeshwar Prasad galso
made reference, if it had beem
moved by Pandit Jawaharlal
Nehru or by the Drafting Com-
mittee and accepted by the House,
all the trouble that I foresee
might have been obviated. That
amendmeént, 1 suppose, is not
going to be moved. Neither has
it been incorporated in the draft
of the article presented to the
House today by Dr. Ambedkar.”
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Dr. Ambedkar presented the more
rigid draft.

Then, he said:

“Some of my friends have
pointed out that if the Constitu-
tion is not flexible, if it does not
respond to socia] change, dan-
gers inherent in such a Constitu-
tion, I feel Sir, that this ob-
servation is well founded. If the
Constitution holds up, blocks, the
future progress of our country, I
dare say that the progress which
has been thus retarded will be
achieved by a violent revolution:
revolution wil] take the place of
evolution.”

Is that the reason why the hon. Mem-
ber wants the element of rigidity be-
ing there?

Shri Hari Vishnu Kamath: I said
that for social change or in the
nationa] interest, not in the party in-
terest.

Shri A. K. Sen: He said that if
the Constitution is rendered rigid
then the only course open to people
to effect necessary social and econo-
mic changes is by recourse to revolu-
tion. So, by trying to make the Cons-
titution more rigid, is the hon, Mem-
ber seeking to pave the way for a
speedy advent of the revolution?
Then I can understand the purpose.

Shri Hari Vishnu Kamath: I am
sorry, you are identifying party inter-
est with social change.

Shri A. K, Sen: I am not; I hope,
I am not. I am only trying to find
out the reason which prompted the
hon. Member for trying to bring in
rigidity in our Constitution which
after long debate and on the good
advice of Shri Kamath then was not
accepted and a more flexible method
of amending the Constitution was
adopted. I have not been able to
discover the reason which has now
made a change in the hon. Member’s
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opinion. I am only making a guess;
it may be right or wrong. Was it not
the speed of revolution, which the
hon. Member is looking at, ag a rea-
son for bringing about greater rigidi-
ty in our Constitution? Otherwise, I
feel no necessity, because the reason-
ing which he then urged still re-
mains valid today and nothing has
happened in the course of these 12 or
13 years of the working of the Cons-
titution which has cast any doubt on
the soundness of the reasons then put
forward by Mr. Kamath. I wholly
associate myself with the reasons then
propounded by Mr. Kamath and I am
not ashameq to repeat them and quote
him verbatim as I have done in sup-
port of my stand and the stand of
the Government to oppose this amen-
ding Bill. I may humbly say that
nothing has been said py Mr, Kamath
or those who supported him to con-
vince either the Government or the
House of the necessity of making
an otherwise flexible Constitution a
rigid one.

We have achieved tremendous chan-
ges in the last 13 years, not only
in the matter of bringing about
changes in governmental structures in
the States and in the Centre but
also in initiating a series of welfare
legislations aimed at the object of
expropriating on payment of reason-
able compensation, vested interests
in land and various other matters.
We have also initiated important
legislation seeking to bring about a
unified plan for the economic deve-
lopment of the whole country. The
purpose of the legislation cannot be
doubted, nor can the impact of the
legislation be doubted whatever
doubts may be cast about the per-
sons implementing these very abou!
measures designed to bring about
speedy changes in our economic and
social structure. These important
measures should have been impossi-
ble to put through if we could not,
in the process of the working of the
Constitution, amend the Constitution
from time to time for the purpose of
allowing these laws to be passed as
valid laws, because many of these
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laws in the beginning were declared
invalij as conflicting with the funda-
mental rights, particulary laws which
‘had the effect of acquiring land and
other things. The speed with which
these changes were accepted by Par-
liament and the laws were put
.through and vast changes brought
-about in the whole structure of land
holdings in this country as also the
epeed with which the Parliament
acted in changing the Constitution
for the purpose of bringing about
greater national integration ¢ and
standing in the way of cessionist
activities, disintegrating activities, are
tributes to the soundness of the rea-
sons put forward by Mr. Kamath
during the Constituent Assembly
debates which certainly convinced the
Constituent Assembly then in a large
measure in accepting the form of arti-
cle 368 as it is now. Nothing has
happened during the 13 years which
has shaken the foundations on which
our whole constitutional structure
were la‘d and were conceived to
stand in a more flexible way so that
it will be responding more easily to
social and economic changes as they
oceur from time to time as they must
in a dynamic society. Therefore, in
my submission the present Bill is
rather misconceived. No valid rea-
sons have been shown as to why such
an important provision of our Cons-
titution should change which was ac-
cepted after such a mature and long
deliberation. If 1 may return the
accusation with which the hon. Mem-
ber had treated me that I was ap-
proaching it from the party point of
view, I think Mr. Kamath feels that
the Opposition will continue to be so
slender in the future. I do not take
such a pessimistic view because I am
a believer in the existence of a very
strong Opposition which in my sub-
mission is the protection against
the vagaries of parliamentary demo-
cracy. I do not take as much a pes-
simistic view about the feebleness of
our Opposition as some hon. Members
opposite might be taking.
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Shri Hari Vishnu Kamath: No; we
don’t.

Shri A. K. Sen: Therefore, in my
submission, their view is pessimistic
and if the Opposition becomes heal-
their angq vigoroug in future  the ne-

-cessity for such an amendment stands

condemned all the more. Therefore,
I would humbly request the House

to vote against the acceptance of the
Bill.

Shri Hari Vishnu Kamath: Mr.
Deputy-Speaker, Sir, I am deeply
gratefu] to my hon. colleagues on this
side as well as on the &her side of
the House, no less than to the Minis-
ter of Law, who if I may venture to
state, has perhaps delivereq his last
speech as the Law Minister in this
House; we will have the pleasure of
hearing him on other matters in the
coming months and years of this
Lok Sabha. (Interruption).

Dr. Ranen Sen (Calcutta East): Is
this the second instalment of the list?
(Interruption).

Shri C. K. Bhattacharyya (Raiganj):
Why not Mr. Kamath become an as-
trologer?

Shri Hari Vishnu Kamath: I lcave
that to you. Bhatta and Acharya to-
gether must make a good astrologer.

Shri C. K. Bhattacharyya: We are
hereditary astrologers.

Shri Hari Vishnu Kamath: Here-
ditary, of course.

Now, many arguments, pro and
contra, have been levelled against the
amendment Bill which I moved for
consideration about a fortnight ago.
But I am sorry to say that those hon.
Members, colleagues of mine, includ-
ing the Minister, who have opposed
the Bill have rather glibly sought to
charge me with what I said in the
Constituent Assembly. I admit that
I made those statements in the Cons-
tituent Assembly, but I also wish to
state, in all humility, that I said
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something more. I will not charge
those friends with having resorted to
suppressio veri suggestio falsi. But §
wish they had also stated that I had
moved an amendment that every
Constitution (Amendment) Bill must
be before the people for at least six
months before it is taken up in the
House. On that assumption, on that
ground, I had supported the pro-
posal of the Drafting Committee. I
had moved an amendment, but unfor-
tunately that amendment was reject-
ed.

Then, my hon. friend on this side
of the House, the spokesman from
the Communist Party, Shri Sarjoo
Pandey. I am sorry to say, misun-
derstood the scope of this Bill or the
exact import of this Bill. He rightly
said—I agree with him—

Sl & AYS 49 S| ATed
‘Those were the words he

used when he spoke on the Bil] last
time. As a matter of fact, what I
seek through this Bill is to ensure
that the people’s rights are fully,
completely and adequately safe-
guarded. Has any Hon, Member in
this House, who has opposed this Bill,
done that on the ground that it makes
the amendment of the Constitution too
rigid? Does he assert and can he
dare {o state that when nationa] in-
terests are concerned, when real pro-
gressive social change in contemplat-
ed, any Member of this Hcuse, this
august Parliament, this national Par-
liament, whether on this side or on
that side, will be so bereft of patrio-
tism  will be so bereft of love for his
people that he will vote for such a
change or such an amendment? Whe-
ther 't is brought py a Member on
this side of the House or the other
side, any Bill amending the Constitu-
tion for social change, for genuine so-
cial change, or in the national in-
terest will command the support not
merely of half not merely of 50 per
cent or two-thirds of the House, but
of the entire House, hundred per cent
of the House.

15 hrs,

But my opposition to the present
procedure, which has been borne out
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by my experience of the working of
the Constitution and the amending
process of the Constitution during the
last thirteen years has been this. It
may be that the majority of the Bills
that were brought forward were for
genuine social change, and if you
will observe the voting, and if you
wil] know how the voting went on
in this House, every such biil got
either cent per cent majority or cent
per cent vote of the House or at least
80 per cent or 90 per cent vote of the
House. My contention is, and I still
hold to that view, that the Constitu-
tion should not be too rigid a view
which I propounded in the Constitu-
ent Assembly. It should not be a
sacrosanct document. But it is also
essential in the national interest, in
social interest and for socia] change,
for genuine social change, that the
Constitution should not be amended
and should not be taken up for amend-
ment too lightly merely because party
interest dictates .f or because the
Prime Minister wants something to
be done. And the Prime Minister
is more and more arrogating to
himself the entire party powers
and the entire party interests,
and he thinks he is the custodian of
the party interests. Perhaps, it is
only one step further when he will
start thinking and nursing the i'lu-
sion that party interests are identical

.with national interests, God forbid.

I was asked by some Congress col-
leagues last time to point out which
of the amending Acts were not in the
nationa] interest during the past thir-
teen years. I shall not _‘t_mrden the
House and you, Sir, with a detailed
list of the various provisions of some
of these Bills, because some of the
Bills, or at least one or two Bills, were
a motley crowd, were motley
Bills, a jumble of so many amend-
ments, and so many articles were
amended together. When the Law
Minister is here, may I remind him—
perhaps, he has forgotten; it was
an Act of 1960, I believe, that is, of
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about three years ago; public memory
is short but I am sure the hon. Law
Minister’s memory is not short, he has
got a keen memory—that the ninth
amendment Bil] sought to place the
seal of approval on an anti-national
act committed by the Prime Minister?
I have no hesitation in saying that this
House put the sea] of approval on that
anti-national act. I was not at that
time a Member of the House, but I
was deeply pained, when I read the
proceedings. The Bill had been re-
ferred to the Supreme Court by the
President for their advisory opinion,
and afterwards, just because the
Prime Minister had committed him-
self to the Government of Pakistan
and he said that it had to be hon-
oured, and the party had’made it a
party issue or an issue of prestige,
the Prime Minister’s prestige—and I
believe I am stating the truth, be-
cause I was informed of it by some
reliable friends; I was myself not pre-
sent—the House had to put its seal
of approva] on that mesure; and on
that occasion when that amending Bili
was before the House and the vote
was taken, the Law Minister Shri
A. K. Sen was absent from the House.
And it was stated in the papers that
he had got special permission from
the party to obstain, and to be absent
from the House, because it would
have been inconvenient for him and
embarrassing for him if he had voted
for a Bill of that kind, to go and face
his constituents in Calcutta; he could
not have faced his constituents in
Calcutta and in Bengal, if he had vot-
ed for a measure like that, that is,
in favour of that meausre. Was this
Bill not in the party interest? Was
this Bill not in the Prime Minister’s
interest? Was this Bil} not for sav-
ing his own personal or individual
prestige? It was contrary to national
interest. No social change was in-
volved in that. It was a treacherous
Bill. I charge the Government with
treachery on that issue, and just be-
cause they had made a commitment
to Pakistan, therefors, we were asked
to henour i* Wikat & the Prime
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Minister’s word, after gll? What is
the value of the Prime Minister’s
word? What is his promise, compared
to the welfare of thousands of people
who were uprooted from the Berubari
Union? Is this the way the hon.
Minister looks at social change? Is
this the way, the ignominious manner
in which they approach this question
of national interest? The ninth
amendment Bill was ignoble, unpa-
triotic and anti-national. And if a
provision like the one I have sought
to move had been there, I am sure
that with the entire Opposition
against it, and perhaps, some Mem-
bers of the Congress Party also ab-
staining—I do not know how many
had followed in the footsteps of the
Law Minister and abstained from the
House—that Bill would not have been
carried, and that Bill would not
have disgraced the statute-book to-
day.

Then, take one of the latest Acts,
the Constitution (Fifteenthy Amend-
ment Act. Take the provision of that
Bill which raised the retirement age
of High Court judges, What national
intcrest vras there involved in that?
What social change was involved in
that? I

Certainly, I have pleaded in the
Constituent Assembly that the Consti-
tution should not be rigid; it should
not bar social change; it should not
bar amendments in the national in-
terest. But, certainly, the hon. Law
Minister can tell me even now—I
pause for an answer—whether by rais-
ing the retirement age of High Court
judges, any great nationa] interest
was being served, and any social
change was being brought about. I
charge that that amendment was

brought forward purely for personal
interest......

Shri A. K. Sen: The Law Commis-
sion recommended it,

Shri Hari Vishnu Kamath: Just be-
cause they had some judges in view
who were reaching the age of sixty
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and whose services were to be con-
tinued, there was some sort of collu-
sion between ** and the Government
that ‘You amend the Constitution, and
let these judges continue, and let
their services not be dispensed with
so early.’.

Shri A. K. Sen: It is not fair to
drag ** in this manner into this dis-
cussion. It is very unfair. Let this
be expunged. I would appeal to the
hon, Member who is one of the senior
Members of the House not to drag **
into this.

Mr. Deputy-Speaker: The hon.
Member may please withdraw it.

Shri Hari Vishun Kamath: I am not
going to withdraw jt. You may do
whatever you like . . .

Mr. Deputy-Speaker: That will be
expunged.

Shri Hari Vishnu Kamath: For, I
said that even then,

Mr. Deputy-Speaker: The hon.
Member should not bring in** and
say that there was some collusion and
all that,

Shri Hari Vishnu Kamath: The
other provision of that amending Bill
was for the amendment of article 311.
What was that for? What was that for
but to serve the ends of the party,
in so far as the decision of the party
was concerned,—to serve  party-
politics, just to enforce a party deci-
sion? The entire Opposition, I am
glad to say, opposed that amendment
on May Day, it was May Day by sheer
coincidence. The entire Opposition,
including my Communist friends voted
against that amendment of article 311
in that Bill.

1 am glad the hon. Minister has
declared his optimistic faith in the
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development of a bigger, stronger and
more vigorous opposition. I share his
optimism. I am not a pessimist either.
I am sure that in the coming years,
tht Opposition will not merely beccme
bigger, but it will become so big cne
day as to force you out, as to force
you out of your places on the Treasury
Benches. Even in that case, when that
happens, the provisions of my amend-
ing Bill will be helpful; even in that
context, it will be necessary, and pcr-
haps more necessary, and I am sure
they will plead for it then, when they
sit on this side, they will vote for it
and they will urge that such an am-
endment should be made.

But today anyway, so far as this
Parliament is concerned, it is very
necessary that the Constitution should
not be treated too lightly as a mere
scrap of paper to be amended by the
party at its own sweet will and plea-
sure. The whims and caprices of the
party should not be exalted into
national interests or the need for social
change.

I would now like to answer one or
two arguments which have been rais-
ed in the course of the debate.

My hon. friend, Shri Sinhasan
Singh,—he is not here—said that by
seeking to amend article 368, I am
only trying to dam or check the pro-
gress of the nation. ¥ifg &I OF Té
1w gafa w A © £
That was what he said. I do not
know. Semantics must undergo a
change. There has been a lot of
semantic confusion so far as the debate
on this Bill is concerned. I fail to see
how if the House adopts this Bill,
pragati or social progress or national
progress will be arrested or checked.
As a matter of fact, I just now point-
ed out that all the Bills for amending
the Constitution that were for genuine
social change, in the national interest,
secured not merely a 50 per cent majo-

**Expunged as ordered by the Chair.
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rity of the total membership, and not
merely a two-thirds majority of those
present and voting, bu! in many cases,
as happened in the case of the 16th
amendment Bill, there was g hundred
per cent majority—300 Members pre-
sent and 300 voting for the Bill.,

How then can they—either the Law
Minister or my hon. friend, Shri Hem
Raj or anyone else—charge me with
trying to make the Constitution too
rigid for social change? They asked
me to point out the Bills. I have
pointed out the Bills which were for
social change, which were against the
national interest, which were traitor-
ous and treacherous. Can they now
tell me which Bills we on thic side
of the House resisted which were for
genuine social change, which were in
the national interest  absolutely?
Can they point outl even one such
Bill which we opposed?—They are
dumb, Their tongues are tied, because
they have nothing to say, no argu-
ment to advance. I still wait for an
answer from either of the two Min-
isters, the ‘transitional Minister or
the Deputy Minister.—No one answers,
I ask, which of the 16 Bills which
were for genuine social change did
we oppose?—None speaks, Let the
hon. Minister speak.

Mr. Deputy-Speaker: He has to
yield,

Shri Hari Vishnu Kamath: 1 shall
yield.

Shri A, K. Sen: We are used not
to interrupt.

Shri Hari Vishnu Kamath: 1 see.
Very good. Take shelter behind that.
1 plead with you and the House that
the reasons for which I have brought
forward this Bill have not been refut-
ed or rebutted by any Mem-
ber on that side or cn this
side—I am sorry to make this
reference also to the communist friend
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who opposed it. They have not been
answered or rebutted even in . the
feeblest measure in this House.

I assert that even now it is not too
late in the day. I hope even now
better counsels will prevail, reason
will prevail and that prejudice, pride
and prestige will not come into the
picture. I hope discretion and better
sense will prevail. I hope that in
amending the constitution real natio-
nal interest, genuine social change
will be promoted, not party interest,
not the Prime Minister’s prestige.
All these latter considerations must be
swept clean, must be swept away. If
my hon. colleagues bring to bear such
an attitude upon this Bill, I have no
hesitation whatsoever in saying that,
to whichever party they may belong.
they will support this Bili whole-
heartedly.

I commend the Bill for the accept-
ance of the House.

Mr. Deputy-Speaker: As this is a
Bill to amend the Constitution, under
rule 157 the voting shall have to be by
division. Let the lobbies be cleared.—

The question is:

“That the Bill further to amend
the Constitution of India be taken
into consideration”.

The Lok Sabha divided:

Shri E. Madhusudan Rao (Mahbu-
babad) rose—

Mr. Deputy-Speaker: Are there
any corrections to ‘Ayes’?

Shri Bateshwar Singh (Giridih):
Yes. My vote has not been recorded.
I am for ‘Ayes’.

Mr. Deputy-Speaker:
tions to ‘Noes’?

The Parliamentary Secretary to the
Minister of Education (Shri M. R.
Krishna): My vote was not recorded.
I voted for Noes'.

Shrimati Shyam Kumari Devi rose-

Mr. Deputy-Speaker: One to be
added to ‘Ayes’ and 2 to ‘Naes’.

Any correc-
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Aney, Dr. M.S.

Banerjee, Shri S. M.
.‘arua, Shri Hem

Barua, Shri R.

Basant Kunwari, Shrimati
Bateshwar Singh, Shri
Ghosh, Shri P. K.

Gupta, Shri Priya

Jha, Shri Yogendra
Kachavaiya, Shri
Kamath, Shri Hari Vishnu
Kapur Singh, Shri

Akkamma Devi, Shrimati
Alva, Shri A.S.
Arunachalam, Shri
Barkataki, Shrimati Renuka
Barupal, Shri P. L.
Basappa, Shri

Besra, Shri

Bhanja Deo, Shri L. N.
Bhattacharyya, Shri C. K.
Borooah, Shri P. C.
Brajeshwar Prasad, Shri
Chanda, Shrimati Jyotsna
Chandrasckhar, Shrimati
Chaturvedi, Shri S. N.
Chaudhry, Shri C. L.
Chaudhuri, Shri D. £.
Daljit Singh, Shri

Das, Shri B. K.
Dasappa, Shri

Dass, Shri G.

Desai, Shri Morarji
Dinesh Singh, Shri
Gupta, Shri Ram Ratan
Hansda, Shri Subodh
Heda, Shri

Hem Raj, Shri
Jamunadevi, Shrimati
Joytishi, Shri J. P.
Kindar Lal, Shri
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AYES

Kar, Shri Prabhat
Krishnapal Singh, Shri
Mandal, Shri B. N.
Masani Shri, M. R.
Mate, Shri

Mehta, Shri Jashvant
Misra, Dr. U

Nath Pai, Shri
Rajyalazmi, Shrimati
Ram Singh, Shri
Ranga, Shri

NOES

Kirpa, Shankar, Shri
Krishna, Shri M. R.
Lakhan Das, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mabadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mabhishi, Shrimati Sarojini
Manaen, Shri

Mandal, Dr. P.
Maniyangadan, Shri
Marandi, Shri
Matcharaju, Shri
Mehrotra, Shri Brij Bihari
Melkote, Dr.

Mengi, Shri Gopal Datt
Mishra, Shri Bibhuti
Mishra, Shri Bibudhendra
Mohsin, Shri

Munzni, Shri David
Naik, Shri D. J.
Nallakoya, Shri

Panna Lal, Shri

Patcl, Shri P. R.
Raguhunath Singh, Shri
Raja, Shri G. R.

Rajdeo Singh, Shri
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Reddy, Shri Narasimha
Sen, Dr. Ranen
Sezhiyan, Shri
Shashank Manjari, Shrimati
Singh, Shri Y. D.
Swamy, Shri Sivamurthi
Utiya, Shri

Verma, Shri S. L.
Vishram Prasad, Shri
Yadav, Shri Ram Sewak
Yashpal Singh, Shri

Raju, Dr. D. S.

Ram Sewak, Shri
Ramakrishnar, Shri P. R.
Rao, Shri Ramapathi
Rattan Lal, Shri

Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A. S.
Samanta, Shri S. C.
Satyabhama Devi, Shrimati
Sen, Shri A. K.

Sen, Shri P. G.
Siddananjappa, Shri
Sidheshwar Prasad, Shri
Singha, Shri G. K.

Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sumat Prasad, Shri

Shyam Kumari Devi, Shrimati
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Ulikey, Shri

Veerappa, Shri

Virbhadra Singh, Shri
Wadiwa, Shri

Yadab, Shri N. P.
Yadav, Shri Ram Harakh

Mr, Deputy-Speaker: The result of
the division is: Ayes 34; Noes 87. The
‘Noes’ have it; the ‘Noes’ have il. It
requires 256 to make a majority of the
total membership. The motion is not
carried by a majority of the total
membership of the House and by a
majority of not less than two-thirds of
the Members present and voting, So
the motion is lost.

The motion was negatived.

Shri Hari Vishnu Kamath: It is a
moral victory; we have got ome-third
of the votes.

15.20 hrs,

INDUSTRIAL DISPUTES (AMEND-
MENT) BILL

(Amendment of section 33) by Shri
C. K, Bhattacharyya

Shri C. K. Bhattacharya (Raiganj):
I beg to move:

“That the Bill further to amend
the Industrial Disputes Act, 1947,
be taken into consideration”.
In moving for the consideration of
this Bill, I have to refer to the history
and structure of the section, amend--
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ment of which I want to bring about
by my Bill, that is section 33 of the
Industrial Disputes Act. This section
has had a chequered history. In the
origina] Act, this section was very
brief. It provided that no employer
should, during the pendency of any
proceedings against a worker before
a Conciliation Officer or a Board or
a Tribunal, take any step to alter the
circumstances to the prejudice of the
worker or to discharge or dismiss or
punish him in any other way without
getting the express permission of the
authority hearing the dispute in
writing,

15.21 hrs.
{Dr. SaroJINI MAHIsHI in the Chair]

©Of course, an exception was made for
misconduct not connected with the
dispute.

Then the section was amended in
1950 (Act 48 of 1950). This amend-
ment widened the scope of the section
and put further restrictions on the
authority of the employer to take
steps against the workers. For taking
disciplinary measures against work-
ers during the pendency of proceed-
ings, the amended section made it in-
cumbent on the employer to get the
permission of the court -or the autho-
rity in any case.

Up to this, the amendment was in
the interests of the workers, it ope-
rated in the interests of the workers.
But then an amendment was brought
in 1956 which completely changed the
object, and it is that part of the sec-
tion which I want to tackle now. This
amendment by Act 56 of 1956 practi-
cally reversed the position. By this
amendment the workers were divided
into three groups, those connected with
the dispute, those not connected with
the dispute, and protected workers.
Apparently, workers connected with
the dispute would not be very many,
and protected workers, according to
the provision itself, are very few. So,
workers not connected with the dis-
pute are the majority.
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In the case of workers connected
with the dispute, the provision for
getting express permission in writing
was retained, as also in the case of
protected workers, but for the larger
section of workers not connected with
the dispute, the new sub-section (2)
was introduced, which provided that
the employer could take action and
then seek the approval of the autho-
rity hearing the dispute. In this way,
a complete change was brought about
in the purpose of the section itself,
a loophole was created through which
the employer could take action against
the workers without securing the per-
mission of the Conciliation Officer or
the Board or the Tribunal beforehand.
The protection guaranteed to the
workers by the section before the am-
endment was taken away. That is why
I have brought my BillL

The new sub-section (2) introduc-
ed in section 33 provides that the em-
ployer is free to take any acticn he
likes only by paying a month’s wages,
and then submitting an application to
the hearing authority for the approval
of the action that he has taken. This
has altered the position to the preju-
dice of the workers and unless clari-
fied or amended will continue to re-
main so. This is about the history of
the amendments of the section. Now
I request you to see the structure of
the section itself.

I have already referred to the three
groups into which worke s have been
divided. In regard to workers con-
nected with the dispute and protecied
workers, the permission of the hearing
authority has to be taken first and
action can be taken only afterwards,
while in the case of those coming
under sub-section (2) action can be
taken first and approval sought after-
wards. This is a gross discrimination
and puts workers in a hopeless posi-
tion of helplessness. I am not much
concerned with the labour movement
as some of my friends in this House
are, nor am I an expert in labour laws,
hot . ...

-
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Shri Prabhat Kar (Hooghly): But
you have raised a very good point.

Shri C. K, Bhattacharyya: ...... on
going through the section, it struck
me that it was a case of injustice
which required to be remedied. That
is why I have brought this Bill, and
I hope that the hon. Members will ac-
cept it and give the workers the relief
that they require.

We must see the difference in
meaning between the words permis-
sion and approval. Permission means
authority, authority of the body hear-
ing the case, without whose permis-
sion action cannot be taken. Approval
means doing something in a routine
manner, just like a departmental
head drafting an order and placing it
before the superior officer for approval,
expecting
would be approved. The bringing in
of the word “aproval” instead of the
word “permission” 1n sub-section (2!
makes all the difference.

Why not put “permission” in sub-
section (2) as well? If the word
“permission” is used in sub-sections
(1) and (3), why was the word
“approval” brought in sub-section
(2)? That meang here the authority
of the Tribunal or the Conciliation
Officer or the Board dealing with the
dispute is made light of, is lessened,
and the powers of the employer in
dealing with these workers are
extended. That is the intention of
using the word ‘“approval”. That is
how sub-section (2) makes the
position rather helpless for the wor-
ker. Sub-seciion 5, to which my
Bill relates, aggravates the position.
If sub-section 2 opens a loophole, sub-
section 5 widens it. I want to plug
that loophole so that at least some
remedy may be given to the workers
for protecting themselves against in-
justice that may be inflicted on them
by their employers. I may be asked:
why do you not make your Bill wide
enough to apply to all workers under
all the sub-sections? That is a per-
tinent question. I had myself contem-
plated that a provision like this could
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be made applicable to all the workers
coming under sub-sections 1, 2 and 3.
But I find that workers coming under
sub-sections 1 and 3 have got some
protzction because in their cases the
empioyer has to seek the permission
of the tribunal before taking any ac-
tion whereas for those coming under
sub-section 2 there is no such protec-
tion. If the Government is kind
enough to widen my provision and
make jt applicable to all the groups
of workers, I shall be the happiest
man on earth.

I shall now come to the Bill. Sub-
section 5 reads as follows:

‘“Where an employer makes an
application to a conciliation offi-
cer, Board, Labour Court, Tribu-
nal or National Tribunal urder
the proviso to sub-section (2) for
approval of the action taken by
him, the authority concerned shall,
without delay, hear such appli-
cation and pass, as expeditiously
as possible, such order in relation
thereto as it deems fit.”

This is rather vague and requires cla-
rification. I. ends with this clause
“as it deemg fit”. It is a loophole
through which the authority concern-
ed may pass any order it likes. It
requires clarification and I have,
therefore, said in the Statement of
Objecis and Reasons:

“The scope of this section is
very much limited. Under sub-
section 5 of this section, the autho-
rity, to whom an application for
approval of the action is made is
simply to hear such application
and pass an order as expediti-
ously as possible and may give is
approval of the action taken by
the employer if a prima facie case
has been made out. The merits
of the case and the quantum of
punishment are not decided in
these proceedings.”

The court is not authorised to say
whether the employer had any real
ground to take this step and inflict
thz punishment and whether the pun-
ishment awarded is excessive or not.
So, the workman has to raise an indus-
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trial dispute in order to challenge the
action taken against him by the em-
ployer. This involves financial liabi-
lities for the workman. Besides, the
approval of the employer’s action by
the authority prejudices the case of
the workman. In the midst of a dis-
pute, an employer takes some action
against a worker. If the court gives
its approval to the step taken by the
employer, that itself prejudices the
case of the worker for getting justice
in the final hearing of the case. That
is why I suggest that in the very pro-
cess of the hearing provided for under
section 33, the entire merits of the case
should be taken into consideration and
the Tribunal or the Board or the Offi-
cer should give him a final verdict.
This will avoid multiplicity of pro-
ceedings. Otherwise, firstly there will
be proceedings under section 33. Then
the worker will have to go to the
Government to get permission for
raising the industrial dispute. If per-
mission is granted, then practically
for the same matter proceedings start
again. There is thus avoidable delay
in giving redress and the workers will
not get redress in proper time. The
workers will have to incur heavy fin-
ancial expenditure in pursuing mat-
ters twice for the same dispute. These
financial liabilities are becoming at
times prohibitive for.the poor workers
and thus justice is not given to them.
My Bill seeks to remedy this situation.

In some cases the Supreme Court has
held that the labour authority exer-
cising jurisdiction under section 33
exercises not administrative but judi-
cial jurisdiction, One of the funda-
mental principles of jurisprudence is
that there should be no multiplicity of
proceedings and I take my stand on
that, If proceedings under section 33
are held to be judicial proceedings, as
is held by the Court, why should not
this very fundamental principle of
jurisprudence be applied to them? The
multiplicity of proceedings should be
avoided.

As 1 have stated, they will require
the permission of the Government for
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a reference, and that permission may
or may not be available and they
may be shut out altogether. So, my
amendment provides for it—that is,
“as if it were a dispute referred to or
is pending before the court.” By the
introduction of this clause 1 have
brought into the proceedings under
section 33 the entire procedure which
may be applied to the Industrial Dis-
putes Act in hearing a substantive
case. If section 33A is scrutinised, you
will find that the same procedure is
provided. I wonder why what can be
provided in section 33A should not be
provided in the other section. If there
is a contravention of section 33, then
it is provided under section 33A that
in the same proceedings, the authority
hearing a dispute may go into the
merits of the dispute and the quantum
of punishment and other things. Why
not the same procedure be adopted
in section 33 for the poor workers?

I have attempted to extend the
jurisdiction of the tribunal not only
to consider the intermediate step taken
by the employer but also to decide on
the substantive dispute between the
employer and the workmen with re-
gard to the step taken. As I have
stated, under the present provisions,
the labour court or tribunal has no
authority to go into the merits of the
case. I want to provide for that by
the introduction of the clause ‘“‘as if
it were a dispute referred to the
court.”

About the jurisdiction under section
33, 1 have found some case laws in
which they say that the only jurisdic-
tion is to find out whether a prima
facie case has been made out by the
employer for meting out punishment
or whether the employer has acted
mala fide. They have no authority to
go into the merits of the case. This
is the finding of the court, and in fact
this finding of the court has made -it
too difficult for workers to come un-
der section 33 for leave from the court
for bringing in the entire matter of
the dispute. That is why I have tried
to widen the jurisdiction and the
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authority of the court and provide for
cases being decided on merits and
avoid multiplicity of proceedings and
also avoid prejudicing the cause of
the workers. I have also tried to get
prompt and quick disposal of the cases
and relieve the workers from the fin-
ancial liability in going through the
same proceedings more than once.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Industria] Disputes Act, 1947
be taken into consideration.”

The time allotted for the discus-
sion is one and a half hours.

Shri S. M. Banerjee (Kanpur): I
rise to support the Bill, and I must
congratulate my hon. friend Shri C.
K. Bhattacharyya for bringing in this
amending Bill. While referring to the
particular clause of this Bill, I would
like to take this opportunity for invit-
ing the attention of the hon. Minister
to some other difficulties also. Apart
from the difficulty which has been very
well expressed by my hon. friend
Shri C, K. Bhattacharyya in his long
speech, another difficulty which the
workers have to face is that the cases
are not referred. Here is my hon.
friend Dr. U. Misra. He can inform
the House or explain that there are
nearly 400 cases of workers in Jam-
shedpur. What happened? Even those
cases were not referred for arbitra-
tion or conciliation. They were sum-
marily dismissed, discharged from
service or removed from service. They
approached the Government of Bihar
and the Central Government. They
only wanted that these cases should
be referred. But these cases were
not referred. I have the same experi-
ence in Uttar Pradesh. I have referred
to the Labour Ministry several cases
of workers now working in Kanpur.
In JK. Rayons in Kanpur a strike
took place. The strike was declared
illegal etc., whatever the case may be.
100 workers were removed from ser-
vice and their services were termi-
nated. It went before the Conciliation
Board. The Conciliation Officer, I am
told, has recommended to the State
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Government that a reference should
be made, but still the reference has
not been given and the workers are
forced to take some drastic decision
which may not be liked in the coun-
.ry during these days of emergency.
In another case, 14 workers of a sugar
factory in Bahari in Uttar Pradesh
have been discharged from service.
We have been demanding from the
Central Government and also from
the State Labour Ministry that these
cases should be referred, but no re-
ference has been given.

These are really serious mafters of
the Industrial Disputes Act where the
various provisions of the Act if they
are amended to suit the convenience
of the workers—I use the word ‘“con-
venience because a worker cannot pos-
sibly approach a court of law or go up
to the Supreme Court whereas the
employer can—it will help them. Natu-
rally, the only advantage for them is
the conciliation machinery and after
that, after the proceedings there are
concluded, a reference is given,

Now, what is happening in respect
of other cases? This particular thing
has been referred to by my hon. friend,
Shri Bhattacharyya., We are also
trying to ‘bring certain other
amendments so that the whole thing
can be brought to the notice of this
H)use and this matter may be solved.
1 would like to know from the hon.
Labour Ministers who are here as to
what is their experience about the
trade unions. I put this question
specially to Shri Malviya. What is his
experience about the whole thing?
Why is it that such an amendment was
not brought by the Government them-
selves? Why should they not bring in
a comprehensive amendment amending
the various clauses of the Industrial
Disputes Act? What is the delay?

Is it not a fact that a promise was
made as long as 1958 or 1959, if I am
not mistaken, that there will be such a
legislation? Ig it not a fact that in the
recent Indian Labour Conference Shri
Nanda declared that he would like to
get those cases where references are
not given? People have submitted
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those cases. I should like to mention
here that these workers are genuinely
suffering for no fault of theirs. They
want gimply that the matter should be
referred and nothing more. Let the
law take its course. Let the matter be
decided either against or in their
fevour. But at least it should be
referred. Why should they be gagged,
why should there be strangluation of
justice at the initial stage?

Sir, while supporting this Bill I
would also mention that I have men-
tioned these things just for the infor-
mation of the House and I request
that the hon. Minister while replying
to the debate may kindly throw light
on them.

Dr. Ranen Sen (Calcutta East):
Madam Chairman, I rise to support the
Amendment Bill moved by Shri
Bhattacharyya. Shri Bhattacharyya
has narrated as to how section 33 of
the Industrial Disputes Act was
amended from time to time in such a
way that the workers have become
the worst sufferers. In 1958, in the
Standing Committee for Labour, which
wias presided over by Shri Nanda, a
resolution was accepted by the Govern-
ment of India to bring in suitable
amendments to the Industrial Disputes
Act so that these anomalies, difficulties
and contradictions to the interests of
the workers are removed. I was
present in the Standing Labour Com-
mittee meeting at Bombay in 1958, In
that meeting, a tripartite sub-com-
mittee was formed which was to draft
these amendments. Now, five years
have passed. Still, Government has
not thought it fit to bring in a compre-
hensive legislation to amend the
Industrial Disputes Act. On the other
hand, as Shri Bhattacharyya has
stated, gradually this particular sec-
tion, which is a very important section
in the Industrial Disputes Act, has
been amended so as to create difficul-
ties for the workers.

Coming to the actual amendment,
what has been our experience? Shri
Banar ee has asked the Deputy Minis-
ter of Labour, Shri Malviya to think
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over the whole matter and examine it
in the light of his own experience
when he was working in the trade
union movement. Our experience has
been that this section 33, particularly
sub-section (5), has gone more or less
against the interests of the workers. I
will explain how it happened by means
of an example. In 1959 or 1960 there
was a Textile Tribuna] in West Bengal.
During the course of the proceedings
in the Tribunal, nearly 800 workers
were dismissed under sub-section (2)
of section 33 of the Industrial Disputes
Act and so long as the Textile Tribunal
went on there was no hearing at all
of the dismissal cases. On the other
hand, somehow or other, the Tribunal
gave its approval to the action taken
by the employer. Later on, under
section 33A, an attempt was made to
place the matter before the Industrial
Tribunal but, unfortunately, somehow
or other, the Government of West
Bengal did no consider it fit to refer
the case to the Industrial Tribunal.

Now, in these days of emergency,
we find that the employers are taking
recourse to sub-sections (2) and (5)
of section 33 indiscriminately and many
State Governments, including the
Government of West Bengal, refuse to
send these cases to the tribunal under
sact.on 33. Therefore, this sub-section,
as amended by Shri Bhattacharyya is
very welcome. I think the whole thing
has been considered in a limited way;
perhaps, there was come difficuity for
him. Anyhow, I think it is in the fit-
of things that Shri Bhattacharrya has
moved it. Since the hon. Deputy Minis-
ter is present here, I think he should
have no compunctions in accepting it;
he should not oppose it. On the other
hand, it should be the duty of the Gov-
ernmant to accept such amendment
when they themselves have not
brought forth such an amendment.

Lastly, I want to say that it is high
time for the Government of India,
especially the Ministry of Labour, to
go through th2 entire Industrial Dis-
putes Act and bring in suitable amend-
ments to the various sectio'x_ls and sub-
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sections which go against the interests
of the workers.

Shri K. N. Pande (Hata): Madam
Chairman, I am very happy that this
Bill has been brought before the
House by our friend, Shri Bhatta-
charyya. This Bill is very important
from the point of view of the workers.
I do not know the reaction of the
Ministry to this Bill, but I think it is
time when they should consider the
matter seriously so that the workers
may be helped in every possible way.
Now, what is the background in which
this Bill has been brought before the
House?

Originally this privilege was given
to the employee. If there was any
proceeding lying with any court no
workers could be dismissed or dis-
charged without the permission of a
board or the court, But as the clause
was amended later on the result has
been that the court has now become
a stamping authority. The employer
takes action against the worker and
goes before the court for permission.
What the court does is that it simply
says, "We give permission to discharge
the worker.” They cannot deny that.
The amended clause has caused such
a result that the workers have been
put to innumerable difficulties.

As you know, when there is any
dispute the managers or the managing
directors fight the cases at the cost of
the companies. Had they been requir-
ed to spend the money from their own
pockets, such cases would not have
arisen. But simply because they fight
the cases at the cost of the company,
they go upto the Supreme Court.
What happens at the moment is this.
Suppose, a workers does not commit
any mistake but the employer wants
to take action against him then he
chargesheets him and dismisses him.
Then he submits an apptication to the
court for approval of his action. Then
what happens? After the permission
is obtained from the court, that poor
fellow has again to go to the Concilia-
tion Board and the Conciliation Board
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has to recommend to the Government
whether the case should be referred
to the Tribunal for consideration or
not. In case the Conciliation Board is
also of opinion that the case is such
that it should be referred to any
tribunal, the case may go to the same
tribunal from where the permission
was sought by the employer. This is
the funny part of the story.

If by experience we realise that we
have committed some wrong in the
past, we should remedy it. What does
the Bill say? The Bill says that if
permission is sought by the employer
from the court to dismiss or discharge
the workman, the court should go into
the merits of the case and the case
should be decided on merit so that this
multiplication of proceedings may not
take place. This is simply to avoid
this procedure and, I think, even if
the Government have any difficulty
in agreeing with the wording of the
Bill, the substance is such that it should
be accepted.

There is great discontentment
throughout the country among the
workers and I think the time has
come when this clause should be
amended to enable the employee to
seek a remedy from the court from
where permission is sought by the
employer. Or, in case the employer
wants further litigation, the employee
should also be given the expenses from
the company to fight the case upto
the Supreme Court. If that happens,
litigation will come down. My appeal
to the Ministry is that in case they
find any difficulty in agreeing with this
Bill at this moment, they should at
least accept the substance or thz
principle involved in this Bill and they
should try to bring in an amendment
themselves including so many things
that are required to be brought in
order to simplify the procedure or the
proceedings under the Industrial
Disputes Act and try to help the
workers to the extent that they can.
There is a lot of discontentment on
other issues too and this will further
aggravate the position if it is allowed
to continue.
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With these words I support the Bill
and request the hon. Minister to
consider over the matter geriously and
take proper action so that a remedy
be provided in favour of the workers
and they may be protected from the
clutches of those employers who are
determined to dismiss a man who is a
trade unionist or who has organised
labour in order to protect the interests
of labour.

16 hrs.

Shri Prabhat Kar: Madam Chair-
man, I support this Bill which has
been moved by Shri Bhattacharyya.
I would draw the attention of the
House to the importance of section 33
of the Industrial Disputes Act. Under
section 23 of the Industrial Disputes
Act, no employer can lock out a
factory and no workman can go on
strike during the pendency of the
tribunal’s proceedings. Section 33 is
a guarantee to the workmen that
during the pendency of the tribunal’s
proceedings, as he was debarred from
going on strike, status quo will be
maintained. There are various ways
so far as the employers are concerned.
The lock-out is not the only means of
keeping the workers out. They can
vicitimise the workers individually,
suspending them, charge-sheeting them,
dismissing them, discharging them
and all that. But so far as workers
are concerned, there is only one right
that they have got and that is to go
on strike which is prohibited under
section 23 of the Industrial Disputes
Act. That is why, section 33 made it
incumbent on the employer that
during the pendency of the tribunal’s
proceedings, there should not be any
change in the conditions of service.

Now, I would just remind the Labour
Minister as to how this amendment
came in 1950. In 1950, a tribunal consis-
ting of three High Court judges, Shri
K. C. Sen, Justice Chandrashekhara
Iyer who became a judge of the
Supreme Court also, and Justice J. N.
Mazumdar who became the Chairman
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of the Labour Appellate Tribunal, was
sitting over the Bank  Disputes
tribunal, on an all-India basis, in
Bombay. During the pendency of the
tribunal proceedings, hundreds of
applications came and it became im-
possible for that tribunal to proceed
any further, and as a result of that,
the judges at that time made a refe-
rence to the Government that unless
the Act is amended, it is not possible
to proceed any further. During the
pendency of the tribunal, section 33A
came into operation, that is, no action
can be taken without the written
permission from the tribunal. Now, in
1956, this amendment had been taken
away and again the right was given
to the employers to take action and
then to seek an approval from the tri-
bunal. As I said in the beginning,
section 33 is a guarantee to the wor-
kers that during the pendency of the
tribunal’s proceedings they cannot take
any action. It was incumbent that the
guarantee should be foolproof. Now,
this Bill which Shri Bhattacharyya
has brought forward deals only with
sub-section 5. He has said, “I wish it
had been wide enough, but it is a limit-
ed one”. To what extent has it come?
Now, according to sub-section 5, if a
permission is sought from the tribunal,
the tribunal has no jurisdiction to go
into the merit of the case. Even though
the merits may be in favour of the
employees, it may be that the manage-
ment had taken a strong action. As
was rightly said by Mr. Kashi Nath
Pande, it is a stamping authority of
the action of the management. When
the tribunal went into the merits it
found that the action taken was wrong.
The case was taken to the Supreme
Court and the Supreme Court came to
the conclusion that under sub-section
5, they cannot go into the merits of
the case unless certain mala fides have
been charged and found to be there.
Naturally, today, it has happened that
the management has got the full
authority to take any action during
the pendency of tribunal’s proceedings
when the workers are prohibited from
going on strike. h
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[MR. SPEAKER in the Chair]

That is why, whenever a tribunal is
proceeding with the general case, we
find hundreds of cases of dismissal
because at that time the employers are
forbidden to take any action against
the workers. Under section 33(5) the
tribunal cannot go into the merits of
the case. Today, therefore, the most
important thing is the need to amend
section 33; as has been pointed out al-
ready by my hon. friend Dr. Ranen
Sen, section 33 is one of the sections
which requires to be amended, and I
believe that Government were also
thinking on those lines. Naturally, I
would have expected Government to
come forward with an amendment of
section 33. My hon. friend shri C. K.
Bhattacharyya has in all modesty said
that he has not worked as a member
of the working classes, but, still, after
having studied the implications of this,,
he has brought forward this amending
Bill. We are thankful to him for hav-
ing brought this matter up before the
House, because thig is very important.
and, naturally, the Labour Ministry
must consider this aspect of the mat-
ter.

Dr. Ranen Sen: And
amendment.

accept the

Shri Prabhat Kar: There is no doubt
that they should accept it. I think
that reference has been made to this,
particularly by my hon, friend Shri
R. K. Malviya who himself has been
a trade union leader, and he hag got
a full understanding of the implica-
tions of section 33 as it stands today
and he knows very well how far it
is helpful to the workers, During the
pendency of any proceeding before a
tribunal, when we have taken away
the right of the workers, the only
right which they have, to go on
strike, it is essential that there should
be fool-proof guarantee that the em-
ployers cannot take any action against
the workers without proper permis-

BHADRA 8, 1885 (SAKA)

Disputes 3722
Amendment Bill
sion from the tribunal, and without
the tribunal being given the right to
go into the details of the case so as to
consider the whole matter and then
give its judgment. So, it is essential
that this amendment should be
accepted.

Apart from the fact that section 33
as a whole should be
amended to restore the old position
that prevailed after the amendment
of 1950, when section 33A was brought
in, it is very necessary that section
33 (5) also should be amended, Sec-
tion 33A was brought in 1950, because
it was found that during the pendency
of a proceeding before a tribunal, the
employers always used to take action
against the workers and take advant-
age of the fact that they could not
agitate on that issue. The mainten-
ance of industrial peace during the
pendency of the proceeding before the
tribuna} has been one of the impor-
tant factors, and it has been one of
the basic principles of the Industrial
Disputes Act, and that was why
section 33A was brought in. What w~as
the reason for again amending that
section and adding sub-sections (1) to
(5) thus taking away the rights of the
workers to go before the tribunal and
place their case against the manage-
ment so that the management cannot
vindictively take action against the
trade union workers or leaders during
the pendency of the proceeding befcre
the tribunal, taking advantage of the
fact that at that time the workmen
are forbidden to take any action
because then under section 24 the
strike will be declared illegal and
under sections 26 and 27 other penal
measures also will follow?

That is why these provisions require
amendment. I would request the
Labour Minister to consider this
matter, and accept the amendment
which has been brought forward. As
Shri K. N. Pande has said, if there are
certain wordings which have to be
changed, they should be changed, but
the principle of this amending Bill
shoulq be accepted, and furthermore,
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there should be an overall amend-
ment of section 33 of the Industrial
Disputes Act with a view to safe-
guarding the interests of the workers
during the pendency of any proceed-
ing before a tribunal.

st THAEE aEE (IEEEY)
ITerw wgRE, S faaaw gER WEr-
g o X A fean &, & SEE qwew
FAFfUaIgmg | AR F
fadqs AN TR 1 @F @ geA A
o 9fgd 91 S W FE ALY
AT EFY § AT TR TH AT AT A0

9 WG IS 9EE a0 @
g oI q19 & 979 gHR AT q5
oY FrfeTg qdT A9 ® 9, 99 a9
X @y fr A St S9F awi #Y
9w @ 9 w4 agafa & fax feem @
4 AR Ie R g9 Tan wrwr fren
fr o g fadgs N @@ FT
&

R ANEA & @ AT I AT
g 1 IRE § AN W1 T qEH
g gE § IR A S
g SR T AT N wEE 9 ¢
wifs §4 37 9 § #1748 fFar @
oA & Far g | e o S oA
313 F IIETT 4 § WR JqF HAER
¥y 9w, G gfe ¥, I A
ey, Magaw g o & f5
IETE AR AT F fg@d T
FT IT& fadTs IR & 1 wegR W)
wifeF, W W FREMER, 3
AT F FTRERRR § A" gar g |
Wiy e fFf St FFF 1 qew
fear s At werge # fean s ey
7 & sa% farda FrEmER # )
T AT 33 ¥ IUYIRT X A W @
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& 5 T awdw wiawr 2 fagr srar
g 5 W FrEmeR ar aifes fa
AgR & AT AR @ 9| e
AT 9 3 AR g F AN
IqA IEH FFRL FA F HATET
SR FE AW A | IW@T | @
T ad wEaM g fF oAwge &
Y AT A | 9 919 S HE
T § TR I W 7 * fa¥ag
T Y qCH q¢ At Iq% G9r &
gar g foesd fod g da aF &
gFar Fifs S wias feafq oY
21 mg g 9 T e § )
I FEIANT 0 A, Far 5 aegd
¥ a9 FE I a3 q99mr |
WA JA T 99T R WG T
o ™ T W AR SR axie
@ faar | @ sEew ¥ S wfagd
gfge 7@ & fad s ar #@)
foesr g FREMIR AR afas
FQA L T QG 9@ Wy
F qAg oo AERg ¥ fEeR sE
fF 3@ e #}, @ & gfem ox
FAAR AN & fgg F &, A9 &

TR 59 GG 39 fa8as F1 S
FO A I3 F1% faawa gy a1 & samar
T @A ®T 19 A1 AGY AT, ATHT 7T
I A #, SN fF qEvET av fram
¥ g swR A AT $sfeaq feegew
Q9T & SOH gl gl 39 YHIL F §A-
gql ® ATIEFAT g, I °GTUE F
ey § oY o wog) & fgg & a &),
I faems STt g, oY fF 9d ave
¥ | A g, S el #Y g F
F for e fadas &d | WX
FI TR F S AT T & 4T {6
Ty I T FT GEAEAT &Y, At -
RIS ST ®WUT GIWEAT @7 § IET AT
T TFL FT A | 7Y AAZA FY A
Tz faerit o
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o # & Aradg Wl weew ¥
7 ; faagw R Far § & 3 5 gwaw
FIAW F | X IqH F1¢ fagwa &) av
e fearat Juw #1€ sqrow favas
T FT 39 GWGT FY A A |

Fa Frae Jr =Y SoerET -
@ Y ¥ & fF R w= wgRT @
AT fAael #1 71T § HHC FE §
T A MEH IW F, I IV
TR gAY Y weETan ot 5w fagas
NAEAS, TgAFEF@AT F
|19 1w 79T §

=t wga (J|W) : Y "E)-
T, & 79 @vevy ¥ =H foy sarar IR A
Tt 98T g fr & o ow wogR
gAR fam # s FaT § AR S
g ¥ fom s & o F @ T
dar g, et M I R FE AT oA
& fordy st worg St € a9 e faaen
g9 FAT 9847 § A Iq+T feafq 74
gt & | faer rfer fovely e & 5
TR F T 3T F F AT qAUT FT
e TETE AW FF, B AGL F g7
FX fava 7 F7 §, a8 99 qF WA
P A AT @D TR
fo ag o faw =mar § o9F @R
gt #1 SR § saRr agfaaa €
s AR e feafa qar 1 Y fF Ao
FE A ATF FF qS | TG AR ASGA
& T N G AT § N T I A
gf So &, walq TF F 9
aaﬁwfmqm%m@ﬁmm
o fag w@ qoEr AT
T @Y ¥ fod faer mifeat & @i
Tz T, foe T & Gar < qogRy
& g9 S TV TG EAT A q@ T
& ? S fadY yHX ¥ A9 I, TS
& %1 T fawar #3, 999 FgH FA@T
¥ & fe & g fear, & goaT ¥
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AT FT 99 T O I§ FHH AT A
@ FT faw mifas A wogdd § 99-
AT FT FCH T & fF QT 97

=Y wTE G QT Oy IS A §
gk ow | Fagar g e ge ¥ A
AT | 89 & 3, & 4T =A@y
FEMT AR g o ¥« F1 FEw ¥
far & 1| = faegw a8 s & 73
e, TW A A W R AT Q@
g

st wgA™ : ¥ FOE! uE G
& 39 2 gwar § we R § |
fawelt aTx g At W W A= F7
qa fear g1 39 #9 @ Far & f wew
T2 § T7eF F IO FETAT A § IO
I T8 TSI ¥ HAET AR T FT
g1 § dfew 9 § wT@ @T@ gt Y
fafeewm ar #7382 & | =99 1% fag
ExaT & ag AW faw wifest ¥ faer &3¢
Ao & a9 few s F saTEEr
FQ &, f5a 7&T 9 qu=iar v 9@
g 1| F uF 8 FAFT LT R AFATE |
IS, AR, WO, 39, IR
FIRETI IO R AR |
Shri K. N. Pande: What he is

saying is not relevant. He has taken
another subject.

St WgAT : Y qT% e g
3 f fog o & fawr wifert & @19
qUANAT & T 9T @@ & 1 Zq@E

St wTE AT Qi ;M9 e q
At g aEa ¥

st wgam: # fag s F@ar
ghaT g fF s AR A TEA =F T
AR FA E |

=t wralt wrq aid ;& =g § R
oY qA 2 |
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S ewgATA: ;T qH 97 JAT HYoA
At & g3 g f 57 9T A gL At
I AT FIA & AT TG | HIAHT AT SO
o @ g faege @6 g, 9 P
F1 @O I@ FE AT & a7 I AT
It § | A wrag &1 fafeeT qmn
w7 TF@r gom, faw arfesdt ¥ awsiar
FF §® T4 G@T RO | ORI
o fegmEr w & R @@r @, F
T=B! J7E q AT § | W HIGL ARG
9, AFGT T AT AT I FT HTCHT F7
TEaY A &y 6 fa ware qogd
F A TeF T FLHRA FY AT §
TF AEN FAF A1 A gLH 9T @IS |
fag afasi & faw &7 qwely foy
T & AR AR TEF F FEFAT FQ
§ 1 4 39 9 B 98 ¢ SART @i
AL ATEAT | SAHT AT FH § 98 IaAA
7z f I9% TR ¥ 95w SAEH ¥
TE FAT, A ISAT AR qIT AT |
T {2 gL X FIH FAT 87 TRA
¥ €Y SAHT FH @ T & 1 X FFen
argat g & o= e e fam A
A A RN, AR, B AT TG
# q¥ 7eq Ry ¥ fameT $T 99T aFqr
grigaaasar{ fa o ¥ sulaa &
3, 9], 93, 93 9T AU T THE
T & | 3F TTw & SOl AR ANGA
& gfafafa & st aorgd & g2 37 &
AT AT FT T IFT FFAEA I G |
I A AT A2 BTN & | AF A
faraey €1 ot S & | 3@ T A g<F
Hew WM F & WP § | AW W ArH
qeg q2W ¥ at § 70 71 fe@as |

Shri Priya Gupta (Katihar) rose—

Mr. Deputy-Speaker: The hon.
Member was not here when his name
was called.

Shri Priya Gupta: 1 took special
permission from the Chair.

Mr. Deputy-Speaker: 1 will give

him five minutes.
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Shri Priya Gupta: 1 believe the
object of the Bill cannot be fulfilled
until it is categorically provided in
the Bill that the Tribunal has the
power to sit on the appeal workman
and decide the dispute on merits,
on reopening of the whole question. I
know, I feel and I believe so, I am
using three verbs, because, right from
the date of independence we have
been marking a trend of changed ap-
proach to labour by Government.

The amendment of article 311 cur-
tailing rights of Labour was brought
soon after we had attained indepen-
dence, but fortunately the spirit of
our fight against subjugation still re-
mained, and the House did not allow
the amendment. But, unfortunately,
after the Avadi Congress session,
when our Government pledged itself
to the socialistic pattern of society,
article 311 has been amended, and the
rights of labourers have been snatch-
ed away.

Similarly, certain rights had been
enshrined in the Industrial Disputes
Act, and as time went on, our Gov-
ernment has snatched away those
rights gradually. We know the fate of
such amendments protecting rights of
labourers sought in the Bills being
brought by Members of the Opposi-
tion. We try our utmost to feel the
pulse of the people so that what we
say may be accepted by Government.
We are waiting for the day when the
Labour Ministry, by the initiative of
the people, would take action. Unfor-
tunately, a Congress Member has
moved this Bill. I hope the Labour
Minister will kindly look into it and
do the needful. While on this sub-
ject, I must refer to the things that
happened in the Indian Explosives
Factory. When the entire matter was
pending before the competent autho-
rity, action was taken against some
workers in the name of other items
like service contract, misconduct etc.
Workers were victimised. Temporary
workers were called in by the
management and threatened into giv-
ing statements in the desired form to
help management in the said dispute.
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They said they would terminate their
services. There are different terms:
termination, dismissal, removal and
discharge. For purposes of Industrial
Disputes Act, only one thing is there:
penal action for removing a man
from service. You may call it termi-
nation, removal or discharge. The
other way of squeezing out the
labourers is by way of retrenchment.
When we find senior men removed
from the establishments and junior
men kept there, we deem it is a vio-
lation of the provisions of the Indus-
trial Disputes Act. When it is not
retrenchment, it is only penal action
whatever name one may give to it. I
have written letters to Nandaji about
Gouria Explosive Factory irregulari-
ties but I have not been favoured
with any favourable reply or clarifi-
cation.

Then there are different standing
orders in different establishments. I
am glad when the Labour Minister
says that they are going to make it
uniform. I do not know when they
will do it. I hope the organised
labour and the major labour unions
will be consulted as to how these
standing orders should be compiled.

Lastly, the present law provides
that the tribunals can only see the
procedures but not go into the facts
or say whether the standing orders
are correct and so on. I submit to
the Labour Minister that in these
days of emergency the labourers
must be taken into confidence.
The time has come when the labourers
must be protected better than they
were before and we should not snatch
away their rights, especially when the
Government is pledged to socia.istic
pattern of society.

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): Mr. Deputy-Speaker, I wish
at the outset to say that we are very
much beholden to what has fallen from
so many leaders in the 'abour field and
we are fortunate that wery useful
suggestions are coming from all sec-
tions of the House. I wish to assure
the hon. Members that it is not that
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we are wanting in sympathy with the
purport of the amendment. It may
interest the hon. Members to know
that my esteemed colleague Shri
Malaviya himself, as a private Mem-
ber, brought a Bill in the other House.
So, generally it is not as if we are
not aware of these lacunae in the
various sections of the Industrial Dis-
putes Act. We are constantly ke2ping
them in 'mind, and we are endeaour-
ing to bring sooner than later a com-
prehensive Bill as we have already
stated quite often,

I may, at the outset, give 1ihe
position so far as this particular
amendment is concerned. But before
1 do so, I may with your leave state
that we have evolved a procedure of
a tripartite conference. We refer all
these matters to the tripartite conter-
ence and get their views, because we
have our own bias in these matters.
We want to see that industrial peace
is maintained, particularly so during
this emergency. We also seek the co-
operation of all the parties always
and that has been the method.

The position today is this. Sec-
tion 33(2) of the Industrial Disputes
Act provides that if during the pen-
dency of proceedings in respect of an
industrial dispute, any workman com-
mits any misconduct not connnected
with the dispute, the employer can
take action against him under the
relevant standing orders. He has also
to get his action approved by the con-
ciliation officer, board or labour courf
or tribunal or other authority before
which the proceedings are pending.
Under sub-section (5) of the same
section, the tribunal or the authority
concerned is required to hear such an
application for approval of the action,
and pass as expeditiously as possible
such orders as they deem fit, This
has been tested in the Supreme Court
as has been stated by the hon. Mem-
bers.

This case has been referred to in
the Labour Law Journal, 1959,
Volume II, page 666. The case in
question is Punjab National Bank,
Ltd.,, wvs. their workmen. I will give
only the substance of it from the head-
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notes. The court, speaking through
Mr. Justice Gajendragadkar, who is a
great authority on labour matters, has
actually stated as follows:

“But it is significant that even
if the requisite permission is
granted to the employer under
S. 33 that would not be the end of
the matter, It is pot as if the
permission granted under S.
33 validates the order of dis-
missal. It merely removes the ban;
and so the validity of the order
of dismissal still can be, and of-
ten is, challenged by the union by
raising an industrial dispute in
that behalf. In the case of S. 33
the removal of the ban merely en-
ables the employer to make an
order of dismissal and thus avoid
incurring the penalty imposed by
S.31(1). But if an industrial dis-
pute is raised op such dismissal,
the order of dismissal passed
even with the requisite permis-
sion obtained under S. 33 has to
face the scrutiny of the tribunal.”

That is the position, as hon. Members
are aware.

The hon. Shri C. K. Bhattacharyya,
with this usual clarity and erudition,
has stated in his speech the objects
of the Bill. The Statement of Ob-
jects and Reasons also contain what
the scope of section 33 is. It is not as
if section 33(a) is lost sight of. Section
33(a) deals with the contravention of
the provisions of section 33 and hence
the courts or the tribunals are expec-
ted to adjudicate upon the points in
dispute. It is not open to the tribunal
to consider whether the proposed
order of the employer was not pro-
per or adequate or whether it erred
on the side of excessive severity.
This is from the judgment to which
I reffered to. I do not want to keep
the House longer on the judgement
than is necessary.

It is also true that if the appropriate
Government are satisfied with the
merits of the case they can refer the
dispute for adjudication. Shri C. K.
Bhattacharyya’s intentiom is that this
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adjudication should be available to
the workmen even at the stage when
the tribunal is considering the "appli-
cation of the employer under section
33(2). That is the real position. He
wants that the worker should not be
required to suffer delay and duplica-
tion of proceedings and consequent
financial liabilities.

We have also had the observations
of the distinguished labour leader,
Shri K. N. Pande. He also feels that
the approval of the action of the
employer by the relevant authority
under section 33 may prejudice the
worker’s case if there is a subsequent
reference to adjudication. In these
matters, as the House is aware, we
try to get the opinion of the State
Governments also.

I do not want to keep the House
very long enumerating what the
various States have said, but I shall
give briefly some of the arguments ad-
vanced against the Bill by some
States. Practically all the States have
given their opinion. It would appear
that the problem has not manifested
itself in any acute form in the State
sphere. The substance of the argu-
ments advanced by them is that the
entrusting of the Conciliation Officers
and Boards with duties of adjudica-
tion proceedings may prejudice their
role as Conciliators. I want to pass
over this objection. This is an ob-
jection for what it is worth. It is not
as if we are blind to it. We gurselves
are trying to evolve a procedure. It
may be that in course of time, as I
said in the beginning, there may be a
comprehensive amendment so far as
this is concerend.

Secondly, some of the States feel that
the proposed amendment would defeat
the very purpose of the Bill inasmuch
as the disposal of applications for dis-
missal or discharge will be delayed
if the merits of the disputes have to
be adjudicated upon. Some of them
fell that it would not be appropriate
to treat every application filed under
section 33 as if it were a dispute re-
ferred to a Tribunal for adjudication,
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when, in fact, there may not be ary
real dispute at all. Then, they feel
that the proposed amendment would
unecessarily disturb the present
scheme of the Act, depriving the em-
ployer of an important right and
lengthen the period of his disability.
Fnally, they say, that it would not be
also proper to confer powers of adjudi-
cation on Conciliation Officers who
have no judicial experience.

Sir, for what it is worth, I thought
I must take the House into confidence
and refer to some of the objections
raised by the various State Govern-
ments,

Even though we had not circulated
this elaborately to the employers’ or
workers’ organisations, a number of
them have sent in identical represen-
tations with regard to this, and there
are some in which they have indica-
ted their opposition to the Bill
Naturally, ‘the employers have op-
posed the amendment.

Dr. Ranen Sen: Which are the trade
unions that have opposed this amend-
ing Bill?

Shri C. R. Pattabhi Raman: It
would not be fair if I say that the
trade unions have cpposed this, and
therefore I am guarded in my state-
ment. I was very cautious in saying
that some workers’ organisations have
expressed their opinions. It is not
necessary for me to refer to any onein
particular. By and large, I agree, the
employers seen to be objecting to
this—not all, but some of them—and
also some of the workers organisa-
tions.

Then, in the 19th session of the
Indian Labour Conference held at
Bangalore in October, 1961, the
Indian National Trade Union Congress
brought forward a similar proposal.
In support of the proposed amendment
they stated that under the existing pro-
visions of the Act, workers wersc
facing the following disadvantages, In
fairness to the Indian National Trade
Union Congress I want to say that the
disadvantages they stated were:
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(i) Resort to two sets of proce-
edings in order to decide the
cases on merits—first under
section 33 for a prima facie
case and then by way of a

regular industrial dispute
to get the czassg adjudicated
on merits;

(ii) delay in getting relief;
(iii) high cost of litigatior ; and

(iv) prejudice caused to the merits
of the workmen’s case by the
Tribunal’s approval of the
employer’s action.

So far as the worker’s side is con-
cerned, which is always present in our
mind, with regard to the provision in
the Act it was said that which invol-
ved two proceedings causing consi-
derable delay in getting any relief—
first, a prima facie examination by the
authority, and the second, adjudication
of the dispute raised by the workman
(subsequent to his dismissal) for get-
ting him reinstated. I do not want to
keep the House very long stating the
employers’ case, but they were of the
view that the protection unler section
33 was only to see that the manage-
ment does not act in a mala fide way
and take advantage in victimising a
worker. It was mentioned that where
the Tribunal found that there was no
prima facie case for the employer to
dismiss the workman, the later was
taken back. The existing protection
and the Code of Discipline were, it
was pointed out, adequate to safeguard
the interests of the workers. The
Code of Discipline, if I may say so
with respect, has earned the approval
al] over the country. On thz ques-
tion whether in the code of discipline
there were adequate safeguards fcor
the interests of the workers, after some
discussion it was decided io place the
matter before the next session of the
Standing Labour Committee for fur-
ther consideration. Actuallyx. the
matter has placed before the Standing
Labour Conference and the Standing
Committee and it was decided to dcfer
the matter for a further tripartite
meeting. What they wanted was, some
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sort of comprehensive legislation
which will bear the stamp of approval
from all parties concerned. Even
otherwise, the moment we feel that
the time has come, I can assure hon.
Members, we will see to it that it is
not undualy delayed. It is not the in-
tention of Government to bring in the
tripartite procedure just to delay the
whole thing. I am sure hon. Members
will agree with me that it is not the in-
tention of the Labour Ministry to see
that some sort of ruse is taken ad-
vantage of to delay matters, No; far
from it. Industrial peace is very
important.

Shri Prabhat Kar: You were re-
ferring to the unanimous decisions of
the conference. So far as the organi-
sations of workers are concerned, I
think they have made their position
clear that they want an amendment of
section 33. Naturally, employers will
object to it. But what is the attitude
of the Government?

Shri C. R. Pattabhi Raman: As I
was saying, the hon, Member is always
thinking of a comprehensive legisla-
tion. It will not be unduly delayed.
But the fact remains that we have a
set procedure. Tripartite means not
only the Central Government and the
State Governments but -also the em-
ployers and employees, Now the
public sector has also come in, which
is a new factor. Now, for the first
time, public sector companies are
taking part in tripartite conferences.
Therefore, we are trying to beat out
some sort of arrangement which will
be accepted warm-heartedly by all
sections. We will not unduly delay
matters merely because there is no
agreement. I can assure hon.
Members that we are constantly
keeping this in mind. In
genuine cases there is a liberal inter-
pretation given and they are always
considered for reference for adjudica-
tion. Therefore, I am sorry, I am not
able to accept the Bill proposed by
Shri Bhattacharyya.
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Shri Prabhat Kar: Not even the
substance of it? Do you agree with
the purpose for which this Bill has
been introduced even though you
may not accept the amendment as it
is?

Shri C. R. Pattabhi Raman: As I
have already indicated, it is not a
question of agreeing with the purpose
of this Bill. It is a piece-meal legisla-
tion for the amendment of section 33
alone, For that reason, I am unable
to accept it.

Since a reference was made to the
Jamshedpur case, I do not want to
appear that I omitted to refer to that.
That was not considered by the State
Government to be a fit case for re-
ference to adjudication because there
were cases of violence and it was an
illegal strike. That was the position
or stand taken by the State Govern-
men.

Shri C. K. Bhattacharyya: Mr.
Speaker, 1 am much re-assured by the
statement of the hon. Deputy Minis-
ter that his colleague in the Ministry,
the other Deputy  Minister, had
brought a Bill to this effect in the
other House of Parliament, to the same
effect as my Bill.

An Hon. Member: When he was not
a Minister.

Shri C. K. Bhattacharyya: This
re-assures me to think that the Bill
which the hon. Deputy Minister, Shri
Malviya, found tasteful to him before
he was raised to the Ministry would
be equally tasteful to him in his minis-
terial metamorphosis. But, since he
has not replied to the debate....

Mr. Speaker: Tastes also change
with metamorphosis.

Shri C. K. Bhattacharyya: Sir, I am
grateful to you for the reminder. But
it does not change so quickly in the
human world,
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The hon. Deputy Minister who repli-

ed to the debate, I believe when he
was stating about the opinions of
different States on such 3 matter,
quoted the opinion of some
States which had stated that the
power for dispensing with these pro-
cedures should not be vested in con-
ciliation officers as not having much
judicial experience. I hope, I have
heard him rightly. If that is so, the
objection that I would raise is more
fundamental.

Section 33 invests the conciliation
officers with the power to deal with
these proceedings where an employer
makes an application to a conciliation
officer, conciliation board, labour court
tribunal or a national tribunal, The
conciliation officer is placed in the
same status as the Board, labour
court, tribunal or even a national
tribunal. It does not lie in the mouth
of any State now to say that a con-
ciliation officer should be debarred on
the ground that he has no judicial
experience. If a State raises such an
objection, that objection should not be
given any quarter and should be dis-
missed on the very face of it.

Not only that, the hon. Deputy
Minister was quoting some cases. I
find in this book the opinion quated
from some law cases in which it is
stated: —

“An Industrial Tribunal acts
judicially in exercising its powers
under section 33 of the Industrial
Disputes Act, 1947 and therefore
those powers must be exercised
in conformity with the general
and fundamental principles on
which all judicial acts are to be
performed. ..... ” :

It is on this observation of the highest
court in the land that I have taken
my stand in bringing forward this
amendment and it would break my
heart to think that the government
of the day or the hon. Minister who
represents it in this matter would
not give equal consideration to this
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observation of the court which I have
given.

I shall refer to one more argument
in my favour. I shall request the
hon. Deputy Minister to refer to sec-
tion 22 of the Act. In section 22 of
the Act it provides:—

“No person employed in a pub-
lic utility service shall go on
strike in breach of contract—

* L] - *

during the pendency of any
conciliation proceedings before a
conciliation officer and seven days
after the conclusion of such pro-
ceedings.”

Shri Prabhat Kar: Section 23 makes
it general, that is, for all.

Shri C. K Bhattacharyya: My con-
tention is that when workers are de-
barred by law from going on strike
because some proceedings are pending
before the courts, not only during the
proceedings but seven days after that.
Why should not the law make the
same procedure applicable to the em-
ployers and debar them from taking
any step whatever during the pen-
dency of the proceedings in a court?
These are my contentions and these,
1 believe, are sound enough to carry
conviction to any ministry and any
government.

Mr. Speaker: Except his own.

Shri C. K. Bhattacharyya: I hope to
carry them with me.

Mr. Speaker: All right; let us see.

Shri C. K. Bhattacharyya: I have
pointed out that there is discrimina-
tion between the use of the word
‘permission’ in two sub-sections and
in the use of the word ‘approval’ in
another sub-section. To this point the
hon. Deputy Minister has not given
any reply. Why should this diseri-
mination be there? Why should not
all the sub-sections provide that no
action should be taken without gett-
ing permission from the court? Why
should there be that in two cases
permission will have to be taken
prior to taking any action by the em-
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pioyer while in another case action is
to be taken first and approval of the
court is to be sought afterwards?
The point at question rather appears
to be incongruous in the section. No
explanation has been given. I wish
the hon. Deputy Minister in the
Labour Ministry will think over it.
Now, 1 believe, that is the rule of
the day—these tripartite meetings—
and in such meetings no love is lost.
So, let tripartite meetings be held.
The suggestion that I have made in
the amendment proposed by me may
be put before such a meeting so that
suitable amendment might come from
the Government itself and the section
be amended in a way to make it look
just and reasonable, not favouring any
particular group, between employer
and employee.

Shri Prabhat Kar: Take that assu-
rance from the Minister.

Shri K. N, Pande: Sir, may I say
something?

Mr. Speaker: Does il boil down to
that suggestion or it is something
else?

Shri K. N. Pande: No, Sir. I want
to put this thing for the considera-
tion of the Labour Minister. The
hon. Minister during the course of
his speech referred to a standing com-
mittee. 1 always happen to attend
that. There is no opposition from the
side of the States. Generaliy, this
is not applicable. Generally, their
cases are not going to the court.
Originally, this position was therz
in the Industriai Disputes Act. So,
if we go to the original position, there
is no harm in it. At least, he will
convey our message to the Labour
Minister for considering that.

Mr. Speaker: Shall I put the ques-
tion to the vote of the House?

Shri C. K. Bhattacharyya: The
Deputy Labour Minister nodded his
head when I suggested that it should
be put before the tripartite meeting.
So, I take it in my favour.
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Shri C. R. Pattabhi
yes.

Raman: Oh,

Shri Prabhat Kar: Take the assu-
rance from the Minister.

Shri C. K. Bhattacharyya: The
Minister, I beiieve, has given some
assurance to me that he will put it
before the tripartite meeting so that
it could be put into effect.

Dr. Ranen Sen: Does he accept it in
principle?

Mr. Speaker: Does the hon. Mem-
ber want the permission of the House
to withdraw the Bill?

Some Hon. Members: No, Sir.

Mr. Speaker: Then I have to put
it to the House.

Shri C. K. Bhattacharyya: On the
assurance of the Minister, I withdraw
it.

Mr. Speaker: Has he the permission
of the House to withdraw the Bill?

Several Hon. Members: Yes.

Some Hon. Members: No.

Mr. Speaker: If there is even one
voice against, I have to put it to the
House.

The question is:
“That leave be granted to Shri
C. K. Bhattacharyya to withdraw

the Biil further to amend the
Industrial Disputes Act, 1947.”

Those in favour, may kindly say
‘Aye’.

Sevaral Hon. N :mbers: Aye

Mr. Speaker: Those against may
kiadly say ‘No'.

Some Hon. Members: No.

Mr. Speaker: The ‘Ayes’ have it
the. ...

Some Hon, Members: The ‘Noes
have it.
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Mr. Speaker: May I ask those hon.
Members who are against to stand in
their places. They are five only.
They are not so serious.

Dr. Ranen Sen: We are serious.
Mr. Speaker: Do you want a divi-
sion?

Dr. Ranen Sen: Yes.

Mr. Speaker: That is what I was
asking. Let the lobby be cleared.

Shri Tyagi (Dehra Dun): Are we
expected to say ‘Yes' or ‘No'?

Mr. Speaker: Should I tell him?
It is not the American Senate where
the Speaker can canvas.
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Shri C. K. Bhattacharyya wants leave
of the House to withdraw his Bill.

The question is:

“That leave be granted to Shri
C. K. Bhattacharyya to withdraw
the Bill ‘further to amend the
Industrial Disputes Act, 1947".”.

The Lok Sabha divided:

M WEEY WAW (@A)
T WFRG. AL AR FT TN 6L AT
wr g F wdd @ A FEAT
SqEAT§ |

Shri C. K. Bhattacharyya: The light
on my table is not burning.

Mr. Speaker: He wanted to vote
for ‘Ayes’?

Now, the lobby has been cleared. 1
shall now put the motion to vote.

[16.53 hrs.]

Akkamma Devi, Shrimati
Alva, Shri Joachim
Aney, Dr. M.S.

Barupal, Shri P.L.
Basappa, Shri
Basumatari, Shri
Bhattacharyya, Shri C.K.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Chanda, Shrimati Jyotsna
Chandrasckhar, Shrimati
Chaudhry, Shri C.L.
Chaudhuri, Shrimati Kamala
Chuni Lal, Shri

Daljit Singh, Shri

Das, Dr. M.M.

Das, Shri B.K.

Dasappa, Shri

Dass, Shri G.

Desai, Shri Morarji
Gackwad, Shri Fatehsinhrao
Hajarnavis, Shri

Hem Raj, Shri

Jamir, Shri S.G.
Jnmunxdevi, Shrimati

AYES

Kanungo, Shri

Kedaria, Shri C.M.
Kindar Lal, Shri

Kripa Shankar, Shri
Lalit Sen, Shri

Laskar, Shri N.R.
Laxmi Bai, Shrimati
Mahadeo Prasad, Shri
Masuriya Din, Shri
Mehrotra, Shri Bfaj Bihari
Melkote, Dr.

Mengi, Shri Gopal Datt
Mirza, Shri Bakar Ali
Mohsin, Shei -

Murti, Shri M.S.
Nayar, Dr. Sushila
Nehru, Shri Jawaharlal
Niranjan Lal, Shr1
Pandey, Shri K.N.
Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K.C.

Patel, Shri P.R.

Patil, Shri S.B.

Shri C. K. Bhattacharyya: Yes,

[Division No. 4

Pattabhi Raman, Shri C.R.
Raghunath Singh, Shri
Ram Sewak, Shri

Rao' pT- K.L-

Rao, Shri Krishnamoorthj
Rao, Shri Ramapathi

Rao, Shri Thirumala

Roy, Shri Bishwanath
Sadhu Ram, Shri

Sen, Shri P.G.

Shastri, Shri Lal Bahadur
Shree Narayan Das, Shri
Siddananjappa, Shri
Sidheshwar, Prasad, Shri
Sinha, Shri Satya Naryan
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sonavane, Shri

Tiwary, Shri K.N.
Tula’Ram, Shri

Tyagi, Shri

Varma, Shri Ravindra
Wasnik, Shri Balkrishna
Yadab, Shri N. P.
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NOES

Chaudhuri, Shri Tridib Kumar Misra, Dr. U.
Blias, Shri M.
Kachchavaiya, Shri
Kapur Singh, Shri
Kar, Shri Prathat

Shastri, Shri Prakash Vir
Pottekkatt, Shri
Raghavan, Shri A.V.
Sen, Dr. Ranen

Swamy, Shri Sivamurthy

Yadav, Shri R.S.

Mr. Speaker: The result of the divi- T # 7% qu T 5 . T

sion is as follows:
Ayes: 74; Noes: 12
The ‘Ayes’ have it, ‘the ‘Ayes’ have
it.
The motion was adopted.
Mr. Speaker: The motion is adopted

and leave is granted. Now, the hon.
Member may withdraw the Bill.

Shri C. K. Bhatacharyya: 1 with-
draw the Bill.

16.55 hrs.
COMPANIES (AMENDMENT) BILL

(Amendment of sections 15 30 etc.)
by Shri P. L. Barupal

st qo |o TR (TR :
werE Wy, ¥ T F@E

‘fr w09, qeus #
o gAER w aw faw 9%
e fFm smg

HIAFA A% FFET F TAT aZga
frer § Y for B2-9F @ W WA F
B € ey amitor vy & a & 1
afe s Fvoee oae ¥ 9@ SO
T I FRU T AT 3T FEAT A
& Tafed 3% 7% ¥ O FH ¥ wry
# g foret ama 7 A A T &
Tafodr & s g fF s Fro oae
FY f: =0 § Y wray ST &Y S SR S
T T T IEH G I | T O
IgT I AR HUSH H g F w@Ey
WA G T gatay & @) saner
U AT T | THE g ¥ Y
woteat sew gt § I @

TR ¢ TR AT ag A A
i -

(%) s afsqs F¥oT T 77-
8T T A9 | ATfeFa 7R
R | w9
qry fg=sr § 9w oIy |

(R) #fsr ot aar  fawm
T[St &1 oy F=T &
AT g =fed |

(3) FvofEl & a9 o) 97 9%
o5l 9T WAST & 919 ara
fedt & ot forg v =t 7

(%) arfas s =g (§3 i),
s & fae, wfez
foe genfs #asit & 9
ara ferdt § v fed |

(4) 9% o7 ¥ frawor s &
amg ag fdr § o e
=ifgd |

TS 3@ F O Fg AT g fF &
IgT 9T A a1 aut § g, afew wA
F1E ot faet £ = & Tgw Y 77 faam
I % . ¥ fg=t Wy &t o ) sy
TCIGAA TR, @ AR, qIIT L7H
T Ffoard Ay & 1 7 fFw wR
T fa= TOs av @ AR 5
ST ST GAE § 0 W Qo AT
faer ferd & dare 3 &1 i o A
FFT IF! ANA O AT H-FF FQ
e g wagw oY faar 9T TR
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o feafa ag 7€) & f fg=y st it
AN § T IR FIA AGT g1 AT FASAT
A AT FHAIR BN § IA qHHI
ferdt st 7Y g 1 e faw ey #
I &Y g9 S we gfie F e Ian
T gy 9, 5 g § SAar war
T qgean, SEET T w10 & f
FIAOG FQ | AT gHEE FT AT §
& Tav a¥ &Y St gX o, AR AT AR
Ty o W ferdr § fouas = oo €
foad oo £ = vy &l 7 a5 T9-
& g & | HUS qN qTAT F -
I TG T &, TFAT at daw =&y
Tt FT ET ] | FE A A gAY IO
Farsrmaiaw § SO FAT F
T ¥ fFaret &7 wwedl 77 7 fafea-
F1 T AT IAT & AT AGY, a1 F T
FEEE? Fo T, g F A AR}
FTCETE Y T F A T 1

gafad & oo w3ar g fF 9 gana
FIfd § 9 W wA TR E@w
frar R afs wfaer & &t o FrF
¥, Y ot vaE T, T AT F ;A A
st fam g, § e od 1 =y
EATA ST @, T ¢ 7 A9 dfaam™
¥ am % § 1 AfeT TeewmT 3 g
oY .7 7 e £ s, = & e
TR gE N A i = A+ 7
T Jg I @R AT AT (AR
gfqam #7 wageaT § | & awear ar
f g F.= ar a8 3B a= FGT
afF Er g s £ fF awmm gl
A ag¥ & 1w fgwet aret &1 & sFsy
Tl & G g = § #ifH (7 ey
¥ o7 faad & a1 9% Fa1q st TE
war gl
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oEqR NPT © T T 9T AW qA
fArs afg 1 aaa mm g fF
AN FIN AT F FXIMIT AT R & |

Y qc Ao ArEA : F I FEIA
TRFTITAGF T T AR
frdga T wr a1 fF 9o T ¥
s & foay & ¥ 9 fqags a0 @t
&, SEH S FAIR qER IAFR ARTE F
A ATg FGT A R A @itwEr @
T § I fawery § 3 @ AT w9 |
& gile 7 § 5 § v qFe #
fr & g & fo¥ ot X |
AT |
Mr, Speaker: Motion moved:

“That the Bill further to amend

the Companies Act, 1956, be taken
into consideration”.

frrfeez 1
%3 WG w1 @3 gq I

e |AEEA : A7 Y T AP0
FNEFIA AT AFAATT § FI%
I51 AT |

=t fagrem fag : (M@R) (=w
TMmeR A TwWRAF @
TaT |

=t T fag (F=T) A s
qr froaw ‘ag’ ar ‘W’ F fag *:
®E

seae wgNEd ;- § s o) S
EESEICIR IR e R CEC R
T T HTT AL AT

Discussion on this Bill will continue
on the next day.

17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Sep-
tember 2, 1963/Bhadrg 11, 1885 (Saka).
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CoLuMNS WRITTEN ERS
ORAL ANSW. o o
TIONS .ERS ‘TO C.IUES'- 151756 QUESTIONS—contd.
%Q- Subject CoLUMNS
0. U.SQ.
No.
388 Elicttlclty for Small Scale
. ndustries . . 3§17—21 1176 Indian companies . 3566
389 Fertilizer plants . . 3521—26 1177 Bye-elections in Uttar
390 Fertilizer plant  at Pradesh - - 3566-67
Gorakhupur . 3526—28 1178 Tea production -
394 International Fair at Bu- 1179 Cement quota for Ori S
dapest . . - 3529—31 1180 Induszri:1 lice;ce:ss:oA 3568
39’; Powerlooms in West Bengal 3531—34 Rajasthan - - : 3569
39 small Scale Industry - 3534—38 1181 Development of sericulture
400 Brake lining for motor in Rajasthan . . 3569
vehicles . . 3538-39 1182 Khadiand Village Indus-
401 Fue!deﬂicxency in Indnan tries Board, Rajasthan . 3570
industry . 3539—41 1183 Non-ferrous metal
03 P ' - 3570-71
:02 Mu:::b Shawl Induszry . 3541—45 1184 Nationalisation of audit 3571-72
ot St is ::;’ : 3545—49 1185 Exp.ort of marine products 3572
P P uct.wn 3550—53 1186 India’s participation in
9 Steel factory in Kerala -  3554-55 Internationai Fairs . 3572
410 Export of lac 35 5-56 1187 Lemon grass oil 3572-73
- 1188 Indian rose wood
. 3573-74
WRITTEN ANSWERS o 1189 Steel products 3
: 574
QUESTIONS . . 3556—3603 1190 Duping of Indian business-
men by a Brazilian firm  3574-75
S}% 1191 Folreégu ‘nvestmems in
i ndia
: - 3575-76
391 Production capacxty of 1192 Techno-Economic Su.rvey 3577
industries . + 3536-57 1193 Gement production ) 35717
392 Handloom industry 3557 1o In&:;trial Survey of
393 Steel Plates from U.K. . 3557-58 1195 Carpl:ts [}fmn , 3577°78
395 Glasn factory at Hydera- than .actory i Ra;as- 3578-79
3558 1196 Sewing M:
396 Manufacture of spemalsteels P°n§m5 af:hme Com—
and Alloys . 3559-60 1197 Bye-electi o
399 Parliamentary bye-elections 3560 108 T ons in Kerala - 3579-80
oz Synthe 9 ea export - .
ynthetic Rubber Factory 3580-81
at Bareilly 6 1199 Export of paper 3581
404 Wool . ) ‘ 356: 1200 Grant of licences . . 3581-82
405 Production of turblncs snd 3 1201 Export of wool from Ra-
generators . . 356162 jasthan : 358283
406 Co-operative Handloom 1202 PFertilizers . 358
Usits in Ke'ala - - 3562 1203 Manufacture  of specnal ”
411 Projects to be set up wit steel 3583-84
Czech aid - 3562-63 1204 Cotton from U.S.A. . 35848
412 Exports to Ceylon . 3563-64 1205 Quality control and pre- 45
413 Trade agreement with shipment inspection - 358
Pakistan . . 'S 3564-65 1206 Rubber tyre prices . 85
414 Durgapur Steel Plant . 3565 1207 Railway freight concession 3%
415 Tet!tile Machinery Indus- on cotton yarn - . 3586
Yo - .. 356566 1208 Foreign exchange  for
ery : : 3586-87



Shri Raghunath Singh called the
atfention of the Prime Minister
to the ill-treatment of Buddhists
in South Vietnam.

The Prime Minister (Shri
Jawiharlal Nehru) made a
statement in regard theret: .

The Prime Minister (Shri
Jawaharlal Nehru' made 2
statement regarding resigna-
tions from the Council of
Ministers and consequent
change n the portfolios of
cerrain M'n'sters ..
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WRITTEN ANSWERS TO PAPERS LAID ON THE
QUESTIONS—contd. TABLE .
USQ. Subject COLUMNS CoLumns
Ne. (1) Ihe following  statement
. showing  the action raken
1209 Coffee production . - 3587-88 by the Government on vari-
1210 Import of wood 3588 2:::! ‘:;:i‘:“m» Pl'°m"ﬂby
3 rtakings given
1211 Excise duty on powerlooms 3588-89 Ministers during the various
1213 All India Printers’ Con- sessions shown  against
ference - 3589 each :—
1213 State Trading Cm-pomnon 3590 @) Suppl s
. . . i) Supplementary Statement
Ia14 Steel and iron industries  3590-91 No. III—Fourth _Session,
1215 Newsprint factory - 3591 1963 (Third Lok Sabha)
1215 Export of Indian liquor  3591-92 Giy S s
O o . 1) Surp'emen‘ary ‘atement
1217 Techni.al Director in ! s e
Heavy Electricals 3592 No. VII—Third _Se-sion,
3 1962-63 (Third Lok Sabhe®
1218 Heavy Blectricals, Bhopal 359:-73
. . . - (iit) Suppleme'tary S*atement
121) C:ment quoa for Orissa  3593-94 IX—Second Session,
1220 Glass factory in Orissa - 3594 ‘962 (Third Lok Szbka)
11221 Managir{gagch|cs~ 3594 (iv} Supp’ementay Statement
1222 Drug prices 3595 No. XII—First Sescon,
1223 Expvort of Kuth 3595 1962 /Third Lok Sabha)-
1224 HMT. w.rches 35’5—?6 (v) Suoplemertary Statemem
1225 Silk 3596-37 No. XI—F'freenth Sersicn.
1225 Export of .ewing machines 3517 1961 (Serord Lok Scbha'.
1227 Cement factory in U.P. 353728 (vi) Supplementary Statement
1223 H:indloom weave:s’ colony No XVIII—Eleven'h Ses-
in Delhi 3598 sion 1960 (Serond Lok
1223 All India Hand]uom Wea- Sabka)
vers’ Congress 3598-99
1235 Khhdi production in An- (2) Acopy oft*e Rubber - Third
dhra Pradesh 3599 Ar%eludn:lent) R‘Iﬁes,f 1963
i publ'shed ‘n ot'ficet'on
Jfa3r Vilege industries in 3599 Nol.G.SR. 128 dated the
o rr L 1oth August, 1963, under
1232 Replies in Hindi to Hindi . sub-section (3) of sect’on 25
lette.s - - 35):-3600 of the Rut ter Act. 1947
1233 Sm 1l industr'es in Ut(ar
Pradesh : 3600 3) A copyr of Rep%n of the
" lati £ Cent Study Team on Panchayati
1234 ::::[ss ;::g tv(ianualesn ral 3600-01 Raj Firances, 1963 (Part D
1235 Vist to foreign countries 3601 (4) A copy of Twenty-fourth
1236 Smal' Induitries Service ?;Eoé:ﬁ‘;\;h&;;: seigln“s“(s);'
Iis itue, Silch r 3602 Inquiry Act. 1952. ;
1237 Price of covon 3602-03
N Ny .
R hEeN STATINUNT B PRINE
PUBLIC  IMPORTANCE  36¢3—12 MINISTFR— . 3 7- 78
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CoLumns CoLuMNs
MESSAGE FROM RAJYA PRIVATE MEMBER BILL
SABHA . . . . 3628 NEGATIVED—
Secretary reported a message House divided, Ayes : 34;
from, Balln e o Now's7 nd scbordingly e
j - > ed.
‘g:“ ,:.l:tions o make ;‘0 kok motion was negatived
bha in regard to the Ap- »
» 1 R PRIVATE MEMBER’S BILL
propriation (No. 4) Bill .
965, passed by Lok Sabha WITHDRAWN + - 360643
on the 20th August, 1963. Shri C.K. Bxhattachlrlyl_v; moved
t trial Di
BILL UNDER CONSIDER- e oy B, CArpend
ATION . . . . 3639-82 ment of section 33), be taken
. . : into consideration.  Shri
Discussion on_the motion to Bhattacha yya a'so replied
coasider the Public P emises to the debate. On the mo-
(Bvicton of Unauthorised ton to wthd:aw the Bill,
Oc:upants) ~ Amendment the House divided, Ayes 74
Bi'll, and the amendment Noes 12. Accord ngly the
thereto for refe-ence of the motion was adopted and the
Bill to a Select Committee, Bill was withdrawn.
continued. The discussion
was not coic uded. PRIVATE MEMBER’S BILL
UNDER CONSIDERATION 374346
EPORT. OF COMMITTEE

ON PRIVATE MEMBERSY’ Shri P.L Barural moved for

BILLS AND RESOLU- co1sideration of the Com-

TIONS ADOPTED . 3682-83 panies  (Amendment) Bill

\Am:ndment (f sec.incs 15,

(wenty-fourth Report was 35 eic.) The discuision was

adopted not con.luded.

. s AGENDA FOR ONDAY,

RIVATE MEMBERS® BILL SEPTEMBER 2, 1963, BHADRA
NEGATIVED . 3683-3706 11. 1885 (SAKA®

Discussion on the motion to

1on. Further conside ation of the
cons der the Constitution

(Amendment) Bill, (Amend-
ment of article 368), moved
by Shni Hari Vishnu Kamath
on 16-8-63, was resumed.
Shri Kamath replied to the
debate. On the mot'on for
¢ sideration of the Bill, the

GMGIPND—I Z II— ooy [a)] L%D—9- 63—S880

Public P.emnices (Eviction of
unauthorised  Occupants)
Amendment B'll, and pass-
ing thereof ; and discu:sion
on the motion re : Reports
of Comm ssioner for Sche-
duled Castes and Scheduled
Tribes . . .
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